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The Lok Sabha met at Eleven of the
Clock

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Police Service for Delhi and
Himachal Pradesh

*122. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a), whether it is a fact that the rules
framed for Delhi and Himachal Pra-
desh Police service confine the pros-
pective recruitment to those in the
police services of Punjab and U.P.
only; and

(b) if so, on what grounds such dis-
crimination against other State Police
Services is based?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). A statement is laid on the
Table of the House.

STATEMENT

According to the provisions of the
Delhi and Himachal Pradesh Police
Service Rules, 1961, appointments to
the Delhi and Himachal Pradesh Police
Service at its initial constitution were
to be made primarily from among the
persons who were holding on 30th
March, 1961, a post of Deputy Supe-
rintendent of Police in the Unjon terri-
tory of Delhi or Himachal Pradesh. It
sufficient number of suitable officers
was not so available, appointments to
the Service at its initial constitution
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could be made from among the per-
sons, who were holding on 30th March,
1961, a post in the State of Punjab or
Uttar Pradesh equivalent to that of
Deputy Superintendent of Police in
the Union territory of Delhi or Hima-
chal Pradesh. It was only this second-
ary field of selection which was confin.
ed to the Police Services of the Pun-
jab and Uttar Pradesh. This restric-
tion of the secondary field of selection
to the Punjab and Uttar Pradesh Police
Services wag made on the considera-
tion that earlier, posts of Deputy Supe-
rintendents of Police in the Delhi
Police were being manned mainly by
Police Service officers of these two
States. This method was adopted for
the initial constitution only and is not
applicable to prospective recruitment.

Dr. L. M. Singhvi: I am sorry to say
that the statement laid on the Table
of the House is more a statement of
facts which we are assailing, rather
than the reasons which we had sought
to elicit

Mr. Speaker: Prospective recruit-
ment would not be affected by that.
That is what the statement says.

Dr. L. M. Singhvi: That is the ans-
wer that has been given. But we
wanted to know the reason for
writing into these statutory rules a
discrimination, which is manifestly a
case of discrimination against all those
officers who do not belong to the
Punjab or U.P. services? What was
the reason impelling the Government
for writing this discrimination into the
statutory rules, against all those offi-
cers?

Shri Hathi: It has a historizai back.
ground. In 1912, Delhi was for all
practical purposes considered a part
of Punjab . . .
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Dr. L. M. Singhvi: But not of UP.

Shri Hathi: So far ag the police ad-
ministration was concerned, the Delhi
police were from the Punjab police.
That was the position. I am just going
into the historical background. That
was proving a heavy drain on Pun)ab.
It was, therefore, decided that 50 per
cent should be from Punjab and 50 per
cent from UP, because Delhi had no
police service as such, Then, ultimate-
ly, it was decided that even that pro-
portion of 50:50 should be reduced to
25 per cent from Punjab and 25 per-
cent from UP, and the remaining 50
per cent should be from different
places.

The constitution of the Delhi police
wag first made in 1961. At that time,
all those who were already working
were to be absorbed; mainly, these
officers were from Punjab and UP.
So, they were to be absorbed. But it
any other official was working here,
he also was absorbed. Actually, from
Rajasthan, there were 2 police officials
who were working. One of them was
included in the cadre. The other was
also offered, but the State could not
spare him, and, therefore, he could
not be included. Now, the initial
stage is over.

As regards the maintenance stage,
there is no bar and there is no discri-
mination. It is open to anybody, and
everybody who is qualified through-
out the country will be eligible to ap-
ply to UPS.C.

Dr. L. M. Singhvi: Without preju-
dice to my right to ask the second
question, may I point out that the
question was whether Government had
considered the fact that at the time
of the initial constitution of this ser-
vice, there was discrimination

Mr. Speaker: Now, he is prejudicing
his right to ask the second supplement.-
ary question.

Dr. L. M. Singhvi: Ag you please,
Sir. But kindly allow me to ask my
second supplementary question. But
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I do not certainly think that you
should give your protection to . . .

Mr, Speaker: Now, the hon. Member
is arguing it out. He may put his
second supplementary question now.

Dr. L, M. Singhvi: May I know the
actual strength of the cadre as recent-
ly enhanced, the number of vacancies
and the extent of recruitment that has
been made gince the initial constitution
of this service?

Shri Hathi: I think that the total
strength is about 53 DSP’s. 24 have
been already recruited, and the others
are on deputation. If those who are on
deputation want to revert, they will
revert, and those vacancies will be
filled up by open recruitment, and any-
body who is qualified could come in.

Shri 8ham Lal Saraf: Till the Delhi
Police Service wag formed intc a
separate cadre, may I know whether
the seniority of the personnel drafted
from Punjab and UP was compiled by
the respective States? Or else, what
was happening in regard to that?

Shri Hathi: Now, this is a separate
service altogether formed for Delhi
and Himachal Pradesh. Now, the
seniority in service will be based not
on the Punjab or UP list, but it will
be seniority inter se in the Delhi and
Himachal Pradesh cadre, and the
length of service etc. there will be
considered here.

Shri Sham Lal Saraf: As regards the
personnel already there, and who were
from Punjab and UP, may I know
whether their seniority list was main-
tained in the respective States? Or
else, what was the position?

Shri Hathi: It was being maintained
there,

Shri Harish Chandra Mathur: Is it
not a fact that in various States, re- °
cruitment at the State level was being
confined to the citizeng of those parti-
cular States, and it was on the advice
of the Central Government that it wag
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made open Yo all citizeng of India, and
if so, may I know the precise nature of
the advice given by the Central Gov-
ernment to the various States and
whether they are not departing in vio-
lence from that particular advice in
this particular case?

Shri Hathi: The Constitution itself
provides that there should be no discri-
mination, on the ground of caste, race,
or residential qualifications, etc. Per-
haps, the House will recollect that only
last month, we had passed a Bill in
regard to the Telengang region in
Andhra Pradesh, under which protec-
tion wag given to those areas. Other-
wise, there ig no discrimination on
residential grounds. Any such qualifi-
cation that only citizens of a particular
State will be entitled is no more there
now,

Mr. Speaker: Shri Harish Chandra
Mathur’s question is different. He
wants to know whether it was exist-
ing there already, and whether it was
in pursuance of some advice from the
Centre that it was removed, and in
spite of that advice, certain States are
still violating that rule?

Shri Harish Chandra Mathur: My
question was this. On the advice of
the Central Government, and very
rightly, such regional restrictions were
removed. But here the Central Gov-
ernment are themselves practising a
regional restriction by restricting the
recruitment to UP and Punjab.

Shri Hathi: Now, that hag been
discontinued. My hon. frienq is right
in saying that. We do not want any
discrimination on the ground cf resi-
dential qualifications.

In this particular case, it was not a
case of the residential qualification,
but people who were already serving
here were absorbed in the new cadre.
Now, there is going to be no discrimi-
nation whatsoever, so far as Delhi is
concerned, and anybody who ig guali-
fied can join the service.
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Shri Ranga: Apart from ail other
considerations, in view of the fact that
Delhi city dominates the so-called
Delhi corporation area and it happens
to be and continues to grow to be an
all-India city with people from all over
India, would Government take special
care to see that in the recruitment
that they make, people from all over
India and from ag many States as
possible will be encouraged to become
members of thig police service?

Shri Hathi: Definitely so; now, it
will be open to anybody from any part
of India. There is not going to be any
restriction in favour of Punjab and UP
only; that is gone now.

=t W o1 d@: 357 o
f feeetr %1 gfore wfaw & qame oix
TR F A &) oA o &
ag srAeT wgaT g fF ow® fe-fe
TS # gfed &1 qORT T g A
Ffmr €1 ot € 9 gEE e ¥
A 74 7T fom o €

ot gt w9 ag ¥ AT IS ¢
ag @ gUA, fererfare, ama ¢

oft qomm : Fa7 7 9 & f faeey
=12 fewrae gfere & & &wow ¥ &t
ey fgamas w2 7 3R 0w T
T USRI T § &9 faw wdw
frg o ?

Mr. Speaker: That would not be re=
levant now. That would be a diffe-
rent thing altogether.

st gww wT wgEwW : 3 g 9
2 fr foosfr =it fwmerer 93w 21 o
gferw @, S@ A 9w #1 gfew 7 a-
wEl AR gl F araw §
R ? w7 ag Wi ¢ e 1 gt
¥ ST w1 for o g, SR e
e AR agfamd s W § 7 F 7w
w1 oA AR fr ag o wwig
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e WY © W A9 AT F I
F 7¥T A £

Y AT ¢ I GG, WL FA
T 307 74% fasr 31

geae wflaw : &7 I Iwa
AU

ot qaq ¢ 370 feedr gfra agt
T
Mr. Speaker: Order, order.

Shri S. N, Chaturvedi: It has been
pointed out by the hon. Minister that
even at the time of the initial constitu-
tion of this service, people from other
States were also absorbed. May 1
know how the UP and Punjab officers
in this service were shown any pre-
ference.

Shri Hathi: They were on dcputation
from different States,

Reforms in Central Administrative
Services

*123. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) the reforms contemplated for
Central Administrative Services;

(b) the outline of the scheme and
stage of its consideration; and

(c¢). whether it is proposed to make
services non-transferable to Stateg for
all practical purposes?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). The various aspects of the
Central Administrative Pnol are still
under consideration and it is, there-
fore, not possible to make any state-
ment about the matter, now.

Shri Harish Chandra Mathur: There
are various reports about the reform
of the Central Services, about the sug-
gestion that the administrative pool
should go and various other things.
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May I know the main difficulties and
shortcomings which have been experi-
enced by the Government in regard to
the administration, which have per-
suaded them to take up this question?
What are the difficulties which they
have taken up for remova] at the
present moment and at what stage
does the matter rest?

Shri Hathi: The whole question is
under comnsideration, but the main out-
line is that with the industrial deve-
lopment, with the various other pro-
grammes, with the heavy burden that
is cast upon the administrative offi-
cers, and with the sortage of trained
personnel—these are some of the diffi-
culties—we are considering how the
whole Central Administrative Pool
shculd be further reformed.

Shri Harish Chandra Mathur: May I
know whether the Government 1s
contemplating to reverse the gear and
do away with the tenure period and
entrenching the Secretaries and Addi-
tional Secretaries only in the Central
Government and impoverishing the
State Governments, whether they
have been able to send back any
Secretaries or Additional Secretaries
during the last five years?

Shri Hathi: That is a suggestion
about the tenure question, and in fact,
we are considering that very question
That is under consideration.

Shri Harish Chandra Mathur: Are
they contemplating that at all?

Shri Hathi: We are contemplating
that, that is what I said.

Shri Hari Vishnu Kamath: The
question refers in general to the re-
forms contemplated in the services
Considering that all reforms envisaged
in part (a) of the question are intended
to promote efficiency in the adminis-
trative services, is Government aware
that increasing political and partisan
interference in the day-to-day admi-
nistration has tended to sap the morale
and efficiency of the services, and if
so, what remedial measures are pro-
posed?
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Shri Hathi: This question relates to
the Central Administrative Pool, but
the other question also was asked some
days back, and that also will have to
be considered along with the other
reforms,

oft farr waTg : wAY wRAT ST X
Fgr fF oqfaar #1 #9T § A § g
ST g g o e o Ag W
gy §T F( AAAFT T@ AT A AT
#r ¥ v =duw fogede faar o
AL & A Fa qF AR Frad o7 o
IET ?

= grat : a5 Popede & AT
T frdd wfET T w47 § a8 cagdrfoges
w3 matAe &1 3

ft X q¥a : § 7g JTAT AEA
g fr s & s o0 faaroea gam
2, 77 399 77 W & FF sonafas fams
¥ AT stAqr F A1 FAr sAGET FL 0
Far 37 & e 7 A1 F1E A g @
> 7

F-

it grat ¢ v Ff, 72 AT ofr A

T

ft aqaT fag : F31 FTET T e
I g ara ot & fr fefgae 39w 5
FIT Ao To THo WfRTd F1 a9 I
& faerreftor 7 faar nar § a9 & 3=
19 F7A1 3] 57 fxar g, #ifF mefor
F ary {wE7 i & W foart weg
M § ag ferrbat w1 wrawr & fawms &1
FIT FLE F QT R A oo gy
B wfer ?

wsae AEEA : T M faar s
T o gerar sy ar ad

Dr, L. M. Singhvi: May I know
whether the Government have consi-
dered of late the possibility and the
plausibility of horizontal transferabili-
ty in the services themselves, and
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whether such transferability would be
considered conducive to better effi-
ciency?

Shri Hathi: Whether the officers
from the various States should come
to the Centre, and whether frcm the
Centre they should go to the States—
these are the questions which are
being considered.

Dr. L. M. Singhvi: As between the

services, not as between the States
and Centre.
Shri Hathi: That is also under

consideration. I appreciate that point.

et & @t § afere

+
=t T -
st Wo Ao fgadt :
sfrat arfasf fam -
= o Fo W :
oft gaw gear

Laﬁmm:

*9v,

Far fvenr wed T 9g SO FY FAT
w4 fiF -

(F) tesy—sy forr ad & faeelt
F wrgadY, frfem gaw S==a< wreafas
faameat # feqa faamd® arfexr &
TYF §;

(@) T/ & fFax sfowa faar-
faat &t Srfger faer a7 § e fae
HTAAT ;

() = for ad # feest &
fFay 77 W @I S T T g
A frad @ qar qT aIT
FASAT G HAT-HAT Fivy AET; AT

() T feeclt & qo oo &7 &
TrsaFET ¥ 7B afcady fer o1 ) §
a7 afe i, & F ¥ afad s = fwr
as ¥ ST i 7
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foven wet (W Qo wo wrwT)
(%) & (7). goar gafaq & o @ Y
T FAT 9o« 97 @ &7 I |
[The information is being collected
and will be laid on the Table of the
Lok Sabha.}

Shri Daji: Is the Government aware
that after the summer vacations are
over, a new rush begins? Will those
who want to seek admission in Delhi
be provided with schools near their
localities?

Shri M. C. Chagla: 1 want to assure
my hon. friend that every effort will
be made to see that every student in
Delhi will have the facilities afforded
to him which are necessary.

= waw fag : ¥ A0 AR
A B g w7 5 g Fwm
F9 TF 47w g sy ?

&t qo Fo AT :
SRR AL AR |

Ngr agT

sreaer WEWRT : T F g1 T
ot go ®o wwwew : stan A F,
FY §Y B TR AT |

Shrimati Akkamma Devi: In view of
the fact that there is always a rush for
admission right from the primary
stage to the higher secondary stage at
the beginning of the reopening day,
and in view of the fact that private
organisationg are willing to open some
schools to satisfy the needs of the stu-
dent population, may I know whether
Government will not only sanction
such schools, but render adequate
financial aid to such private organisa-
tions?

Shri M. C. Chagla: Yes, Sir. In our
country, education is a mixed one, both
public and private, and to the extent
that proper private schools are going
to be opened, every assistance will be
given to such organisations.
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ot %o ATo faamd : Mt w=it
e ¥ vy fF O FemuT w81 g,
T & | qE 1961 FTHEAA § S T
F1 &7 o7 FFAT 7

Shri M. C. Chagla: The available
information is this: 11,000 additional
students have such admission at mid-
dle and higher secondary stages in the
secondary schools in Delhi. Over
47,000 children in the age group of six
to ten years are expected to seek ad-
mission. The Corporation has made
provision to admit all the children who
seek admission at the primary level.
They have also made provision for
admitting 9,000 additional children in
the middle schools.

With regard to the nurober of new
Higher Secondary Schools, 17 middle
schools will be upgraded by Govern-
ment, and six middle schools will be
upgraded by private agencies. With
regard to middle schools, the Corpora-
tion is upgrading 50 primary schools.
With regard to primary schools, the
Corporation is opening 50 new schools,
This is the information available so
far.

foestt w1 ww gi=T

*RRY. Y TETER qre v
AZFW T T FN F g9 FA
fr:

(%) = oot & wrelt wwrafss
IS F F1E TG G THT
LK

(&) =fe afi, 9 w@F 9 TF
AR EY AT A FEATET Y ?

TgFT AeET § IuEet (s
Wo Ao form) : () w(w) . wwen
Ty o™ 81

[(a) and (b). The matter is still
under consideration.].
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oY STt e o 1T .7 3w
N9 FT IO A T faar sman @ fr amew
soft faraedt & 1 & SeeT SRS §
fiF ddt St wfsmmgar o @ & fomdr
g9 fagg 93 7T oF wiw Foig adi

R

g9 @, d3fw-end weE, wo
s 5t e e WAt (S AT
g % @ T2 fa=m gwr, wwlE
g1, Sf5a o9 oF &9 906 ¥ gF
a{t Gy 7 a% 71§ Baen Fr AfEwA
g1 F TS T TF W= AT T IqF
R F gy Torwdy T aF g ad)
HEcikA

N SwEmER e 0§ oS
=g § v 1y vy St 7 o feeslt &
qE 39 F araew ¥ go av«lad
sxfeaal AR geart F wiwffaat @
AT FL AT F1 41, 71 I FB
AT qeFTY safFdi ¥ 37 T 1 F9
gaTa fean § v feeey &1 qeaifag g
T & fordy 73 fa? & T w0 9
afg g, @ I9%F Fvaeg ¥ w9 §F @y
faame 1

A @ R A Gre faa
FAT T TELT TG g T )

= fadwax waw : § sy s
g fF w798 & fr d<Fn o &
warafas 2ty § T % afgaw w3
& w9 R fa=re $7 € 9 39 ga
A IJSAT AT |

St AT : A qATT I37 4T AR IqF
fad ag daar gan a1 v 3w o @
S WR TE qIErEr w1 oy o few
fren # gadi=l ¥, frw @@ aF 3aw
FTA F1 77 wfgsr o a5, 305
arR # graa g 1 e Qar W
{17 &7 fF W g9 #i uF g W A
¥ far o fardr Y &
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Shri D. C, Sharma: The public and:
the citizeng of Delhi want an Assemb-
ly of the Himachal Pradesh type for
Delhi. May I know from the Govern-
ment what stands in the way of their
conceding that legitimate demand of
the citizens of Delhi?

Shri Nanda: The hon. Member des-
cribes it as a legitimate demand. I do
not enter into that question. This
matter has been settled, discussed and
settled.

Shri S. M. Banerjee: I would like to
know whether it is a fact that all the
political parties, whether Opposition or
the ruling party, are unanimous on
this question that Delhi’s future should
be decided and some autonomy should
be given. I want to know which
parties or persons are standing in the
way, and why it is delayed when a
definite assurance was given by the
late lamented Pandit Gobind Ballabh
Pant.

Shri Nanda: That assurance was in
terms of expanding the functions of
the Corporation, and investing it with
larger powers, so that there may be
much greater autonomy in its opera-
tions. Now, it is on that basis that
the talks and the negotiations proceed-
ed. Somehow, it was not possible to:
arrive at an agreement.

=t s fag fagret © feeslt &
uTafTE fF AT SR AT RT
T8 & ) 4 F faare % avar @ @
4 i

TR WERT AL GET gAOT E |

=Y Qo fao Wad . w7 FT
foreaY aog & a=Fr g9 D & fF
faeelt & adww usHfow @i § ofv-
adw fear 13 )

| AT T AHIR TIH TR 8
T#r 1

Nag: FIgamaw g fr
wiffy iy fafrer S J gwaes

fear a7 fis feeelt & i =Y feaw
Ty Y NFTT F1 WET SAW, Hi7T
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T FFE F 31y & fog Toml 71 379
Y ) T 7| @K # wmar a1
S § wedr faedt F 219 F) TQAT
FEAT | A FAT FCFTE F TH F1E TRT
FIT Y

oY AR 2 T ATIT AZT AT AW
offE B TATETATH AEE® F AT T4
7 TIAT FIF AAL F1 T A I
T FEF 5T T T A0S TS oAy W
IAY FF ATIA & G T8 F

ot &% : AT T e § fr s
#4F A8 g1 WA wgiT ¥ Ay I5-
e fF §5 wigdi &1 AR qAIE-
LRSS

sqeqe WA : ag ATATH TR
TR

Shri Bade: We want your protec-
tion.

Mr. Speaker: Exactly, it is I who
want protection at this moment.

Shri Bade: Who are the persons who
are coming in the way?

Mr. Speaker: I cannot insist on that.
Next question.

Indian Education Service

+
Shri Onkar Lal Berwa:
Shri Rameshwar Tantia:
| Shri Dhaon:
126 ﬁ Dr, L. M. Stmghvi:
") Shri S. C. Samanta:
Shri Subodh Hansda:
Shri B. K, Das:
LShri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

(a) whether any progress has been
made in bringing an Indian Education
Service into existence and if so, the
broad outlines thereof;
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(b). whether the idea has generally
been approved by the State Govern-
ments; and

(c) the steps proposed to be taken in
this connection?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). All the State
Governments except Punjab, Madhya
Pradesh and Maharashtra have agreed
in principle to the formation of an All
India Educational Service. Negotia-
tions with these three States are still
in progress. Full details of the
Scheme will be worked out! after the
consent of all the States hag been
received,

I may amend this answer to the ex-
tent that as far as Maharashtra is con-
cerned, I have had talks with the
Maharashtra Government and there is
every hope that they will accept this
in principle. The only question is as to
what particular posts from the All
India Education Service the Maha-
rashtra Government could be expect-
ed to take up and what officers would
be posted there, Therefore, actually
we are still negotiating with Punjab
and Madhya Pradesh.

-~

|t qERT A J@T: HowraAr
argw i fa=r f5= wvs7i 7 79 3femm
TN |faw #7 THE F LemAl T8y
fr T I w F1E€ F707 7 FRATT
£ & faro fobwm F1oor & 3789 7% e
A AY?

o Mo Fo AWM : WY AF A
qar  gwme 71 9 fedew 7 g®vA §
ag T8 Fea £ fr o7 v afaw S o
77 usfafrefer mfwed g1 o1 -
Foraw wfeed g W g oA ¥
g9 & Ay oA s g g, .

=t gt faeoy ®mw : wow w3 A
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Shri M. C, Chagla: The basis is this,
We will have two cadtes: educational
officers and administrative officers.
Some States may accept only adminis-
trative officers; others may accept cer-
tain educationa] officers. This will be
the broad basis on which the service
will be set up.

Shri Vasudevan Nair: May I know
whether the Central Government is
trying to pressurise the State Govern-
ments into accepting this scheme or
whether they are really accepting the
scheme?

Shri M, C. Chagla: I am glad to say
that the State Governments are
accepting it without any pressure from
the Central Government. We are try-
ing to carry them with us. There is
no question of any pressure; it will not
be the right expression.

Shri Ramga: May I know whether
the terms of pay and allowances would
be the same as between the adminis-
trative and educational cadre and as
between the State and the Central
cadre and whether any State which
comes_into the service for the time
being would be free to opt out later
on when it chooses?

Shri M. C, Chagla: As I visualise
it, there would be no compulsion up-
on them. A State will say: we want
an officer from the Centre and the
Centre will provide him, If the State
at any stage says “we do not want
any officer from this service”, I do not
know how we can compel them,

Shri Ranga:
and allowances?

What about the pay

800

Shri M. C. Chagla: This is one of
the things we are negotiating, to bring
co-ordination between the salary
which the All India Education Service
officer will get and the State Educa-

tion Service officer wil]l get. That is
one of the difficulties. It needs to be
negotiated.

Dr. L, M. Singhvi: What is the

estimated outlay and size of the pro-
posed education service and what fields
and what levels of education is the
service likely to cover as visualised by
the Education Minister?

Shri M. C. Chagla: We are con-
templating joint educational officers,
director of public instruction and edu-
cation, additional director, joint direc-
tor, senior deputy director of public
instruction, deputy director of public
education and instruction, assistant
director of public instruction and we
have tentatively suggested what sala-
ries these officers would get,

Shri P, Venkatasubbaiah: While
constituting the All India BEducation
Service, will efficiency alone be taken
into consideration or any other consi-
deration will come into play?

Shri M. C, Chagla: For any service,
the only consideration should be effi-
ciency, and that should be true of the
All India Education Service too.

Shri S, C. Samanta: Is it not a fact
that during the British regime the
indian Educational Service was discon-

“tinued for some reasons and, if sc.

whether those reasons have been re-
moved?

Shri M. C. Chagla: We have carried
an unforunate past with us in that
the British Government never attach-
ed importance to education. They
thought of education as intended to
produce clerks or administrators. We
have a different conception of educa-
tion and we look upon it as an impor-
tant instrument of national integra-
tion and, therefore, it is essential to
have an All India Education Service.
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Shri Harish Chandra Mathur: In the
existing all India services, all the offi-
cers are on the cadre of State Govern-

ments and the Centre draws officers

from the State Government cadres.
May I know how the outline of the
Educational Service is going to be
different from the other all-India ser-
vices?

Shri M. C. Chagla: I agree there;
the 'picture as far as the Al] India
Education Service is concerned is
somewhat different from the Central
Services, Education ig a State subject.

Shri Harish Chandra Mathur: 1 did
not talk of the Central services. I
was talking of all-India services such
as the Indian Administrative Service,
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the Indian Police Service, etc. They
are all on the cadre of State Services
and the Centre draws officers from the
State cadre, while the hon. Education
Minister seemed to say that they
would have a Central service and the
States will be provided with officers.

Shri M, C. Chagla: I appreciated the
nature of the question. That is why
I say to a certain extent the picture
seems to be different. But a time may
come when we may have an arrange-
ment whereby some State officers 'may
go to the All India Service and the
All India service officers may go to
the States. '

siwer sEw mg - & ag s
W g fr o fea oo afaw
TN ¥ G G iGN, gAY T
T W grT s ag St Swfre €
T g ?

Wt qo Ho TWET: YT TgT AT
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T TaT T TR § fF 99 @
THH o gfag g AT 99 IF 9T
FrrfeRwT FET e AT § 1

sitwel s g : §F ag ST
argdt § 5 59% quFe 1 o wEar
g wR FToTEY ufeddr § Ife
BRI | T T ava A aE &, S
oE FEH TN § gar & fa semr
ST T & AT T FAfas ey F F1or ?

ol Go Fo TITAT: YA FE FA(G-
T AT G Y Y | WK I §
ez g ara

Summer Schools for Secondary School
Teachers

Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:
*127. { Shri Rameshwar Tantia:
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Shri Onkar Lal Berwa:
Shri Dhaon:

( Shri D. J. Naik:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to hold summer
schools for secondary school teachers
at various places in the country;

(b) if so, when and at which places;
and

(c) the total estimated expenditure?

The Minister of Education (Shri
M. C. Chagla): (a) and (b), The
National Council of Educational Re-
search and Training and the Univer-
sity Grants Commission in cooperation
with the United States Agency for
International Development propose to
organise 16 Summer Courseg for the
science teachers of secondary schools
in Physics,, Chemistry, Mathematics
and Biology from 8th June, 1964 to
15th July, 1964. About the places a
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-2921|64].

(c) The total estimated expenditure
is Rs. 8 lakhg of which the National
Council of Educational Research and
Training and the University Grants
Commission will bear Rs. 4 lakhs, and
the rest by U.S.A.LD.

it fagatg quda : wrAAT qe
HEIRT § T IFTSH T F AT TS
frar &, SEy g e graT & fp ==
T & a ¥ e 73 foar wr
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A frwafearemt F srgeafaat § s
grafa A TS |
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8hri M, C. Chagla: Instructors have

been appointed. If the hon, Member
wants the names, I will give them.

Mr. Speaker: He only wanted to
know whether their appointment has
been made.

Shri M. C, Chagla:
made.

It has been

Shri D J. Naik: What will be the
criteria for the selection of teachers
for training in these summer schools?

Shri M. C. Chagla: The criteria will
be determined by the University
Grants Commission in consultation
with the universities. We select the
spot, the instructor and the subject
and there are two experts coming
from the Uniteq States. Ag far as the
Indian teachers are concerned, they
will be lent by the universities in con-
sultation with the University Grants
Commission,

St AT A FTAT : AT J=lY
ST X =Y aarar & fr s oF s
T &9 g | § ag ST ST g
f& fraaT swar oo & HIC foFaaT
TAT FE T

Ft Ho wo wAwrAr : FA Farq A
g1 a1 fF T1T @ wqar gw 3 A%
AT AT TAT FATSfES T & |

Shri S, N. Chaturvedi: May I know
if these summer schools wil] be of
much use until the syllabus of the
secondary schools is revised?

Shri M. C. Chagla: Syllabus may
be one of the matters that may be
considered.
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Shri M, Malaichami: Is there any
proposal under contemplation of the
Government to have such seminars for
social services?

Shri M. C. Chagla: We are experi-
menting with the sciences. This is
only the second time that we are doing
it. In future we may also try with
the social services.

Shri Tridib Kumar Chaudhuri: In
view of the great shortage of science
teachers, may I know whether the
University Grants Commission has
considered the question of introducing
an integrated course? Otherwise, in
this list, I find that there are 16 places
which have been selected and each
teacher who wants to get integrated
training -will have to undergo train-
ing for many terms and not in one
place. May I know whether that
aspect of the question is being con-
sidered?

Shri M. C. Chagla: I do not think
that is the idea of the summer school.
.The idea of the summer school is to
increase the knowledge which the
science teachers have and bring them
up-to-date both in regard to text-
books, expansion of knowledge in
scientific subjects, etc. It is a short
course which has been tried in the
United States with great success. We
tried it last time and it was a great
success. I hope it will be a success

Shri Hari Vishmu Kamath: I find
the gtatement lists 16 universities.
Why is it that none of the hal? a
dozen universities in Madhya Pradesh
finds a place and why has Madhya
Pradesh been given the cold shoulder
in this scheme?

Shri M. C. Chagla: My hon. friend
is wrong. If he looks at the state-
ment, he will find that Jaipur is there.

Shri Hari Vishnu Kamath: Jaipur
is' in Rajasthan. 1 askedq about
Madhya Pradesh.

Shri M. C. Chagla: 1 am sorry;

they might get their turn next year,
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Shri Man Sinh P. Patel: May
know whether such a short course ™~
thig nature will give specialisation .
the subjects to the teachers and whe
ther Government will reconsider th
experiment of summer schools?

Shri M. C. Chagla: As I said, it ;
merely a refresher course. It ma,
leaduptosmmethingmore,but fc
the time being, it is only a refreshe
course.

Reforms in Andaman and Nicobar
Islands '

+
28 { Shri P. K. Deo:
\ Shrimati Renu Chakravartty

Will the Minister of Home Affair
be pleased to state:

(a) whether there is any proposa.
to have some sort of responsible Gov~
ernment in the Andaman and Nicobar
group of islands; and

(b) if so, the broad features there-
of? !

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Under article
239 of the Constitution, the TUnion
Territory is administered by the Pre-
sident of India through an adminis-
trator designated as Chief Commis-
sioner. No proposa] for effecting any
change in the existing set up is under
consideration.

(b) Does not arise.
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Shri P. K. Deo: In deference to the
demand of the descendants of those
great revolutionaries and patriots who
fought the First War of Independence
of 1857 and were settled in those
1slands, may I know if there has been
any proposal to have a selection of
their representatives to the Lok Sabha,
to the Chief Commissioner’'s Com-
mittee and to the Home Ministry’s Ad-
visory Committee on the basis of elec-
tion?

Shrimati Chandrasekhar: 1 have
said that there is no thought of having
any change in the present set-up,

Mr, Speaker: He is going out of
the purview of the question and wants
representation in the Lok Sabha.

Shrimati Chandrasekhar: These
islands are represented by a Member
of Parliament—Mr. Niranjan Lal.

Mr, Speaker:

Shrimati Chandrasekhar: He i is
nominated by the President,

He says, by election.

Shri P. K. Deo: Taking it for grant-
ed that these islands with 3,000 square
miles and 60,000 population may not
be viable units to have a responsible
Government, may I know if there is
any proposal to tag on the islands to
the nearest State of India, i.e. West
Bengal, in view of the fact that there
hag been so much pressure on land in
West Bengal, and also the Calcutta
High Court looks after the judiciary
in the islands? i

Mr. Speaker: He need not give the
reasons. Is there such a proposal?

Shrimati Chandrasekhar: There is
no such proposal, !

Shri Mohammad Elias: May I know
whether the Government received a
representation from many sections of
the people in Andaman and Nicobar
islands for having representative Gov-
ernment? Recently we had the oppor-
tunity of visiting the igland and the
people are very much critical of the
administration there, Hag any such
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representation been received from the
people there?

Shrimati Chandrasekhar: I do not
think there has been any demand
from the people like that.

Shri H. P. Chatterjee: Since our
Constitution extends all over India
and Andaman and Nicobar Islands
form an absolute part of India, there
the Chief Commissioner is the execu-
tive head as well as the judicial head.
And since absolute power corrupts
absolutely. ., ,

Mr. Speaker: Any question to be
put?

Shri H. P. Chatterjee: The question
is, if it is placed under a Lt. Gover-
hor . .. .

Mr: Speaker: He is
will disallow that.

Shri H. P, Chatterjee: All right; I
will ask another question, I want
that a public man should be the head’
there as Lt. Governor instead of an
I.LAS. man as Chief Commissioner.

arguing it; L
1

Mr. Speaker: He wants something;
what is the question?

Shri H, P, Chatterjee: I will leave
this aside and ask another question.
The main revenue of Andamang comes
from forests.

Mr. Speaker: That is information.
Has he any question to ask? i

Shri H. P, Chatterjee: Is it a fact
that more than Rs. 1 crore of revenue
comes from the tropical forests in
Andamans? 1Is it a fact that persons
working the forests feel desolate? Is-
it a fact that unless it is merged with
some states say Bengal or Madras
the working of the forests will be

affected? If it is so, . . .
Mr, Speaker: Now he might ‘sit
down.

Shri H, P, Chatterjee: Are there
any proposals for its ' merger with:
Bengal or Madras?
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Mr. Speaker: Though he was stand-
ing all along, he did not put any ques-
tion. Now he has put a question after
sitting down. Is there any proposal
to have any form of representative
government in Andamans?

Shrimati Chandrasekhar: There is
‘no idea at present to have any change
in the present set-up. Now there is
one advisory committee of which the
Home Minister is the Chairman. It
consists of the Chief Commissioner, the
Member of Parliament and the Vice-
Chairman of the Municipal Council of
Port Blair . . .

Shri Mohammad Elias: But the
Member of Parliament is not elected.

Shrimati Chandrasekhar: . and
five non-official members. In addi-
tion to that there is another committee
in Andaman islands itself with the
Chief Commissioner as Chairman,

Mr. Speaker: Is there any proposal
to have any change in the set-up?

Shrimati Chandrasekhar:
-present.

Not at

Shri S, M. Banerjee: I .want to
know whether jt is a fact that some
of the Members of Parliament, who
visited recently Andaman and Nicobar
islands, have submitted a representa-
tion or a sort of memorandum em-
bodying certain burning grievances of
‘the people of Andamans and if so,
whether Government have considered
‘them for implementation,

Mr, Speaker: No other grievances
are relevant unless they relate to the
question of responsible government.

Shri S. M. Banerjee:
-are relevant.

I feel they

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
“Yes, some of the Members of Parlia-
ment had visited Andaman and ‘'Nico-
bar Islands. The Home Ministry had
arranged for that visit. I intend meet-
ing those members to have first-hand
-information of their ' reactions: I
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would be discussing the various ques-
tions with them,

Shri D, J. Naik: In view of the
fact that very primitive people are
living in Andaman islands, may I know
what welfare activities are being
carried on by the administration
there?

Shrimati Chandrasekhar: A sepa-
rate question may be put on that sub-
ject.

Shri P. Venkatasubbaiah: May I
know whether the decisions of the
council are recommendatory or man-
datory?

Shrimatji Chandrasekhar: They are

recommendatory, It is an advisory
council. !

=Y gesiTa JreT @ O qveHTT
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Shri D, C. Sharma: May I know
if the principle of the representation
of the people has been conceded to the
people of Andaman and Nicobar
islands at any level—local self-govern-
ment level, Assembly level or at the
Union level?

Shrimati Chandrasekhar:
not followed the question.

Shri D. C. Sharma: May I know
if the principle of representation of
the people has been conceded in these
islands at any level—block samiti
level, municipal level, Assembly level
or parliamentary level—and if not,
why not?

Shrimati Chandrasekhar: 1 think
at the panchayat and Municipal level
it is there.

I have



R11  Oral Answers

Shri P. C. Borooah: Since this ques-
tion relates to thc setting up of res-
ponsible government in Andaman and
Nicobar islands, may I know whether
any representation has been received
from the inhabitants for responsible
government?

Shrimati Chandrasekhar: We have
not so far had any 'representation.

0il Concession from Iranian
Government

+
Shri Yashpal Singh:
Shri Rameshwar Tantia:
Shri Dhaon:

Shri Bishanchander Seth:

LShri P. C. Borooah:

*129,

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Qu@stion
No. 315 on the 26th February, 1964
and state the progress made in the
negotiations conducted with the
Iranian Government for securing oil
concessions?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): A
decigion has been taken to apply for
a concession in the off-shore areas.

it amo Fag: 39 7T & ag g
T8 giar fF gaF fedew @ & AR
zrd o fosTe 7T &, A1 79 9% U8
FTH & ZTATIT |

Shri Humayun Kabir: We have ap-
plied for a concession. Only when
the concession has been granted these
questions will arise.

st amare fag: zad frgar @9
gt w1 a7 &1 S iRaT &1
FECT a7 ?

Shri Humayun Kabir: We have ap-
plied for a concession. If this con-
cession is granted, then some money
will be requireq for exploration.
Foreign collaboration will also be re-
quired. For exploration and produc-
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tion, foreign collaboration will be
necessary.

Shri Indrajit Gupta: May I know
whether the Government is aware
how many other applicants there are
for concessions and, if so, is there
any chance of our securing this con-
cession by virtue of any favourable
terms which we are able to put for-
ward?

Shri Humayun Kabir: When the
Iranian Oil Company invited applica-
tions, at that time we were not eligi-
ble, and 20 companies were declared
eligible. After that we learnt that
the participation of India would be
favourably looked upon because Iran
has the oil and we have the market.
On that basis, we hope that our ap-
plication will be favourably  con-
sidered.

Shri A. P. Jain: Has the hon, Minis-
ter exhausted all the possibilities of
oil exploration in India and that is
why he is going abroad?

Shri Humayun Kabir: No, Sir. We
are carrying on exploration in India.
In fact, we are expanding and accele-
rating the exrloration in India. But
at the rate at which demand is in-
creasing in the country, import for at
least the next ten to twelve years
seems inescapable, and if imports
have to be made it is far better to im-
port the oil which we produce our-
selves than the oil which we buy
from others.

Shri A. P, Jain;: My question has
not been answered. I asked whether
he has exhausted all the possibilities
mn India.

Shri Humayun Kabir: I have ans-
wered the question. Imports will be
necessary for the next ten to twelve
years.

Shri P. C. Borooah: May 1 know
what amount of crude oil is expected
from Iran as a result of this venture
and whether oil would be available
from the other participants?
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Shri Humayun Kabir: My hon.
friend comes from an oil area and,
therefore, he knows that till actual
drilling has starteq nobody can make
any absolute forecast; but the gene-
ra] expectation is that the area for
which we- have applied for a conces-
sion may yield roughly about 20 mil-
lion tons a year.

Shri Sham Lal Saraf: May I know
whether the exploration as well as
the drilling of the area will be done
before we can estimate how much oil
will be available?

Shri Humayun Kabir: I have just

now given the answer to that
question.
= AFR I J@: § [T
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Industrial Management Pool

+

(Shri P, Venkatasubbaiah:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:

*IMJl Shri Dhaon:
" Shri Subodh Hansda:

| Shri Maheswar Naik:

| Shri Indrajit Gupta:

_ Shri Ramanathan Chettiar:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1145 on the
22nd April, 1964 and state:

(a) whether any decision on the
abolition of the industrial manage-
ment pool and the formation of Eco-
nomic Pool has been taken; and

(b) if so, what are its broad fea-
tures?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
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and (b). The whole question of
staffing managerial posts in the public
sector undertakings, as also the ques-
tion of an Economic Pool is still
under consideration.

Shri P. Venkatasubbaiah: May 1
know what prevented the Govern-
ment from taking a quicker decision
regarding the formation of an Econo-
mic Pool instead of the present In-
dustrial Management Pool? What are
the reasons for the delay?

Shri Hathi: The Industrial Manage-
ment Pool exists. The idea of having
an Economic Pool in view of the deve-
lopment and expansion of industries
in the country was thought of some
time back. Whether the Industrial
Management Pool and the Economic
Pool should be amalgamated or they
should be separate, whether there
should be one cadre for differ-
ent industries or a set of industries,
all these questions are being con-
sidered.

Shri P, Venkatasubbajah: May I
know whether, after the amalgama-
tion of these two pools, Government
propose to recruit efficient people
from the private sector also?

Shri Hathi: So far as the recruit-
ment of people is concerned, there is
no doubt that if we want efficient
management efficient people will have
to be recruited; but the whole ques-
tion as to how this pool should be
formed }§ under consideration.

Shri Ramanathan Chettiar: How
many officers are there at present in
the Industrial Management Pool and
are most of them likely to be taken
in the Indian Administrative Service
as mentioned in Parliament in answer
to a supplementary question asked
two months ago?

Shri Hathi: There are about 110
officers now in position in the Indus-
trial Management Pool and the ques-
tion of absorbing them in the Indian
Administrative Service at present does
not arise in view of the fact that we
are thinking of another service, the
Economic Pool, and reorganisation of
the whole cadre.
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Shri Ranga: Is it not a fact that this
has been hanging fire for a number
of years and they are still in the pro-
cess of coming to a decision? We do
not know when it will be. Why
should that cause so much delay?
There is so much of confusion as bet-
ween the management and the eco-
nomic aspect. What is it that they
are doing?

Shri Hathi: I may tell him that it
has not been so long. The idea for
this economic pool was first mention-
ed by the late Shri Jawaharlal Nehru
on the 28th Septmeber 1963 wherein
he said:—

“In view of the growth of the
governmental activities in the
public sector and otherwise, it
seems necessary to have a perma-
nent cadre of qualified and efficient
officers drawn from administra-
tive and engineering services for
furtherance of the Government’s
economic and industrial policies.
I would like you to have a paper
prepared dealing with this ques-
tion for the consideration of the
Cabinet.”

That paper is ready and, as I said,
it was considered and a sub-commit-
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tee has been appointed. It is not so
very long. '

Shri Indrajit Gupta: May I know it
Government have received any repre-
sentations on behalf of the Industrial
Management Pool officers to the effect
that if they are posted to public sec-
tor undertakings, it would mean a
loss of career to them and that, there-
fore, they should be absorbed in the
IAS because they feel that they are
in no way inferior in qualifications
and calibre to IAS officers? Have
they received any such representa-
tions and are they being taken into
consideration?

Shri Hathi: We have received some
representation, but it is perhaps based
on the apprehension that this Indus-
trial Management Pool is to be wound
up. As I said, the whole matter is
under consideration and this repre~
sentation also is being considered.

Policemen Killed by Naga Hostiles

+
( Shri P. C. Borooah:
| Shri P. Venkatasubbaiah:
*131.2 Shri P. R. Chakraverti:
' Shrimati Savitri Nigam:
| Shri Y. D, Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that three
policemen had been shot dead and
two others injured by the Naga hosti-
les on the 4th May, 1964 between
Maram and Khongneim;

(b) if so, the circumstances of the
accident; and

(c) Government’s reaction thereto?

The Ministey of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). On 4th May, 1964 at about
3 p.m. a Police Column encountered
approximately 50 armed Naga hostiles
in the area approximately 5 miles
East of Maram. Fire was exchanged
as a result of which three constables
were killed and two wounded. Hos-
tiles’ casualties are not known.
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(c) Efforts to bring the situation
under control continue.

Shri P. C. Borooah: May I know
whether these and other hostilities by
the Naga hostiles including attacks on
running trains where more than a
dozen people were killed and several
injured indicate that the efforts of
the peace mission headed by Rev.
Michael Scott have not been success-
ful and that the law and order situa-
tion in Nagaland remains as hazardous
as ever before? What other steps
will Government take to restore the
peace?

Shri Hathi: From these incidents we
need not make any inference whether
this peace mission will be successful
or not. Let us wait and see.

Shri P. C. Borooah: May I know
whether any eﬁorts have been made
to eliminate foreign interference in
Nagaland by way of supply of arms
and what reply has been received
from Pakistan to the Indian protest
against this?

Shri Hathi: I have no information
about the arms from Pakistan.

Shri P. Venkatasubbaiah: May 1
know whether these raids by Naga
hostiles are more regular than spora-
dic, and. if that is so, what arrange-
ments Government propose to make
in order to give protection and also
for ensuring law and order in that
part of the country?

Shri Hathi: Strengthening the secu-
rity of the area.

Shri Swell: Is it a fact that this
incident of the 4th May is only one
in a series of serious incidents that
took place during the last month and
that these various incidents are a
way of telling by the Naga hostiles
to the Government of India that un-
Jess and until the Government of
India accepts certain terms of agree-
ment for the cessation of hostilities in
Nagaland entered into by the peace
mission with the hostiles, the situa-
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tion would become worse in Naga-
land; if so, what are those terms of
agreement and what does the Gov-
ernment intend to do about it?

Shri Hathi: I am afraid, this ques-
tion may be asked of the External
Affairs Ministry.

Shri S. M. Banerjee: Sir, I rise on a
point of order. That day, you re-
member, Sir, I asked the same ques-
tion. There were two questions that
day—one was answered by the De-
fence Minister ©.1d the other by the
External Affairs Minister. Whenever
we ask questions about Nagaland,
there are three aspects of the ques-
tion—one is the arms from Pakistan,
the other is their activities and the
third is the peace mission. I would
only request you this that it should
be decided once and for all where
similar supplementary questions do
arise. . . .

Mr. Speaker: I will take that up. 1
will consider that and decide.

Shri P. R. Chakraverti: In the con-
text of the statement of the Chief
Minister, after meeting some repre-
sentatives of the Naga hostiles, how
far can they justify this recurrent
series of raids which are on the in-
crease?

Shri Hathi: I said that these are in-
cidents from which we need not make
any inference.

National Discipline Scheme

+
{ Shrimati Jyotsna Chanda:

*132.2 Qs .
7 Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
National Discipline Scheme and the
Auxiliary Cadet Corps Scheme will
be merged together;

(b) if so, the broad features of the
scheme;
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(c) when this new scheme will be
introduced; and

(d) whether this will be made com-
pulsory in all government schools?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (d). A Statement is
laid on the Table of the Sabha.

Statement

The Government of India had set up
a Committee under the Chairmanship
of Dr. Hirday Nath Kunzru to exa-
mine the question of coordination and
integration of different schemes ope-
rating in the field of Physical Edu-
cation and Youth Welfare and to
avoid duplication and wastage of re-
sources. The Committee in its Re-
port submitted to the Government in
December, 1963 has recommended
inter alia that at the school stage
there should be an ‘Integrated Pro-
gramme’ woven into the fabric of the
educational system. The Committee
has further recommended that the
content of such an Integrated Pro-
gramme should be worked out by a
body of experts and that once such
an Integrated Programme is intro-
duced, existing programmes under
Auxiliary Cadet Corps and National
Discipline Scheme should not be
continued as separate schemes.

2. The above recommendation of
the Kunzru Committee has been ac-
cepted by the Government of India
in principle. The details of the In-
tegrated Programme’ and the modus
operandi for its implementation are
being worked out.

3. The Integrated Programme js ex-
pected to be introduced as early as
possible and is likely to cover all
Government as well as non-Govern-
ment Schools.

Shrimati Jyotsna Chanda: It has
been stated in the statement that the
Integrated Programme is expected to
be introduced as early as possible.
May I know whether Government has
any idea to state as to what specific

JYAISTHA 13, 1886 (SAKA)

Oral Answers 820

time they will take to work out this
integrated programme and to imple-
ment the recommendations of that
committee?

Shri Bhakt Darshan: I am sorry Sir,
that I cannot elaborate on the reply
already given. We are trying our best
to prepare an integrated programme.
The committee has reported and a
detailed programme is being chalked
out, We will try our best.

Shri Muthiah: May I know whether
this new integrated scheme of physi-
cal education contains any positive
steps for promoting feelings of
national integration and unity and a
really national all-India outlook in the

minds of schoolboys all over the
country?
Shri Bhakt Darshan: May I point

out that the syllabus that has now
been accepted by the various parties
concerned in this affair includes exer-
cise tables, drill and marching, lazium,
track and field events, games and
relays, gymnastics and folk dances,
combatives, hiking and cross-country,
instruction and practice in tests, train-
ing in our national heritage, practical
projects and community singing.

Shri Muthiah: Will the objective be
fulfilled?

Mr. Speaker: Whatever is contained
there he has read it out; now it is
for the hon. Member to infer whether
the objective is fulfilled or not.

Shri Man Singh P. Patel: May 1
know the total number of hours ot
physical training given to each stu-
dent and whether it will be increased
by this merger of these two schemes
thereby giving much more attention
to physical education?

Shri Bhakt Darshan: No, Sir; the
total number of periods will remain
the same, that is, five periods per
week.
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WRITTEN ANSWERS TO
QUESTIONS

Perspective Plan of Science

*133. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Council of Scienti-
fic and Industrial Research is working
out an overall perspective plan ot
science for the next fifteen years bas-
ed on certain studies of rate of
growth and trends of research; and

(b) if so, the details of the plan
and the stage at which the considera-
tion rests at present?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir, in so far as
the National Laboratories/Institutes
-etc. under the Council of Scientific and
Industrial Research are concerned.

(b) The plan has not yet been drawn
up. Details have been called from the
various National Laboratories etc.

Letter Published in Italian Paper
Regarding West Bengal, Assam and
Nagaland

f Shri J. B, S. Bist:
 Shri S. N. Chaturvedi:

Will the Minister of Home Affairs
be pleased to state:

*134.

(a) whether Government’s attention
has been invited to a letter published
in the Ttalian paper “I1 Borghese” in
April 1964 giving details of plans by
the pro-Peking Communists for an
armed revolution in West Bengal,
Assam and Nagaland;

(b) whether Government have in-
vestigated the authenticity of the let-
ter; and

(c) what action, if any, is proposed
to be taken in the matter?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) Yes, Sir.

722

(b) and (c).
continuing.

The investigation is

Anti-Corruption Bodies in States
Shri Rishang Keishing:
Shri P. R. Chakraverti:

L Shn_-imati/Savitri Nigam:
Will the Minister of Home Affairs

be pleased to state:

(a) whether all States and Union
Territories in the country have consti-
tuted anti-corruption bodies;

*135.

(b) if so, whether the anti-corrup-
tion bodies have started functioning;

(c) if not, which are the States
and the Union Territories which have
not constituted these bodies; and

(d) the reasons for the delay?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (d). A statement is laid on the
Table of the House.

Statement

All States have had an Anti-Cor-
ruption Department or Unit. More
recently three States, viz., Andhra
Pradesh, Gujarat and Madhya Pra-
desh have set up 5 Vigilance Commis-
sion modelled on the Central one;
eight States, viz., Kerala, Mysore,
Maharashtra, Rajasthan, Assam,
Nagaland, Orissa and Jammu and
Kashmir have decided to do so; three
States, viz.,, Bihar, West Bengal and
Punjab are still considering the mat-
ter; and two States, viz., Madras and
Uttar Pradesh have for the time being
decided to have a different kind of
body in place of a Vigilance commis-
sion.

Each Union Territory has also got
an anti--corruption agency which is
however, not of the nature of a Vigi-
lance Commission. The jurisdiction
of the Central Vigilance Commission
extends to the Union Territories also
and in view of this the nature of the
arrangements to be made in the Union
Territories in this behalf is under the
consideration of Government.
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The eight States which have decid-
ed to set up the Vigilance Commis-
sions modelled on the Central one
are working out details including the
selection of persons suitable for ap-
pointment as Vigilance Commissioners,
Punjab has initiated action on the pro-
posal and Bihar and West Bengal
are still considering the matter.
Madras and Uttar Pradesh have set up
Vigilance Organisations differing in
some respects from the Central one.

Alleged Acquisition of Property by
Deputy Finance Minister

«13¢,J Shri Hari Vishnu Kamath:
7\ Shri Guishan:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 1051 on the
15th April, 1964, regarding alleged
;acquisition of property by the Deputy
Minister of Finance and state:

(a) whether the Attorney-General
has given any advice to Government;
:and

(b) if so, whether any action is pro-
posed to be taken by Government in
the matter?

The Prime Minister, Minister of Ex-
ternal Affairs, Minister of Home
.Affairs and Minister of Atomic Energy
(Shri Nanda): (a) Yes.

(b) The matter is under considera-
“tion.

Agreement with West German Firms
for Chemical Industry

*137. Shri A. S. Saigal: Will the
‘Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that an
.agreement entered into by the Hindu-
stan Organic Chemicals with a con-
sortium of West German Firms has
been terminated due to the changed
requirements of the Chemical Indus-
try in India;

(b) if so, how far this will affect
the production programme of the
Industry;

(¢) whether there are any projects

-under construction and if so, which;
:and
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(d) what action Government
taking in this direction?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

are

(b) This has. postponed the avail-
ability of primary intermediates and
the industry will have to depend on
imports of these till such time as
indigenous production is established.

(c) and (d). Revised programme
of production is under consideration.

Border Disputes between States

Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri Dhaon:

| Shri Kolla Venkaiah:

Will the Minister of Home Affairs
be pleased to state the progress
achieved in the task of settlement of
border disputes between Maharashtra
and Mysore States?

The Prime Minister, Minister  of
External Affairs, Minister of Home
Affairs and Minister of Atomic Ener-
gy (Shri Nanda): The matter is
under examination.

Removal of Statues in Delhi
[‘ Shri Bibhuti Mishra:

*138.

Shri Heda:
Shri Hukam Chand
Kachhavaiya:
{Sh.ri P. Venkatasubbaiah:

*139.

Shri K. N. Tiwary:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to remove all
the Statues of Britishers from the
Capital;

(b) if so, by what time; and

(c) whether similar statucs in other
cities of India will also be removed?

The Deputy Minister in the Ministry
of Home Affairs (Shri I, N, Mishra):
(a) Yes, Sir.
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(b) Of the remaining eight statues
in Delhi, it ig proposed to remove
three, one by one, during the course
of this year.

(¢) Removal of Statues of foreigners
in the States is the concern of State
Governmentg who have already been
requested to take action in the matter
in accordance with the policy outlin-
ed in the late Prime Minister’s state-
ment in the Parliament on the 13th
May, 1957.

Bomb Explosion in Jammu and
Kashmir

( Shri Maheswar Naik:

Shri Mohan Swarup:

Shri Onkar LAl Berwa:

Shri Gokaran Prasad:

Shri Prakash Vir Shastri:

Shri D, C. Sharma:

Shri P. C, Borooah:

Shri Hukam Chang
Kachhavaiya:

Shri Hem Raj:

Shri P. Venkatasubbaiah:

$hri P, R. Chakraverti:

ghrimati Savitri Nigam:

-&hri S. N. Chaturvedi:

Shri Rameshwar Tantia:

Shri Dhaon:

Shri Bishanchander Seth:

| Shri B. P. Yadava:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a few
cases of bomb explosions have occur-
red in the State of Jammu and Kash-
mir during the last few months;

*140. <

(b) if so, the number thereof since
the Jisappearance of the sacred relic
from Hazratba] shrine; and

(c) whether investigations conduct-
ed into these cases have revealed any
sabotage by foreign hands?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). 22 cases of bomb explosions
have taken place since the disappear-
ance of the sacred relic of Prophet
Mohammad from the Hazratbal shrine
near Srinagar on the 27th December,
1963.
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(c) Investigations have indicated
the strong probability that they were
acts of sabotage engineered by Pakis-
tani agents.

Soap Industry

*141, Shri Nath Pai: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether a review of the soap
industry in the country has been made
in recent years; and

(b) if so, the extent of foreign
capital employed in it and the return
by way of profit on it?

The Minister of State in' the Minis-
try of Petroleum ang Chemic2is (Shri
Alagesan) (a) Yes, in January, 1964

(b) The industries, including the
soap industry, falling within the
purview of the Industries (Develop-~
ment & Regulation) Act, 1951 are
reviewed periodically but not with
particular reference to foreign invest-
ment,

The soap producing units are also
engaged in the production of vege-
table oils, vanaspati, cosmetics, etc.
As such, separate statistics of foreign
capital invested in the soap industry
and the return by way of profit on it
are not maintained as these are in-
cluded in the survey under the trade
group “toilet preparation”. However,
it is believed that the two companies,
which have a majority of foreign in-
terest and which manufacture soap in
addition to other articles, have a
foreign capital investment in them of
approximately Rs, 5.5 crores.

Rehabilitation of Refugees in
Andamans

( Shrimati Renu Chakravartty:
#142.J Shri H. P. Chatterjee:
I[Shri P. K. Deo:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the target sct for the
number of East Pakistan refugee
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families to be rehabilitated in Anda-
mans has beep achieved;

(b) the number of refugees settled
there; and

(c) whether Government have con-
sidereq the feasibility of rehabilitat-
ing refugees in the Little Andamans,
Islands of Neel, Rutland, Baratang
and the other adjacent Islands?

The Minister of State in the Minis.
try of Home Affairs (Shri Hathi): (a)
No target js fixed.

(b) 11724.

(¢) The feasibility of settling famil-
ies in all these Isliuds except Little
Andaman has alread:- been considered.

Politics in Research Institutes

*143, Shri Harish Chandra Mathur:
Will the Minister of Education be
pleased to state:

(a) whether Government’s attention
has been drawn to the observation of
Stevan Dedijer, a Yugoslav Nuclear
Physicist that there is too much poli-
tics in Research Institutes of India;

(b) if so, their own assessment of
the situation and the nature of politics
in the research institutes; and

(¢) the action taken in the matter?

The Minister of Bducation (Shri
M. C. Chagla): (a) Yes, Sir.

(b) Politics in research institutes is
no more than in any other normal in-
stitution.

(¢) 1 am discouraging politics in
educational anq scientific institutions.

Higher Secondary Education

o144 { Dr. L. M. Singhvi:
‘7 Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether Government have for-
mulateq any policy for recasting and
improving the pattern of higher se-
condary education in India; and

(b) if so, the broad features thereof?

The Minister of Education (Shri-
M. C. Chagla): (a) and (b). Yes, Sir,
the policy is indicated in the follow-
ing conclusions reacheq by the Con-
ference of the State Bducation Minis-
ters held in April, 1964:

(1) The schools in all States
should conform to a uniform
school leaving standard,

The standard to be so achiev-
ed at the end of the second-
ary stage should be at least
the intermediate level
of the former 4-year colleges,.
with provision for appropriate
diversified courses,

A 12-year course of schooling
before admission to the degree-
course is the goal towards
which the country must work,
even though considerations of
finance and manpower may
not make it possible to im-
plement such a scheme for all

2)

3)

States in the immediate
future,
(4) The entire education at the

secondary stage should be
done in the schools; classes
such as the P.U.C. started in
Universities as a temporary
measure should be transferred
to the schools as soon as pos-
sible in accordance with a
phased programme,

Education Commission

Shri Yashpal Singh:
| Shri Sidheshwar Prasad:
‘145.] Dr. .P. N. Khan: .
7 Shri Subodh Hansda:
| Shrimati Jyotsna Chanda:
| Shri Bibhuti Mishra:
Will the Minister of Education be
pleasegd to state:
(a) the names of the personnel of
the proposed Education Commission
if finalised; and

(b) the terms of reference of the
Commission?

The Minister of Education (Shri'
M. C. Chagla): (a) The personnel of
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-the proposeq Education Commission
-has not yet been finalised.

(b) The terms of reference have
‘not yet been finalised. But the Com-
mission is expected to enquire into
and examine all aspects of education
:in India, except legal, medical and
sadult education.

Prohibition

( Shri D. €. Sharma:
Shri Prakash Vir Shastri:
Shrimati Savitri Nigam:
Shri Mohan Swarup:
Shri P. Venkatasubbaiah:
Shri Subodh Hansda:
Shri S, C. Samanta:
Shri S, B, Patil:
Shri Mohsin:
Shri Hari Vishnu K2math:
Shrimati Jyotsna Chanda:
Shri P. R. Chakraverti:
Shrimati Akkamma Devi:
Shri N. P. Yadab:
Shri Yamuna Prasad Mandal:
Shri P. C. Borooah:
LDr. L. M. Singhvi:

1464

Will the Minister of Home Affairs
"be pleased to state:

(a) whether report of the Prohibi-
‘tion Inquiry Committee has been
considered by Government;

(b) the reactions of the State Gov-
-ernments, if invited; ang

(¢) the recommendations of the
-Committee which have been accept-
ed and the steps taken or proposed
1o be taken to implement the same?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): The Report of the Study
“Team on Prohibition is under exami-
nation in consultation with the State
‘Governments.

Koyali Refinery

Shri P, R, Chakraverti:
[Shri Yamuna Prasaq Mandal:
Shri N. P. Yadav:

Shrimati Savitri Nigam:

|
“’147#
| Shrimatl Akkamma Devi:
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Shri Vishram Prasad:
Shri D. D. Mantri:

| Shri M. Rampure:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the progress achieved in setting
up the Koyali Refinery in Gujarat
with the Soviet assistance;

(b) its production capacity and
when the scheme for expansion will
come into operation;

(c) the main products; and

(d) whether provision hag been
made for refining “mixture” of oils
from the Kalol and Ankleswar &il-
fields?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) The civil, mechanical, electrical
and allied works connected with the
erection of the first one million tonns
capacity of the refinery are progres-
sing according to schedule, for com-
missioning the first phase in early
1965.

(b) The present capacity of the re-
finery is 2.0 million tonnes and this
will be expanded to 3.0 million tonnes
by early 1966.

(¢) Liquid Petroleum Gas, Motor
Gasolene, Solvents, Aviation Turbine
Fuel, Superior Kerosene, High Speed
Diesel, Fuel oil and other gases.

(d) Yes, Sir.

Free and Compulsory Education
%148, Shri P, C, Borooah:

Will the Minister of Education be
pleased to state:

(a) how far ‘free and compulsory
education has been introduced in the
various States and Union Territories
in pursuance of Article 45 of the
Constitution;

(by if so, the total amount of finan-
ritories have already achieved the ob-
jective envisaged in the Constitution;
and
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(c¢) whether any special assistance
is to be given to the States{Territories
which are lagging behind in this res-
pect?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) to (c). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT—2922/64],

Text Book Libraries in Colleges

(Shri P. Venkatasubbaiah:
| Shri Daljit Singh:
Shri Ram Harkh Yadav:
149.1 Shri Baswant:
" £hri Lameshwar Tantia:
| Shci Eishanchander Seth:
l_Shri Dhaon:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
University Grants Commission has
formulated a scheme to give finan-
«cial assistance to the selected col-
leges in the country for establishing
text book libraries; and

(b) if so, the main features of the
scheme?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) In the first instance, grants
will be made by the Commission to
about 400-500 arts, science and com-
merce colleges to enable them to es-
tablish libraries for poor deserving
students. Rs. 10,000 will be given to
a college providing under-graduate
courses and Rs. 15,000 to a college
conducting post-graduate courses.

Administrative Uniformity

*150, Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have given
any further consideration for intro-
ducing uniformity in the administra-
tive procedures throughout the coun-
iry; and
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(b) if so, the steps taken to evolve
or enact a uniform administrative pro-
cedure code and the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). A great deal of uniformity
in administrative procedures already
exists. But in view of the diversity
of local conditions and our federal
Constitution, introduction of unifor-
mity in administrative procedures
throughout the country has not been
a definite objective of the Govern-
ment. However, whenever any im-
portant administrative institution is
created at the Centre, or any signifi-
cant improvements in administrative
procedures introduced, and it appears
that similar institution or procedures
could with advantage be introduced
by the States with suitable modifica-
tions, ‘the States are advised
accordingly.

Secondary School Teachers’ Demands

Shri P. C. Borooah:
Shri Sidheshwar Prasad:
Shri P, R. Chakraverti:
Shrimati Savitri Nigam:
Shri A. S. Saigal:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1329 on the 6th
May, 1964 and state the reaction of
Government to the Secondary School
Teachers’ demands for uniform scales
of pay for secondary school teachers
all over India and for enforcement of
various measures ensuring security
of service and pension, health and
gratuity benefits to them?

The Minister of Education (Shri M.
C. Chagla): The demands have been
noted, although these are primarily the
concern of the State Governments.

*151,

Salary scales of the teachers are
linked with the general salary struc-
tures in the States, so that uniformity
of the scales all over India is very
difficult. For the improvement of
pay scales and conditions of service,
including otd age benefits, I have ad-
dressed a personal letter to all the
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Chief Miniters and offered to bear 50
per cent of the additional expenditure
involved.

Compulsory Military Service for
Medical and Engineering Cadres

309. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Southern Zonal Counci] has decided
to make ruleg for four years compul-
sory military service for medical and
engineering cadres; and

(b) if so, the implications and feasi-
bility thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar: (a) and (b). The
Government of India have decided
that a provision should be made in
the rules for recruitment of graduate
engineers and doctors to postsiservic-
es under the Centra] Government and
public undertakings that future en-
trants shall be liable to serve for a
minimum period of 4 years (includ-
ing the period spent on training) in
the Defence Services, or on work re-
lating to defence effort anywhere in
India or abroad, if so required. The
liability to serve in the Defence Ser-
vices will be limited to the first 10
years of service, and will not ordi-
narily apply to graduate engineers
above 40 years of age or to doctors
above 45 years of age. All State Gov-
ernments|{Union Territories have been
requested to adopt similar rules for
recruitment to medical and engineer-
ing servicesjposts under their control,
or under the control of local bodies in
the State. This matter was discuss-
ed at the meeting of the Southern
Zonal Council held on May 11-12,
1964, and the States in that Zone
agreed to make necessary provision
in their recruitment rules accordingly.

Enquiry- y;; -Reception Offices in
Ministries,
210. Shri Chuni Lal: Will the

Minister of Jlome Affairs be pleased
to state:
(a) whether it is a fact that his
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Ministry has given directions to other
Ministrie! to set up enquiry-cum-
reception offices in Ministries and De-
partments which deal with licences
and permits and which are frequently
visited by members of the public; and

(b) if so, the main purpose and
function of these offices?

The Minister of State in the Minis~
try of Home Affairs (Shri Hathi): (a)
The Ministry of Home Affairs has
given such advice,

(b) The main purpose and function
of this office will be:
1

(i) to furnish information requir-

ed by the public, and to pro-

vide the citizens direct access

to the administration, thus

making it unnecessary for any

one to use improper means

for getting information or for

approaching the administra-
tion;

(ii) to hear grievances of the pub-
lic and to take steps to re-
dress them; and

to receive complaints of cor-
ruption and other malprac-
tices, and to have suitable
action taken on them.

(iii

-~

Aid to Sanskrit Organisations

312 I Shri Vishwa Nath Pandey:
*\ Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to give financial aid
to Voluntary Sanskrit Organisations,
institutions and pathasalas for 1964-65
under some schemes; and

(b) if so, the total amount of finan-
cial assistance proposed to be given?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, Sir.
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(b) Rs. 4.00 lakhs, besides Rs. 2.00
lakhs earmarked for Gurukulas,
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Redress of Public Grievances

315. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state: .

(a) the steps, if any, Government
have taken so far to establish an ade-
quate official machinery for redress of
public grievances;

(b) the manner in which it is pro-
posed to enlist ; the assistance of
voluntary organizations in this matter;
and

(¢) the names of the voluntary or-
ganisations which Government have in
view for this purpose?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The official machinery at present
available for redress of public griev-
ances is a two-fold one:

(i) the hierarchy of supervisory
and controlling authorities
within the department or or-
ganisation whose activity, or
lack of it, gives rise to a
grievance; and

the various tribunals of a
statutory or non-statutory
character to which grievances
can be taken in specified cate-
gories of cases,

(ii)

In addition, there is judicial remedy
available in cases involving funda-
mental rights. There is also the
democratic procedure of putting ques-
tiong or raising a debate in Parlia-
ment directed towards administrative
action, as also the Parliamentary
Committees on Government Assuran-
ces and on Petitions.

Recently, Government’s thinking
has been in two new directions.
Firstly, for grievances involving cor-
ruption and lack of integrity on the
part of Government servants, Gov-
ernment have set up the Central Vigi-
lance Commission to inquire into
grievances relating to corruption and
lack of integrity on the part of Cen-
tral Government servants, and have
advised State Governments to set up
similar bodies. Secondly, for other
types of grievances, the question of
establishing a special machinery suit-
ed to conditions in our country is
being examined. As a first step, some
Departments have designated an offi-
cer of adequate seniority to deal with
complaints and grievances of citizens
having dealings with the Department.

(b) and (c). While Government
will welcome assistance from volun-
tary organisations generally, it has
particularly in view the Sanyukta
Sadachar Samiti which is a voluntary
body composed of representatives of
a number of all-India social and reli-
gious organisations, and other indivi-
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duals. The Samiti will first screen
the complaints made to it, and bring
to the notice of designated officers in
the various Departments, etc. such of
the complaints as appear to merit
attention.

Model Schocl for Blind Children,
Dehra Dun

316. Shri Vishwa Nath Pandey: Will
the Minister of Education be -pleased
to state the per capita expenditure in-
curred on the trainees of Model
School for Blind Children, Dehra Dun
run by the Central Government?

The Minister of Education (Shri M.
C. Chagla): The cost of food per child
is about Rs. 35 per month. Every
child is also provided free clothing.
If the cost of the rent of the build-
ing, salary of teachers and other es-
tablishment, contingent expenditure
etc. is also taken into account, the per
capita cost was approximately Rs. 122
during 1963-64.

Indian Scientistg

( Shrimati Savitri Nigam:
317 J Shri Sham Lal Saraf:
‘") Shri R. Barua:
LShri R. S. Pandey:

Will the Minister of Education be
pleased to state:

(a) whether any agreement has
been made between Council of Indus-
trial Research and the Technical
Development Directorate that all the
projects will be first processed by the
Indian Scientists before foreign tech-
nicians are invited to assist in their
execution; and

(b) if so, the main features of the
scheme?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). No such
agreement has been made, but follow-
ing working arrangements have been
agreed upon between the Council of
Scientific and Industrial Research and
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the Directorate Genera] of Technical
Development:

(1) The Department of Technical
Development may nominate
members on the Executive
Councils of the National
Laboratories|Institutes.

(2) The CSIR may be represent-
ed on the various Develop-
ment Councils|Panels set up
by the Department of Techni-
cal Development.

(3) The Department of Technical
Development and the CSIR
may form Panels which will
identify the problems requir-
ing short and long term re-
search, and farm these out to
various laboratories and
watch their progress.

(4) The Department of Technical
Development and the CSIR
may form Joint Committees
for the examination of pro-
posals for foreign collabora-
tion, desirability and extent
of foreign collaboration if
any, and methods of associat-
ing Indian research and scien-
tific personnel with such pro-
jects.

(5) The National Laboratories

" may send project reparts,
annual reports, half-yearly re-
ports, bulletins and pamph-
lets on various research pro-
jects to the officers concerned
of the Department of Techni-
cal Development.

Theft of Cars in Delhi

( Shrimati Savitri Nigam:
318.{ Shri M. L. Dwivedi:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state the number of cars
stolen and found during the last
6 months in Delhi State?

The Minister of State in the Ministry
of Home Affairs (Shri Hathi): 49 cars
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were stolen in the territory of Delhi
out of which 45 have been recovered.

“Surety System” in Andaman and
Nicobar Islands

319. Shri P. K. Deo: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether a “surety system” is
prevalent in the Andaman and Nico-
bar Islands which makes it impera-
tive for a person intending to visit the
mainland to furnish a surety so that
the latter has to pay to Government
if there is any due to be realised from
the former; and

(b) if so, the reason for putting this
impediment on free movement of
Indians from one part of the country
to the other?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Settlers brought to the Is-
lands under the Colonisation Scheme
have been advanced substantial
amounts of loan for their rehabilita-
tion. It came to the notice of the
Andaman Administration that a num-
ber of settlers left the islands for the
mainland without repayment of Gov-
ernment dues. In order to prevent
Government from loss, the Adminis-
tration brought into operation a pro-
cedure under which the head of 3 set-
tler family proceeding to the mainland
is required to furnish a surety to the
effect that in case the settler does not
return to the Islands, the surety would
be liable to pay to Government all the
Government dueg outstanding against
the _ settler.

Hostile Activities of Jarawas in
Andamans

320. Shri P. K, Deo: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether there was any hostile
activity of the Jarawas in the Anda-
mans in 1963-64;

(b) if so, the number of casualties;
and

8 40.».

(c¢) the step taken to apprehend and
punish the culprits?

The Minister of State in the Minis.
try of Home Affairs (Shri Hathi): (a)"
and (b). As a result of the hostile-
activities of the Jarawas, two persons
were killed and two persons were in--
jured. An elephant of the Andamans-
Forest Department was also injured.

(c) Because of the thick jungle:
growth and inaccessibility of the areas,
it has not been possible to track down:
and apprehend the culprits.

Education of Girls

( Shri Subodh Hansda:
Shri S. C. Samanta:
Shri B, K. Das:

321.

Will the Minister of Education be
pleased to state:

(a) whether Government have any
scheme to accelerate the education of’
the girls of weaker section of the:
society, particularly of Scheduled Tri--
bes and Scheduled Castes;

(b), if so, the nature of scheme in-
troduced or proposed to be introduced;
and

(c) to what educational standard-
this scheme will be continued?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) and (c). Under the Centrally
sponsored programmes for the wel-
fare of Backward Classes, provision
has been made for hostel buildings for
girls belonging to Scheduled Castes-
and Scheduled Tribes. Hostels for
girls attached to middle iand secondary
schools are entijled to grant-in-aid.

In addition, girls as well as boys of
Scheduled Castes and Scheduled Tri-
bes are benefited under the Centrally
sponsored programmes of (a) award
of post-matric scholarships; and

(b) education schemes for Denoti-~
fied Tribes.
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Arrest of Businessmen in Delhi

322. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to pleased to state:

(a) whether some big businessmen
were arrested in May, 1964 in Delhi
under orders from Special Police
. Establishment;

(b) if so, the charges against them;

(c) whether this has ’.ll"ly reference
~to Vivian Bose Report ¢ Dalmiag Jain
group; and

(d) the reasons for prosecuting them
after so many years?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
“Yes.

(b) The charges are of criminal
conspiracy and commission of offences
of criminal breach of trust of the funds
and assets of Dalmia Jain Airways Ltd.
and forgery and falsification of ac-
counts to avoid exposure of the cons-
piracy and «estitution of the defal-
cated funds.

(c) Yes. Certain allegations looked
into by the Vivian Bose Commission
were also the subject matter of investi-
gations by the Special Police Estab-
lishment in this case.

(d) The Special Police Establish-
ment could not proceed with the in-
vestigation of this case while the mat-
ter was pending before the Commis-
sion of Inquiry as all the relevant
records were in the custody of the
Commission. Only after the records
were returned by the Commission to
the Special Police Establishment about
the middle of the year 1963 that the
Special Police Establishment could
conduct its investigation. The charge-
sheet was filed in court on 5-5-1964.
In view of the magnitude and the
complexity of the case investigation
could not be completed =arlier.
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M.Ps’ Visit to Andamans

323 f Shri S. M, Banerjee:
"7 Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that some
Members of Parliament visited Anda-
mans and if so, whether they have
submiited a report to Government;
and

(b) the main features of this report
and the action taken by Government
thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The Members of Parliament
who visited the Islands recently have
not submitted any report to Govern-
ment,
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Import of Petroleum Products

325. Shri Subodh Hansda: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the import of petroleum
products has gone down in 1963-64;

(b) if not, the reasons therefor;

(c) whether there will be any im-
provement in the near future; and

(d) by what time the imports will
be fully stopped?
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The Minlster of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
Yes, Sir.

(b) Does not arise.

(c¢) This will depend upon the rate
of growth of demand for petroleum
products and the extent of increase in
indigenous production.

(d) It is not possible to indicate it at
this stage. Generally some products
remain in short supply and some are
produced in excess and exported.

’

Natioral Research Development CTor-
poration

326. f Shri Subodh Hamsda:
2 Shri S. C, Samanta:

Will the Minister of Edycatipn. be
pleased to state:

. (a) whether it is a fact that
Nationa] Research Development Cor-
poration is rurming at a loss;

(b) if so, t}}e reasons therefor;

- (¢) how many new processes have
been found out by t.hxs Corporat.\on
and

(d) whether any of them has been
utilised by the industry or-has helped
the industrial development and the
number of such processes which have
been utilised so far?

The Deputy Minister in the Ministry
of Education (Dr. M. M. Das): {a)
Yes.

(b) The National Research Develop-
ment Corporation, though registered
as a Company,. is a development or-
ganisation, its object being to develop
and exploit in the public interest, for
profit or otherwise, patents and in-
ventions of the Council of ‘Scientific
and Industrial Research, and other
research organisatioins etc. (including
the Central and State Government or-
ganisations). The. Corporation has %o
incur considerable developmental ex-
penditure and to take greater risks in

783 (Ai) LSD—3.
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the interests of development of indi-
genous know-how than would nor-
mally be taken by a purely commer-
cial organisation. The Corporation
disburses 70 per cent. of it income to
research organisations and retains
only 30 per cent. to meet its adminis-
trative and developmental expen-
diture,

(¢) Upto the end of March 1964, 679
inventions had been assigned to the
Corporation by various research or-
ganisations for development.

(d) Yes; commercial production has
been established ‘on 67 patents /pro-
cesses,

Price of Pimpri Penicillin
327, Shri Subodh Hamsda: Will the

Minister of Petrolenm and' Chemicals
be pleased to state:

(a) whether it is a  fact that the
price of Pimpri Penicillin will be
brought down very soon;

(b) if sb, to what extent; and

(¢) by what time?

The Minister of State in the Minis-
try of Petroleum ang Chemicalg (Shri
Alagesan): (a) to (c). The question
of reduction in the sale price of Peni-
cillin and Penicillin products of the
Pimpri -factory will be examined after
the Pimpri factory and other manu-
facturers _have completed their ex-
pansion programmes which are under
implementation.

Kerosene Properties in a Village Well
in Orissa

328 Shri Gokulananda Mobanty:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether his attention has been
drawn to a Teport published on the
ist May, 1964 in the Oriya Daily
“Projatantra” about the existence of a
well with water having kerosene pro-
perties in village Turumunga in
Keonjhar 'district of Orissa; and
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(b) whether Government have made

any enquiries in the matter and if so,
with what result?

The Minister of Petraleaym and
Chemicals (Shri Humayun Kabir):
(a) and (b). No information regard-
ing existence of a well with water
having kerosene properties in village
Turumunga in Keonjhar District of
Orissa hag so far been received. An
enquiry is being made from the
District authorities.

“Letters from China (Numbers 1—10)”

329 Shri D. C. Sharma:
: Shri Nath Pai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the book entitled
‘Letters from China (Numbers 1—10)’
by Anna Louise Strong published by
New World Press, Peking has been
forefeited; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir,

(b) The book contains prejudiciaj
reports as defined under clause (7)
of rule 35 of the Defence of India
Rules, 1962.

Fertilizer Plants at Visakhapatnam

330. Shri D, C, Sharma: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether agreements, providing
two loans for the setting up of fer-
tilizer plants at Visakhapatnam have
been entered into by the United States
Government with a company formed
by an Indian-American Consortium;

(b) whether the site for the plant
has been selected; and

(c) if so, the programme for thz

setting up of the plant?
The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri

JUNE 3, 1964

Written Answers 846
Alagesan): (a) The parties to whom
a licence was granted for the estab-
lishment of a fertiliser factory at
Visakhapatnam have entered into
loan agreements with the Agency for
International Development (AID) and
Export Import Bank of Washington,
for financing the fertiliser plant,

(b) A lease for a suitable area of
land in the Visakhapatnam Port Area
is under negotiation by the Party witn
the Visakhapatnam Port Trust..

(c) According to the Schedule i~
dicated by the party, the plant is ex-
pected to commence production during
the last quarter of 1966.

Marks for Viva Voce Test for LF.S,

331 Shri D. C. Sharma: Will the
Minister of Home Affairg be pleased
to state:

(a) whether any decision has been
taken to reduce the marks for Viva
Voce test for Indian Foreign Service;
and

(b) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Home Affairs (Shkri L. N, Mishra):
(a) and (b). The question is stilk
under consideration.

Scholarships to Physically Handicapped
in. Orissa

332, Shri Rama Chandra Mallick:
Will the Minister off Education be
pleased to state:

(a) the number of applications: re-
ceived from physically handicapped
persons of Orissa State for the award
of Central Government scholarships
during 1963-64;

(b) how many have been gtantéd
scholarships; and

(c) the total amount of grant given
for this purpose?

The Minister of Education (Shri M.
C. Chagla): (a) 25. Of these, the
Government of Orissa: recommended &
cases and rejected: 19:

(b) Six..
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{c) Scholarship amount ot Rs. 2,870
wag remitted during 1963-64"

Indiap, Students in Foreign Countries

333. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the total number of Indian
students studying in foreign countries;
and

(b) the names of those foreign coun-
tries and the number of students in
each?

The Minister of Education (Shri M.
C. Chagla): (a) According to the
available information, the total num-
ber of Indian students studying in
foreign countries as on 1st January,
1963 was 14,213,

/

(b) A statement, giving the requisite

information, is placed on the Table of

the Sabha. [Placed in Library. See
No. LT-2933/64].

Action om Vivian Bose Commissien
Report

334. Shri J. B, S Bist: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have insti-
tuted cases against all persons in-
volved in conspiracy and crimina}
breach of trust in respect of the funds
of erstwhile Dalmia-Jain Airways
Limited;

(b) whether it is a fact that some
of the persons to whom adverse refer-
ences had been made in the Vivian
Bose Commission report have been
left out; and ’

(c) if so, the reasons for not laun-
ching prosecutions against them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes. The Special Police Establishment
Wing of the Central Bureau of Investi-
gation have instituted a case against
the persons involved in conspiracy and
criminal breach of trust in respect of
the funds and assets of WTalmia-Jain
Airways Limited.
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(b) No person to whom adverse
references have been made in the
Vivian Bose Commission Report in
respect of the defalcation of the funds
of the Dalmia-Jain Airways Ltd. and
against whom prima-facie evidence
justifying his prosecution was avaii-
able, has been left out.

(c) The question does not arise in
view of the answer to (b).
Ammonia Plant at Sindri Fertiliser
Factory

335, Shri Tan Singh: Will the Minis-
ter of Petroleum and Chemicals be
pleased to rafer to the reply given io
Starred Question No, 947 on the 8th
April, 1964 and state:

(a) the present position regarding
the release of foreign exchange re-
quired to equip the ney amonia plant
at Sindri Fertiliser Factory with spare
equipment; !

(b) the amount of penalty imposed
on the company responsible for sup-
plying defective lean gas generators:
and !

(c) the total loss in production be-
low the installed capacity up till now?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Foreign exchange re-
quired has since been released.

(b) As a penalty towards
delay in delivery and poor per-
formance of the equipments, the
contractors agreed to pay Rs. 5,62,500.

(c) While the plant, according 1o
the suppliers, was claimed to be capa-
ble of operating for 345 days in the
vear, it has since been established that
due to lack of spare equipments and
the necessity to overhaul the opera-
ting equipment, it is not possible to
get a time efficiency higher than 285
days in a year, On this basis the maxi-
mum production attainable is only
58,000 tonnes, per year. The loss of
production, due to non-availability of
sufficient coke oven gas and lack of
spare equipment, comes to approxi-
mately 1,27,000 tonnes of ammonia for
the period 1959 to March, 1964.

the
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Houses for Scheduled Castes in Orissa

336. Shri Mohan Nayak: Will the
Minister of Home Affairs be pieased
to state the number of nouses cons-
tructed for Scheduled Castes in rura!
and urban areas in Orissa State du-
ring the first three years of the Third
Five Year Plan?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): The information has
been called for from the State Gov-
ernment and will be laid on the Table
of the House when received.

Allegation Against Central Vigilance
Commissioner

337. Shri Hari Vishnu Kamath: Will
the Minister of Home Affairs be
pleased to state:

(a) whethe® an inquiry has been
made into the allegation that the
Central Vigilance Commissioner du-
ring his tenure as Chief Justice of the
Mysore High Court kept cases pending
after he had hearq arguments and re-
served them for judgement; and

(b) if so, with what result?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The facts are being - ascer-
tained.

Panel of Judicial Officers

338, Maharajkumar Vijaya Ananda:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have cre-
ated an all-India panel of Judicial
officers for making appointments of
High Court Judges; and

(b) if so, by when such a panel is
expected to be formed?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). The Chief Justices of
High Courts were opposed to the idea
of the preparation of such a panel
and it was, therefore, decided not
to pursue the proposal.
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Indian Refinery at Kawait '

(Shri A. S, Saigal:
Shri Rameshwar Tantia:
* ) Shri Dhaon:
LShﬂ Bishanchander Seth:

339,

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that some
negotiations are taking place for esta-
blishing an Indian Refinery at Kuwait
for exploration and production of oil
there;

(b) if so, the result thereof;

(c) whether India has got the re-
quisite machinery and plant for esta-
blishing a refinery there; and

(d) if not, what arrangements will
be made ‘in this behalf?

The Minister of - Petroleum and
Chemicals (Shri Humayun Kabir):
(a) There is no proposal to establish
an Indian refinery at Kuwait.

(b) to (d). Do not arise.

Seats in Higher Secondary Clases im
Delhi

340. Shri Balmiki: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that the
students who have obtained second
division marks in the Delhi Middle
School Board Examination held re-
cently and who are interested im
science and biology are not provided
seats in Higher Secondary Classes; and

(b) the criteria for admitting stu-
dents in schools for science ciasses
with biology?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(Shed

(b) The admission is given on the
basis of marks obtained in the pre-
vious examination in English, Mathe-
matics and General Science, and the
availability of seats in the schools.
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Middle School Examinations in Delh)

341, Shri Balmiki: Will the Minister
of Education be please] 10 state:

(a) whether it is a fact that the
pass percentage of middle schocl exa-
mination held in April, 1264 by the
Board of Middle School Examiaations
in Delhi has been extremely poor;

(b) if so, the reasons therefor; and

(c) the steps Governinent propose
to take to reduce such large number of
failures in future?

The Minister of Education (Shri
M. C, Chagla): (a) No, Sir, The pass
percentages in the three subjects in
which the examination this year. was
conducted departmentilly were <uite
satisfactory, These were as under:—

English. 7397
Mathematics. 6497
Modern Indian

Languages. 8597

(b) and (c). Do not arise.

Foreign Oil Companies

342 f Shri P. R. Chakraverti:
* 7\ Shrimati Savitri Nigam:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have exa-
mined the demands of the Al India
Petroleum Workers’ Federation for
nationalisation of the four marketing
companies—Esso, Caltex, Burmah-
Shell and LB.P;

(b) how far the expansion of the
activities of the Indian Oil Company
is being promoted by Government to
break the monopoly of foreign com-
panies in marketing and distribution
of oil and oil products; and

(c) the extent of earnings of these
foreign marketing companies in the
shape of profits and what amount is
remitted by them outside India per
year?

The Minister of Petroleum amd
Chemicals (Shri Humayun Kabir): (a?
No such demand has been received.
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(b) The Indian Oil Company has
built large scale tankage facilities at
main ports and at important inland
points. It has also developed a net-
work of storage depots and large
number of dispensing pumps all over
the country. The scales by 1.O.C. of
all indigenous and importad products
have more than doubled between
1960-61 and 1963-64.

(c) Profits earned by the foreign
oil companies during 1962 are as
under:

M/s. Esso Std, East- 52.05 lakhs

ern Inc,

M/s. Caltex (I) Ltd. —11.08 lakhs

(Loss)

M/s. Burmah Shell 154.64 lakhs

M/s. 1.B.P. 12.84 lakhs

Information for 1963 is not avail~

able: As regards remittanccs of pro-
“ts,  M]|s. Esso Standard Eastern
remitted Rs. 142 lakhs during 1962.
The break up of profit remittances in
respect of other companies is not at
present available.

Central Board of Higher Secomdary
Education
343 f Shrimati Savitri Nigam:
* _Shri P. R.. Chakraverti:
Will the Minister of Education be
pleased to state:

(a) whether there is any proposal
to introduce a scheme permitting cer-
tain categories of candidates to appear
privately at the higher secondary exa-
mination conducted by the Central
Board of Higher Secondary Education;

(b) whether a scheme of assessment
has been introduced in internal exami-
nations and whether it is proposed to
be extended to external examinations
also;

(c) whether there is any scheme for
permitting successful candidates to
appear in additional subjects in subse-
quent examinations; and

(d) whether there is a proposal to
permit guccessful candidates to re-
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appear at the Higher Secondary Exa-
minations to improve their division?

The Minister of Education
M. C. Chagla): (a) Yes, Sir,

(Shri

(b) A scheme of assessment has
been introduced in the internal exami-
nations; and at present there is no
proposal to extend it to external exa-
minations.

(¢) Yes.
(d) Yes.

Adult Literacy in Delhi

( Shri Maheswar Naik:
344. ! Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to state:

(a) whether the Directorate of Edu-
cation, Delhi is going to launch an
adult literacy campaign in the capital
including the rural areas of Delhi;

(b) the broad features of the
scheme and its financial implications;
and

(c) whether similar drive is being
proposed to be undertaken in the
States?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir; but the
project will for the present be con-
fined to the rura] areas.

(b) Four courses of three months
each will be organized during two
years. In each course 750 classes will
be run, each comprising about 20
adults. The teaching will be done by
part-time paid workers who will be
trained beforehand. A sum of Rs. 292
lacs has been sanctioned for the pro-
ject.

(¢) The matter will be considered
after examining the results of the
Delhi project.

JUNE 3, 1964

Written Answers 854
Restrictions on Movement in
Andamans

345 f Shrimati Renu Chakravartty:
* \Shri H, P. Chatterjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that im
Andamans the fundamental right of
free movement guaranteed to citizens
in Indian Constitution is restricted;
and :

(b) whether it is also a fact that if
they want to lodge a complaint with
the Chief Commissioner they cannot
even board the steamer from far off
middle and North Andamans to go to
Port Blair without permission?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
There are no restrictions whatsoever
on the free movement of people in
Andamans except that Section 7 of
the Andaman and Nicobar Islands
(Protection of Aboriginal Tribes) Re-
gulation, 1956, prohibits any person
other than a member of Scheduled
Tribe from entering a reserved area
without a pass. ’

(b) No, it is not a fact that persons
wanting to go or travel from Middle
and North Andamans to Port Blair
require any permission,

School Education in Amdamans

f Shrimati Renu Chakravartty:

346. 1 Shri H. P. Chatterjee:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that in
Andamans even where a willage is
populated entirely by Bengalees or
Malayaless their children from Class
VI are denied their right to pursue
their education in the mother tongue;

(b) whether it is a fact that in
Secondary Education Hindi medium is
compulsory;

-
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(c) whether it is also a fact that as
a result of this, only a handful
struggle upto Class XI; and

(d) whether the Rabindra Bengalee
Vidyalaya, Port Blair has been set up
to teach Bengali students through
their mother tongue, and i so, whe-
ther they have applied for financial
thelp?

The Minister of Education (Shri
‘M. C. Chagla): (a) to (d). The re-
quisite information is being collected
-and will be laid on the Table of the
‘House in due course.

Inter-Island Communications

347, J/ Shrimati Renu Chakravartty
* 7\ Shri H. P. Chatterjee:

Will the Minister of Home Affairs
be pleased to state:

(a) the measures being taken to
develop inter-Island communications
in the Andaman and Nicobar Islands
.and those with the mainland;

(b) whether any jetty is being con-
structed at Dugong bay; and

(c) it not, the reasons therefor?

The Minister of State in the Min-
‘istry of Home Affairs (Shri Hathi):
(a) Development of inter-island com-
‘munications: One ship is in the final
stages of completion. One launch has
‘been acquired and another two laun-
ches are under construction, One
powered mooring boat has been con-
structed and one more mooring boat
is under cnstruction. Indent has
‘been placed for the acquisition of
another two ferry wvessels.

Development of communications
-with the mainland: The question of
acquisition of a cargo ship is under
active consideration. A proposal to
acquire a passenger-cum-cargo ship is
-also under consideration.

(b) No such proposal is under con-
-sideration.
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(c) There is no cargo or passenger
traffic to and from Dugong Creek.
Refugees in Andamans
J Shrimati Remu Chakravartty:
 Shri H. P. Chatterjee:

Will the Minister of Home Affairs
be pleased to state:

348,

(a) whether it is a fact that many
refugees sent to Andamans were given
loans for horticulture without allot-
ment of lands to them;

(b) whether it is also a fact that
they are now being pressed to repay
the loans with interest; and

(c) whether the refugees have pray-
ed that the loans given to them may
be written off?

The Minister of State im the Minis-
try of Home Affairs (Shri Hathi): (a)
No, Sir.

(b) and (c). Do not arise.

Grazing Fees in Andamans
349 f Shri H. P. Chatterjee:
. 1 Shrimati Renu Chakravartty:

Will the Minister of Home Affairs
be pleased to state:

(a) whether every house-holder
owning cattle has to pay a grazing
fee in Andamans despite the absence
of any grazing ground;

(b) whether a consolidated chowki-

dari tax of Rs. 2/- is paid by every
house-holder;

(¢) whether it is a fact that when

"in a family a son marries, the family

comes in for a fresh tax of a like sum;
and

(d) whether rent receipts do not
show the amount of land, the rent per
unit, the number of heads of cattle
charged nor the rate of charging the
same?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Under Rule 49-A of the
rules framed under the Andaman and
Nicobar Islands (Land Tenure) Re-
gulation, 1926 :the following grazing
fees, and Chaudhri and Chaukidari
fees are recoverable:—

(a) Grazing fees—

(i) Bullocks, cows, male and
female buffaloes over 3 years
of age, Rs. 2/- per head per
annum in advance on 1Ist
January.

(ii) Goats and sheep over one
year of age, 50 naye Paise per
head per annum in advance
on 1st January.

(b) Chaudhri and Chaukidari
fees—

At the rate of 12 nP. per men-

sem for Chaudhri and 12 nP.

per mensem for Choukidar

from each wage earning occu-

pant of a house payable .halt

yearly in advance on 1st
January and 1st July.

Under rule 49-B of the said
rules bona fide agriculturists are ex-
empted from payment of Grazing Fees
in respect of a pair of plough cattle
and two milch cows. Grantees or
licencees of land, or their bonafide
employees resident on the land under
grant or licence are also . exempted
from payment of grazing fees in res-
pect of cattle owned by them and
grazed sololy within the limit of such
land. Government grazing land exists
all over, Grantees of land and Chau-
dhris and Chaukidars are exempted
from the payment of Chaudhri and
Chaukidari fees.

(¢) No, Sir,

(d) It is correct that the rent re-
eeipts do not have columns showing
details of land, the rent per unit ete.
However, details of land held by each
tenant are available in Khatunni. The
rent rolls prepared on the basis of ex-
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tent of land, number of heads of
cattle etc. are published and the
aggrieved persons have a right to re-
present against inaccuracies in the
rolls.

Retirement Age of Government.
Employees

( Shri P. R, Chakraverti:
350. { Shri Yamuna Prasad Mandal:
{_ Shri, N. P. Yadab:.

Will the Minister of of Home Affairs
be pleased to state:

(a) the number of States who have
raised' the age of retirement ot Gov-
ernment employees to 58 years;

(b) whether the Southern Zonal
Council took a decision on the matter
at its recent meeting; and

(c) if so, the nature of the decision
taken?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) Nine State Governments have so
far intimated that they have raised the
age of retirement to 58 years.

(b) No Sir.

(¢) Does not arise.

Correspondence Course for Science
Education

( Shri P. R, Chakraverti:

| Shri Yamuna Prasad
351. 4 Mandal:

| Shri N. P. Yadab:

|_ Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether Delhi University has
started its correspondence course;

(b) whether this new system of edu-
cation includes personal contact pro-
gramme;

(c) whether the A.LR. has agreed to-
broadcast instructions to. students
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taking courses

through
dence; -

correspon-

(d) how far the possibilities of in-
cluding Science subjects and B. Ed.
course in it have been explored; and

(e) whether any other university
proposes to introduce correspondence
eourse?

The Minister of Education (Shri
M. C. Chagla): (a) Yes.

(b) Yes.

(c) The matter is under the con-

sideration of the All India Radio.

(d) The possibilities of
Science subjects and B. Ed.
in it are yet to be explored.

including
Course

(e) No proposal has been received
from any other university so far.

Schools for Tibetan Children

Shri Yamuna Prasad Mandal:
Shri P. R. Chakraverti:
* 7} Shri N. P, Yadab:
|_Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

352

(a) the number of schools for Ti-
betan Children started by the Tibetan
Schools Society set up by the Union
Ministry;

(b) where these schools are located;

(c) whether there is a proposal to
start a school at Mount Abu; and

(d) the curriculum followed in
these schools and to which university
these are affiliated?

The Minister of Education (Shri
M. C. Chagla): (a) 19
(by Simla, Musoorie, Darjeeling,

Dalhousie, Pachmarhi, Mysore, Tezu

(NEFA), 13th Mile-Stone and 17th
Mile-Stone in Changlang (NEFA),
Ambikapur (Madhya Pradesh),
Chandiragiri (Orissa), Sandeo and
Pauri (Uttar Pradesh), Kangra and
Ladakh.
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(c) Yes, Sir.
(d) The schools have come upto
lower middle standard only, and

these will ultimately be affiliated to.
the Central Board of Secondary Edu-
cation.

Tendentious Atlas

353. Shri S. N. Chaturvedi: Will the-
Minister of Home Affairs be pleased.
to state:

(a) whether an atlas showing the
entire State of Jammu and Kashmir
in Pakistan territory has been pub-
lished by a firm in Calcutta and is- -
being freely sold there and in other
parts of West Bengal; and

(b) if so, what steps Government
have taken to prescribe it and pre-
vent its sale?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) An atlas in Bengali entitled “Man-
chitra Pak Bhoomandal” stated to
have been printed at Artine Press
Private Ltd. 24, Ripon street, Cal-
cutta-16 and published by Swapan
Kumar Ghosh, S.D.& Sons, Calcutta.
containing some maps showing Kash-
mir within Pakistan territory was
found on sale near Calcutta.

(by A case under rule 41 of the
Defence of India Rules, 1962 read
with section 11 of the West Bengal
Security of State Act, 1950 has been
started by the Government of West
Bengal and five persons (3 hawkers,
1 book-seller and one of the Direc-
tors of the said Artine Press) have
been arrested. 25 copies of the atlas
found in possession of the hawker
have been seized. The Government
of West Bengal are considering the
forfeiture of the atlas.

Oil in Jaisalmer

Dr. L. M, Singhvi:
354 { Shri P. L, Barupal:
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| Shri Pratap Singh:
| Shri Yashpal Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the progress of oil and gas
exploration in Jaisalmer to date; and

(b) whether any time-table has
been worked out and if so, the details
‘thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
Geological mapping has been almost
completed. Gravity and magnetic
surveys have been completed and
seismic surveys begun.

(b). The seismic surveys will be
carried out for about 2 years more.
‘Structural drilling will be carried out
for a period of about one year, and
towards the end of that period deep
drilling operations started, if neces-
fary, '

Qil Production ang Refining Targets

r Shri Sivamurthi Swamy:

| Shri P. C. Borooah:

| Shri Rameshwar Tantia:
355. { Shri Dhaon:

| Shri Bishanchander Seth:

| Shri Sham Lal Saraf:

|_ Shrimati Savitri Nigam:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any target for the pro-
duction and refining of oil during the
Fourth Plan has been finally deter-
mined;

(b) if so, at what level;

(c) the broad outlines of the pro-
gramme envisaged in this regard;
and

(d) the outlay for the oil projects
envisaged for that Plan?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) to (d). The matter is under dis-
cussion with the Planning Commis-
sion,
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Barabati Raffle

357. Shri P. K. Deo: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether Government have
written to the Government of Orissa
to put a stop to the Barabati Raffle
and other lotteries conducted in the
State; and

(b) if so, the reaction of the Gov-
ernment of Orissa thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) The reaction of the Government
of Orissa is awaited,
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“M. V. Nicobar”

359. Shri Mochammed Elias: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that “M. V.
Nicobar” which sails between Madras
Port-Blair-Calcutta goes out of order
very often and the passengers have
to suffer very much; and

(b) if so, the arrangements made
for thorough repair of the ship or to
replace it by another new ship?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). It is true that M. V. ‘Nicobar’
which is an old vessel develops some
trouble or the other. Necessary re-
pairs to the vessel are arrangeq as
and when required. Action is being
taken for the acquisition of a cargo
wvessel. A proposal to acquire a pas-
senger-cum-cargo vessel is also under
consideration. These acquisitions in-
volve large foreign exchange which
is scarce.

Former Union Ministers

361. Shri Eswara Reddy: Will the
Minister of Home Affairs be pleased
to state:

(a the number of former Union
Ministers and Deputy Ministers serv-
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ing as advisers to certain enterprises
in private sector;

(b) whether they are drawing any
allowance or honorarium; and

(c) whether the permission of Gov-
ernment has to be obtained before
joining the enterprise?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). Former Union Ministers and
Deputy Ministers are not required to
obtain the permission of Government
before joining enterprise in the pri-
vate sector. The information asked
for is not, therefore, available.

Awards to-sons of Teachers

362. Shri Krishnapal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that a
National Award of Rs. 50 p.M. is being
given to every son of a teacher who
passes the high school examination in
the first division;

(b). whether it is also a fact that no
such concession is granted to sons of
ex-servicemen and the serving per-
sonnel of the Defence Forces, who also
belong to poor families and serve
under difficult conditions; and

(¢) if so, whether Government will
consider the question of extending
this or similar concesssion to the sons
and daughters of ex-servicemen and
the serving personnel of the armed
forces?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir. The total
number of scholarships is restricted
to 500 every year for the whole of
India, distributed Statewise in ratio of
tota] number of Primary and Second-
ary School teachers. The value of
scholarship varies depending on the
course of study and the means of the
parents. Selection of awardees is by
the order of merit determined by the
percentage of marks in the examina-
tion,
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(b) Children of Ex-servicemen who
happen to be school teachers are eligi-
ble to compete. Serving perscnnel
are not affected by thig Scheme.

(¢) The Scheme is already applica-
ble to ex-servicemen who happen to
be teachers. Extension of Scheme to
serving personne] does not arise.

New Universities

363. Shri Sivamurthi Swamy: Will
the Minister of Education be pleased
to state:

(a) the States which have proposed
to start new Universities in their res-
pective areas (State-wise);

(b) which proposals have already
been approved by the Central Gov-
ernment or University Grants Com-
mission during 1963-64 (State-wise);

(c) whether there is any proposal
to start a Central University at Delhi
or in any other State that will impart
education with Hindi as the medium
of instructions; and

(d) the financial assistance which
the Central Government propose to
render to the universities referred to
in parts (b) and (c¢) above?

The Minister of Education (Shri M.
C. Chagla): (a) So far as States are
concerned, only one proposal was re-
ceived in 1963-64 from the Govern-
ment of West Bengal. A proposal for
a university in Pondicherry was also
received from the Chamber of Com-
merce, Pondicherry.

(b) University Grants Commission
approved in 1963-64 proposals for es-
tablishment of universities in Assam,-
Goa and Pondicherry during the
Fourth Plan period, Proposals in res-
pect of the first two have been re-
ceived prior to 1963-64.

(¢) No, Sir.

(d) Neither the Central Govern-
ment nor the University Grants Com-
mission provide assistance for estab-
lishment of State Universities. The
Commission pays grants for approved
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development projects only after such:
a University has been established.
The question of financial provision for
the proposed Universities in Goa and
Pondicherry will be decided later on.

Chinese Residents in India

364, J Shri Eapur Singh:
* A Shri P. K. Ghosh:

Will the Minister of Home Affairs
be pleased to state:

(a), the number of overseas.
Chinese residents in India holding at
present Communist Chinese Pass-
ports;

(b) how many overseas Chinese are
holding KMT Passports; and

(c) how many overseas Chinese
have been declared as ‘Stateless’?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (c¢). The information asked for is
being collected from the State Gov-
ernment and wiil be laid on the Table
of the House in due course.

(b) This information is not availa-
ble ag KMT passports are not recog-
niseq by the Government of India.

Chinese Detenues in Deoli Camp

J Shri Kapur Singh:
7\ Shri P. K, Ghosh:

Will the Minister of Home Affairs
be pleased to state

365.

(a) the number of Chinese detenues
in Deoli Camp at present; and

(b) whether it ig a fact that some
of them have refused to go to Com-
munist China and if so, the reasons
therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
553;

(b) Yes, but no reasons have been
given by them.
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Oil Refinery at Tuticorin

366  Shri Muthiah:
* \ Shri P. Venkatasubbaiah:

Will the Minister of Petroleum and
«Chemicals be pleased to state:

(a) whether it is a fact that a
French Oil Company and a Japanese
Oil Company have recently expressed
their willingness to help setting up a
medium-sized oil refinery in Tutico-
Tin;

(b) if so, whether Government of
India have accepted their offers and
decided to implement the scheme; and

(c) when an oil refinery will start
functioning in Tuticorin?

The Minister of Petroleum and
‘Chemicals (Shri Humayun Kabir):
{a) No, Sir.

(b) and (c¢). Do not arise.

Fn-fraw wfeadi W wooe € e
% frafe

3%9. W ORTRER
a7 foerr o=t 9= 7T, QeRY ¥ wAT-
iR T EEAT 9389 F ITH aw
¥ qg Tqw A g F F

(%) w1 38 R Jar-faqga +4-
Ffaiffeeft Feai § afafs e
¥ SeqTas W TEATEATIF T3 O F
F ¥ fo gl JTA T AT E ; WK

(=) afz g, a7 q 7, qek¥ =t
foedlt ¥ @l & ¥ T fray sl
SETIF KT HEATSATIF F GGl I FH
FARY?

e w6t o wo wTRAT) :
(%) s agi

(&) w= 7t ”sar |

868
Regional Languages
368, Shri Dharmalingam: Will the

Minister of Home Affairs be pleased
to state:

(a) whether a number of letters are
received by various Ministries of the
Government of India in regional lan-
guages;

(b) if so, whether action is takem
on them;

(c) whether the reply is sent in the
same language, English or Hindi; and

(d) whether there is any uniform
policy in this regard?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) A few letters are re-
ceived occasionally.

(b) Yes, where necessary.

(c) and (d). Ordinarily, the reply
is sent in English.

Sulphuric Acid

269 f Shri Sham Lal Saraf:
. IShrimati Savitri Nigam:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the present consumption of sul-
phuric acid within the country and
how much of it is being produced
here and the quantity imported; and

(b) the attempts made to make
more and more sulphuric acid avail-
able within the country and what
sources of supply of raw materiai
have been tapped?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Consumption of sul-
phuric acid in India in 1963 was about
560,000 tonnes. All of it was produc-
ed within the country and no quantity
was imported.

(b) Additional capacity of over
1,000,000 tonnes for sulphuric acid has
been licensed and the schemes are in
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various stages of implementation. The
existing sulphuric acid plants in India
use sulphur as raw material. All the
requirements of sulphur are imported
as no sources of elemental sulphur
have so far been located in India.
Sulphur-bearing materials available
in India are gypsum, pyrites and sul-
phurous gases from non-ferrous metal
smelters as well as from refinery and
other gases. The- possibility of pro-
duction of sulphuric acidjsulphur from
gypsum has been examined, but under
circumstances prevailing in India, it
has been found uneconomic. In view
of the current low prices for sulphur,
even countries like the UK., that have
gypsum-based sulphuric acid plants,
are sceptical about the extended
application of this method. Large de-
posits of good quality iron pyrites have
been located at Amjhor, in Bihar, and
a programme of mining the pyrites on
a large scale has been planned by the
public sector Pyrites & Chemicals
Development Company. The Com-
pany is also embarking on a program-
me for the production of sulphuric
acid from pyrites, and has invited ten-
ders for setting up the first 400-
tonne per day acid plant #dt Sindri. A
process developed by Mi|s. Outo-
coumpo, of Helsinki, Finland, for the
simultaneous
and sulphuric acid from pyrites, is also
being investigated for adoption in the
country. Regarding smelter gases, the
Indian Copper Corporation propose to
recover about 50,000 tonnes of
sulphuric acid from their expanded
copper smelter at Ghatsila, in Bihar.
Similarly, the zinc smelters at Alwaye,
Kerala and at Udaipdr, as well as the
public sector copper smelter based on
Khetri ore, will recover annually a
total of about 150,000 tonnes of acid.
in the next few years.

Exploitation of Poor Students by
Booksellers

370 Shri Ram Harakh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether Government are aware
of the practice adopted by the book-
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sellers ot Delhi to exploit the poor
students specially of medical and en-
gineering classes who cannot afford to
purchase the costly course books on
the subject by lending books on rent
and charging full price as of a brand
new book at the end of the academic
sessions; and

(b) it so, the steps taken by Gov-
ernment to stop such exploitation to
help the students in the matter?

The Minister of Education (Shri M.
C. Chagla): (a) Necessary enquiries
are being made through the Delhi Ad-
ministration and the report of the
Administration is awaited.

(b) The question of taking action to
stop such practices will be considered
after the report of the Delhi Admin-
istration has been received. In order,
however, to assist Indian students, the
Central Government in cooperation
with US.A. and UK. are bringing out
low-priced editions of textbooks, stan-
dard works etc. in all fields.

Merger of I.0.C. and Indian Refineries

371. Shri Ramanathan Chettiar: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) the stage at which the proposal
to merge the Indian Refineries and
the Indian Oil Company into one
Company stands; and

(b) when a single Company for the
purpose is likely to be formed?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) A decision to this effect has been
taken and action under Section 396 of
the Companies Act, 1956 is under way.

(b) By 1st September, 1964.

Indian Economics and Statistical
Services .
372. Shri Ramanathan Chettiar: Will

the Minister of Home Affairs be
pleased to state:

(a) when it is proposed to hold a
competitive examination for direct
recruitment to the Indian Economics
and Statistical Services;
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(b) the age limit that is proposed
to be laid down for appearing in this
examination; and

(c) whether any assessment of the
vacancies to be filled in the initial
stages against quota if any reserved
for direct recruitment has been made
and if so, what?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (c). The matter is
under consideration.

(b) Direct recruitment by competi-
tive examination is restricted only to
Grade IV of the Indian Economic Ser-
vice and the Indian Statistical Ser-
vice. In accordance with the rules
for the two Services, the age limit
vrescribed for direct recruitment. to
this Grade is 21 to 30 (i.e. a candidate
must have completed 21 but must not
have completed 30 years of age) with
relaxation in the case of candidates
belonging to Scheduled Castes, Sche-
duled Tribes and other special cate-
gories in accordance with the special
orders issued from time to time by
Government.

Pakistani Spy in Hasanabad Camp

J Shri Y. D, Singh:
373. 9 Shri S. N. Chaturvedi:

Will the Minister of Home
be pleased to state:

(a) whether it is a fact that a Pak-
istani spy was detected in the Hasana-
bad Camp of the East Pakistan re-
fugees who was living there under a
fake name;

(b) whether it is also a fact that
his name is Utihar Rahman and he
belongs to Satsir Village in Khulna
district; and

Affairs

(c) if so, whether some documents
were recovered from him and the
action taken by Government in this
regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (¢). Enquiries have revealed that
one Atihar Rehman Mula of Belipur,
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District Khulna, East Pakistan was
detected staying in the houge of one
Juran Sarkar at Bashirhatt in West
Bengal, under an assumed name. He
had entered India on 10-5-64 without
any travel documents along with some
Hindu refugees of his village in East
Pakistan for securing employment. No
documents were recovered from him
and there was nothing to indicate that
he was connected with any kind of
spying activity. A case under Section
14 of the Foreigners’ Act, Section 26
(2) of the Defence of India Rules and
Section 11 of the West Bengal Security
Act has been registered against him.
The case is sub judice,

Persons detaineg Under Preventive
Detention Act and Defence of India
Act

J Shri Hari Vishnu Kamath:
$74.9 Shri S. M. Banerjee:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons detained
under the Preventive Detention Act
and the Defence of India Act, sepa-
rately in each State as on the Ist
June, 1964; and

(b) the reasons for
each case?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
The information is being collected
from the State Governments and
Union Administrations and a state-
ment will be laid on the Table of the:
House.

(b) The labour and time involved
in finding out the reasons for deten-
tion in each case from all the States
and Administrations will not be
commensurate with the results.

detention in

Primary Education in Delhi

375. Shri Bishanchander Seth: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that his
Ministry has issued a directive to the
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Municipal Corporation of Delhi to
prosecute the parents who failed to
:send their children to schools; and

(b) if so, what penalty will be
imposed on the parents who do not
:send their children to schools?

The Minister of Education (Shri
‘M. C. Chagla): (a) No Sir; but the
‘Delhi Primary BEducation Act, 1960,
*has now come into force under which
‘parents who do not send their
-children to schools are liable to prose-
~cution.

(b) The penalty is provided in
‘Sections 18 & 19 of the Delhi Primary
‘Education Act, 1960.

National Physical Laboratory

376. Shri P. C. Borooah: Will the
‘Minister of Education be pleased to
_state:

(a) whether his attention has been
-drawn to the news-item in the States-
man of the 21st May, 1964 captioned
“Smoke of Uncertainty in National
‘Physical Laboratory”; and

(b) if so, what are the main reasons
‘for the reported reshuffling in the
‘set-up of the National Physical Labo-
ratory?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir, but there
ts neither any ‘“uncertainty” nor
“trouble” in the functioning of the
‘Nationa] Physical Laboratory.

(b) No change as reported in the
news-item has taken place but cer-
‘tain proposals of the Director of the
‘Laboratory are under consideration
«of the Executive Council of the Labo-
ratory and its Scientific Sub-Com-
.mittee.
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Recovery of Bombs in New Delhi

(Shri Bishanchander Seth:
" Shri Rameshwar Tantia:
3 % Shri Dhaon:
| Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether some bombs and live
cartridges were recovered from an
unoccupied house in Meena Bagh,
New Delhi on the 20th May, 1964;
and

(b) the outcome of the investiga-
tions made in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes Sir.

(b) Enquiries are still being made
by the authorities concerned.

Inter-State

378. Dr. Mahadeva
the Minister of Home
pleased to state:

Police

Prasad: Will
Affairs be

(a) whether it is a fact that am
Inter-State Police machinery is pro-
posed to be set up to launch a sus-
tained drive against gangs of thieves
operating in Delhi, Uttar Pradesh and
Punjab; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Ilathi): (a)
No, Sir. ’

(b) Does not arise.

Gas from Noonmati Refinery

379. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to refer to the reply given
to Starred Question No, 1232 on the
29th April, 1964 and state:

(a) whether a project report has
since been prepared for the supply of
gas from Noonmati Refinery;

(b) if so, its salient features; and
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(c) if the reply to part (a) above
be in the negative, by what time it is
expected and what action has beem
taken so far to prepare the report?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Not yet.

(b) Does not arise.

(c) The Indian Refineries’ engineers
are working on the preparation of
detailed project report. This 1is
expected to be available during June,
1964.

Fumds Allotted for Survey Operatlons

ago, S Shrimati Renu Chakravartty:
" | Shri H. P. Chatterjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether lands allotted to the
refugees and settlers in the Andamans
have often after settlement been
found by survey operations to be
short of the stated measurement;

(b) whether readjusted rents are
always higher than before whereas
the productive capacity of land has
never been studied by the assessor
during harvest; and

(c¢) whether it is a fact that all
prayers for revision are lying un-

considered?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
In certain parts of South Andaman,
land after survey in some eases has
been found short of the stated area
while in many other cases land was
in excess. Survey operations are
still in progress.

(b) In respect of the colonisation
areas where the survey operations
have been completed, the readjust-
ment of land has resulted in an
increase in revenue, where land was
found to be in excess of the stated
areas. Assessment of revenue is done

783 (Ai) LSD—4
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on the basis of the soil classification
in accordance with the rules, and the
parties are given opportunity to file
objections, if any.

In case where land was found short
after survey, land revenue was pro-
portionately reduced.

(¢) No, Sir. Each representation is
decided on its own merits in accor-
dance with the prescribed procedure,
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The First World Workers’ Festival

380-B. Shri A. S. Saigal: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a
sports festival for workers, “The
First World Workers’ Festival” is to
be organised in Tokyo during the
Tokyo Olympic Games and whether
our Government have received any
invitation for participation in the
festival;, and

(b) if so, whether Government pro-

pose to send separate . teams of ath-
letes drawn from xarious industries?
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The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Government have mno
information.

(b) Does not arise.

Seminar of Geologists

380-C. Shri K. N. Tewary: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a
seminar of Geologists from various
organisations and Universities was
held in New Delhi; and

(b) if so, the main
cussed and the
therein?

The Deputy Minister in the Minis-
try of Educatiom (Dr. M. M. Das):
(a) Presuming that the Question
relates to the calendar year 1963, the
answer is in the negative.

(b) Does not arise,

subjects dis-
suggestions made

Shortage of Dye-Stuffs

D f Shri Sham Lal Saraf:
"\ Shrimati Savitri Nigam:

Will the Minister of Petroleum amd
Chemicals be pleased to state:

(a) whether there is a shortage of
quality dye-stuffs for all types of
natural and artificial fibores in the
country; and

380-

(b) the steps being taken to meet
this shortage and how soon it is
expected to achieve this objective?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesam): (a) Yes.

(b) Efforts are being made to meet
the shortage by the increased manu-
fecture of intermediates based on
indigenous raw materials but the
difficulty will continue so long as
adequate foreign exchange is not
available for import of the necessary
intermediates.
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) CoLr‘stoN BETWEEN 327 UP Pas-
SENGER AND A LIGHT ENGINE AT RAJNA-
NDGAON STATION OF SOUTH EASTERN
RAILWAY.
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Mr. Speaker: Ordinarily, only one
Calling Attention can be takep on a
particular day. But as these are
concluding days of the session, I am
allowing another,

(ii) REPORTED NEWS ABOUT THE MIS-
SING ILYUSHIN AIRCRAFT

Shri S. M. Banerjee (Kanpur): 7T
call the attention of the Minister of
Defence to the following matter of
urgent importance and I request that
he may make a statement thereon:—

Reported newsg about the tracing of
missing Indian Air Force Ilyushin
near Banihel

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavan):
$ir, the Defence Minister had earlier
stated in this House that on receipt
of any news about the missing Ilyu-
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shin aircraft, he would inform the
House. I have to inform the House
that a report was received on the
1st of June that the wreckage of an
aircraft was sighted by a shephard
on the 29th May- at a place called
‘TRAGAM’ about 9 miles South-
South-West of Banihal. An Army
patrol as well as the local police have
immediately proceeded to the spot
and air sorties have also been carried
out. However, because of heavy rain
and inclement weather, it has not yet
been possible to locate the wrecked
aircraft, which is reported to be
buried deep under heavy snow. But 8
number of articles belonging to per-
sons travelling in the missing aircraft
have been found near the site. We
are awaiting further information
about the progress in reaching the
wreckeg aircraft from the party on
site.

Shri S. M. Banerjee: I want to know
whether, apart from this information
which we have received, it is a fact
that this plane was shot down by Pak-
istanis and that it was not an ordinary
air crash.

Shri D. R. Chavan; We have not
got that information, We are await-
ing further information about it.

Shri P. C. Borooah (Sibsagar): May
I know by whom it was discovered
and in what condition the aircraft was
found?

Shri D. R. Chavan: I have mention-
ed in the statement that a shephard
found the place, not actually the air-
craft which is burried deep wunder
heavy snow. But certain things were
found near about that place and that
was reported by him.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I request you to request
the Minister to make a fuller state-
ment on thig before the gession comes
to a close? N

Mr, Speaker: If any further infor-
mation is received, that might be given
to the House before we adjourn.
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Shri D. R. Chavaa: Certainly, as and
when further information is available,
it will be given to the House,

Shri Joachim Alva (Kanara): Sir,
may I ask on a point of information. ..

Mr. Speaker No., Papers to be iald
on the Table,

17:07 nrs.
PAPERS LAID ON THE TABLE

CERTIFIED ACCOUNTS OF INDIAN INSTI-
TUTE OF TECHNOLOGY, MADRAS FOR
1962-63 ALONG WITH AUDIT REPORT
The Minister of Education (Shri

M., C. Chagla): I lay on the Table a

copy of the Certified Accounts of the

Indian Institute of Technology, Mad-

ras, for the year 1962-63 along with

’ the Audit Report thereon, under sub-
section (4) of section 23 of the Insti-

-~ tutes of Technology Act, 1961. [Plac-
ed in Library, see No. LT-2920/64].

12.07 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BLLS AND RESOLUTIONS
FoRTY-FIFTH REPORT

Shri S. V. Krishnamoorthy Rao
(Shimoga): I beg to present the For-
ty-fifth Report of the Committee on
Private Members’ Bills and Resolu-
tions.

12.08 hrs,

SLUM AREAS (IMPROVEMENT
AND CLEARANCE) AMENDMENT
BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
Slum Areas (Improvement and Clear
ance) Amendment Bill as reported
by the Joint Committee, Maharajku-
mar Vijaya Ananda may continue his
speech.

Shri Daji (Indore):
timne left?

Mr, Speaker: 5 hours were allotted
to the Bill. 2 hours and 50 minutes
have been taken and 2 hours and 10
minutes remain.

‘Maharajkumar Vijaya Anmanda (Vi-
sakhapatnam), Mr. Speaker, Sir, in
continuation of my speech of last

What is the
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evening, I feel that the legislation that
is now before the House is something

e iorm of » ugg'np he lJoopholes.
In my opinion it ijs not comprehen-
sive enough so as to give wide powers
to Government to acquire such slums
that are scattered not only in the city
of Delhi but all over the country, In
this matter, I have a suggestion to
make,—] do not know how the hon.
Minister will take it—that there should
be a legislation put through this House
to the effect that all the industrialists
will have to build tenements and such
other accommodation if they are to
continue as the owners or the direc-
tors of the various companies. In this
connection, T feel that any legislation
is not too late. When the Constitution
of India which is a sacred Constitu-
tion to us could be amended for the
good of the country surely legis-
lation in the autumn session could
be brought forth by which Gov-
ernment can make it incumbent

on all the industrialists, whether
they are companies, whether they
are individually responsible for

all these factories and mills, that they
will have to build such accommodation
for the poor workers employed in
those mills and factories. Thismay
also have retrospective effect so that
all factories and mills which are now
in existence will have to come under
this legislation by which they will be
compelled to make such arrangements
so that there will be no further slums.
Tuke, for instance the case of Jam-
shedpur where, I would say, entirely
due to the efficient management and
foresightedness of Tatas and their
forefathers there are no slums and the
same is the case with Ahmedabad. We
fing slumg all over the country. Tn
British days there were slums in Cal-
cutta and in Bombay because there
were some factories there. But with 17
years of indepdence, slumg are even
worse now than before. It is a sad
commentary on our way of life. We
have not been able to tackle this
very urgent and a very important
problem_ It is a necessity in this way
that India is a country where indus-
trieg are growing, and the more the
industrieg we have, the better it wil}
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be for this country. I do feel that the
industries that we shall be having
in future should be spread out in the
country, We should keep them as far
as possible away from the cities so that
‘the congestion of people will be
avoided. I can mention to you; for
instance, the Pipri dam project and
the Renukut project in Mirzapur.
“These two are”very big projects, and
there, they have provided sufficient
-accommodation for the workers, This
is an example which is worth emula-
tion. 1 feel that Government may in-
troduce a legislatiop by which all in-
dustrial areas should be as far as pos-
sible away from the cities, of course,
taking into consideration that they
must have railway connections, I do
not say that they should be built in
wilderness by any manner or means;
but even so. the farther away they
are, the better.

These slums are not necessarily on
Government-owned land. There may
be many private land-owners who are
the owners of these slums lands. I
think that it would be worth while
if in the first instance, Government
‘have the power to send them a notice
saying that within a specified period
thev should have the slums cleared,
“failing which Government would them-
selves eject those people, provided
also they give some shelter during the
‘building up of the tenements angd so
-on and so forth. I dare say that there
‘may be some excesses in thjs regard
-a8 in all other cases, When certain po-
‘wers are given, some abuse is bound
to take place but the larger good is
what we want, The larger good is
‘that Government should take complete
action &na become masters of the si-
tuation. For instance, if the land be-
longs to the municipality, by legisla-
tion they should make the municipa-
lity straightway get to grips over tkis
matter and see that siums are cleared.

While clearing slums, ags I mention-
_ed last evening, I want that as far as
possible, a census should be taken on
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an all-India basis to see whether
those that dwell in these slums are
people genuinely appointed or genu-
inely employed in industries, com-
panies or shops and so on. I feel that
when Government arrive at a certain
figure at least when they start geiting
it done, they may discover that there
are thousands of people who are not
even employed and yet they have to
live on their wit, in other words, steal
property, indulge in loot, indulge in
murders and so on, because such
things do happen. So, it is one vf my
humble suggestions that in order to
cope with this increasing problem,
this should be given priority, namely
the clearance of slums, because as
mentioned by me yesterday and as
mentioned by many Members of this
House, it is a stigma to allow slums
to increase and that too after attain-
ing Independence. Omne would have
thought that with the attainment of
Independence, we could straightway
have seen to it that there were no
further additions to slums. But after
the Britishers had left, we find that
whereas we had only two or three big
rities before which had these slums,
now we find numerous cities having
more and more slums,

In this connection, I beg to state that
in Japan where I was last September, I
found that right from Tokyo tu Osaka,
on which route the train rumns for
4} hours, a very fast train i ndeed,
there were industries all along the
railway line. In order that there was
no more congestion in Tokyo and
Osaka, they put up their factories out
into the country. Thus, the country
was openedup and the employces also
found fresh air there. The same is
the case with West Germany which
was reduced to ashes in the bombing,
and now we find a very prosperous
West Germany, because they were able
to tackle this very urgent problem by
re-building their country. Today, we
find in West Germany factories
spreading out into the country, flou-
rishing ang producing things to a
great extent,
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Mr. Speaker: The hon. Member does
not seem to give any indication of
his having heard the bell ring. I have
rung it twice already, He should try
to conclude now.

Maharajkumar Vijaya Ananda: It is
very rarely that I get a chance, and,
therefore, I request that I may be per-
mitted one or two more minutes.

There was a recommendation of the
Housing Ministers’ Conference held at
Bhubaneswar in 1961. That Conference
had made the following recommenda-
tion:

“The Conference recommends
that the State Governments may
take specific measures for the
prevention of growth of slums (i)
by preparation and implementa-
tion of the Master Plans of the
growing towns and cities including
the suburban areas; (ii) by
arranging for the settlement of
migrants, seeking employment in
the new industres, in the areas
earmarked for them, (iii) by en-
forcement bf municipal bye-laws
and building regulations; and (iv)
by prevention of squatting on
Government or public lands mnot
required immediately for the pur-
pose for which these are 2armark-
ed”,

T would like to know whether Govern-
ment have done anything in pursuance
of this recommendation or whether
they intend doing something in that
regard.

In conclusion, I may just mention
that one of the things dearest to our
revered leader—who has left us and
has gone to a better world, if I may
say so,—apart from secularism and
non-alignment, was that India should
be free from slums. That was one of
his innermost wishes. I carnot forget
that luminous figure that used to walk
into this House along with his lieut-
enant, Shri Muthyal Rao, the Deputy
Chief Whip, and then take his seat in
the House 1 say this with a lump in

JUNE 3, 1964

(I'mprovement and
Clearance) Amendment
Bill
my throat, as I remember very well
that it was his wish that India should
be free from slums and take her right-
ful place in the world, so that the
foreigners did not look down upon
us.

886

Shri J. B, Kripalani (Amroha): I
am afraid that from the very begin-
ning, we have misconceived this pro-
blem of the removal of slums from
cities. We have not realised that the
condition of the people living in the
slums in the cities is much superior
to the condition of the common people
living in our villages. These people
who live in city slums at least get
clean water; their streets, however
narrow, are lighted, and there is some
scavanging done also. We have failed
to realise that all these amenities and
also the opportunities for work and
employment are lacking in the vil-
lages,

As a matter of fact, if I may say so,
the whole of India is a big slum, and
you cannot possibly remove the slums
in the cities, for the villages and the
rural areas will periodically overcome
the cities. You clean a few slums
here, new people will come and create
other slums. If we have to tackle
this problem of slum clearance, we
must go to the root of the thing, and
not apply these palliatives. These are
only quick remedies.

With all hig vehemence, with all his
anxiety to remove slums from the
cities, Shri Jawaharlalji could not
affect this problem even in the city
of Delhi. Another thing is that our
Ministers and VIPs have not been
able to clear the slums that exist in
their own compounds. They have
four or five servants living in their
compounds, and each servant, has
periodically two or three guests. These
slums exist in their very compounds,
and they are not able to remove them.

I am living in a parliamentary
quarter in Canning Lane, and it is &
very quiet street. I have yet to see &
more filthy street than that. The
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authorities have provided big dust
bins. Very few people put anything
in these dust bins, and even when
something is put in the dust bins, what
happeng is that in the morning the
dust bing are emptied—by whom?—by
rag-pickers and paper-pickers. They
strew the whole ground with filth.

And in my street VVIPs are living.
There is one man who is an ex-
Governor, who is also a Member of
this House, and there are several ex-
Ministers who recently went out on
account of the Kamaraj Plan, which
will soon be undone again. They also
are living there, and the boss of the
Congress in West Bengal is also living
in that street, but all these people as
soon as they get out of thewr rocms,
go into their cars, and they are whisk-
ed away to wherever they want to
go. They have no eyes to see the
filth in which they are living, and the
mosquitoes and flies that are being
bred there.

The next street is called Curzon
Lane. The Health Minister lives
there, but there are on both sides of
the roadq something like footpaths
overgrown with grass, but within
that grass, because there are some
servants quarters on one side of the
street, the children commit puisance
in the morning, and the Health Minis-
ter is living there, I once told her that
all this filth wag there, and she said
it was the Municipality’s a%air.

In this city we are living in such
eonditions, and they cannot be im-
proved. I have seen in my street
people just pulling up their dhoti and
sitting for making water. I have seen
educated people unbuttoning their
pants and making water. I have seen
in the morning that from every tree
branches are cut off for datun. How
can the trees grow like that?

I have lived in New Delhi in the
days of the British too, and Sir, I
suppose you too saw Delhi then. No-
body dared to commit nuisance on
the road, nobody dared to break the
branches from the trees. Why? Be-
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cause there was fear. Now there is
no fear. The law-givers make the
law, but they never enforce the law.
They think that their duty is done
when the law is promulgated; whe-
ther the law is carried out in effect
or not seems to be none of their busi-
ness. Such is also the case with our
Five Year Plans. Execution is no-
body’s business. We make laws and
laws and we break them.

I have a little experience of Amer.ca
and there the people have great social
sense. That, Sir, you must also have
seen, because you have been there,
and we collided there in America.

Mr. Speaker: Collided?

Shri J. B. Kripalani: 1 have seen
no dog can go on the street without
his master—not only without its belt,
but without its master. No dog can
commit nuisance on the road. They
have so traineq their dogs that they
sit on the commode and do these
things. We keep dogs, we never train
them.

Shri 8. M. Banerjee (Kanpur): Dogs
do nbt obey their masters here.

Shri J. B, Kripalani: I say that if
any dog was found on the street, the
man to whom the dog belonged was
fined 100 dollars. Every householder
has to clean the roaq in front of his
house. If snow has fallen in the night,
he must clear it in the morning.
Otherwise, if anybody slips, he will
have to pay very heavy damages. But
here we find that new roads have
been made, and yet in them there are
big holes, and anybody can fall in
them. We also know that many people
during the rainy season fall into the
manholes. We are not living in a
civilised society. I have seen that in
America even wild flowers growing in
the country side where nobody lives
are not plucked, and if they are
plucked, the people are fined. They
have great social sense, yet punish-
ments are so heavy that nobody dare
do break the law, Here, Sir, we bave
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nothing of the sort. We are the freest
people in the world. I have never
seen anywhere people so free. We
are free in the morning to-take a lota
and commit nuisance anywherc. We
are free to make water anywhere. We
are free to spread diseases. If our
children have bad eyes, the whole
neighbourhood should have bad eyes;
we will never segregate them nor send
them to hopsital. If there is measles
or dysentery or chickenpox we must
spread it because we believe in
equality. Why should our neighbours
not suffer what what we are suffering?
It is our fundamental right. We bring
up our children in ignorance. That
also we are free to do. 1 can truly say
that T have not seen a couniry which
is more free than India. I do not
now why we wanteq freedom for this
country when we had so much {reedom
such as exists in no civilised society.

With all these freedoms, we think
that by passing the Bill we will be able
to eliminate these slums, when the
whole of India is a slum! If we do
not tackle the problem of the whole
of India, its poverty, disease and
ignorance, we will never be able to
solve it. We think we are civilised.
We are a democratic country. In
democratic and civilised countries
there are no slums and so we think
We 100 must take up this work. I
have always been making forecasts
about things that are not very plea-
sant but unfortunately those forecasts
come to be true. We may pass this
Bill. But unless we take care of our-
selves, unless we know how to govern
ourselves, or to quit when we cannot
govern, we will not be able, by merely
Passing this mere Bill, to ciear the
slums even from this great city where
we stay, this capital of India where
€very second or third day electricity
breaks down and water supply is
contaminated. We are told to boil
water and be careful., If these things
can happen in the metropelitan city,
the capital of a great country, I think
that in undertaking the task of slum-
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cleaning. We are uselessly wasting
our breath and we are uselessly wast-

ing the poor peoaple’s money. Thank
you, Sir.
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Shri Subbaraman (Madurai): Sir, 1
thank you for the opportunity you
have given me to speak on this Bill.
Slums are a symptom of our poverty
and backwardness, It also shows want
of social sense, as explained in detai}
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by Acharya Kripalani, It was Ma-
hatma Gandhi who first drew ow
attention to the clearance of the
slums, He lived in his last days, when
he came to Delhi, in Harijan quarters.
Only after his advice, many local
bodies, factories and big institutions
began to construct houses Zfor the
sweepers Harijans and workers.

Our late revered Prime Minister,
Nehru also became impatient when
he saw the slums ang said that the
slumg should be set fire to. So, any
effort taken in thig regard is welcome.
However much we spend on this, it
would not be considered too much.
All our energies should be concen-
trated to clear the slums as early as
possible. On the one gide we clear
glums, but on the other we see new
slums are springing up. So, the root
cause should be found out and re-
moved, The main reasons are people
who live in slums mostly come from
tural parts. They do not get eraploy-
ment or proper wages in rural parts.
Another thing is, life in cities is cost-
lier. The rent is very heavy and so
necessarily they have to live in slums

These slums are the places where
all sorts of disease spring up, They
not only affect the slums, but also
the people living in areas round
about. So, in the interest of the whole
city, there should be no slum at ail.
Meagsures should be taken to rehabi-
litate the people who are living in
slumg, Vast areas, rather land in
bulk, should be acquired round about
the cities. Lay-outs should be drawn
up and the lands should be develop-
ed. Sanitary and hygienic conditions
should be provided there. Roads
should be laid out and i# there are
possibilities of funds tenements may
be constructed. Otherwise, after dgve-
loping the lands, huts may be raised.
More mud houses or thatched huts

alone are not called . slums.
If there is no  proper light and
air, then omnly Wwe call it a
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slum. It we provide the sanitary and
hygenenic conditions, those mw’
houses will not be called slums. At
the same time, we should also take
steps, so that people do no move from
villages to towns. Amenities as we-
get in towns should be made available
in rural parts also. Congtructing
houses in rural parts should be en-
couraged. More loans and grants.
should be given to the people who.
want to build houses in the rural
areas. We should see that factories.
do not come up near the cities they
should be as far away from the cities
@s possible. Similarly, government.
offices and educational institutions.
should also be far away from the-
cities.

We find that the municipalities of-
the citiey take some interest in remov..
ing the slums and building houses for
the people who live in slums. But the
slum dwellers are not encouraged to.
shift to the newly-constructed tene-
ments. Our political leaders should
co-operate with the efforts made by:
the municipalities and governments by
advising the slum-dwellers to shift to.
the newly constructed tenements. For
want of co-operation from the public
leaders, the local bodies find it very
difficult to clear the slums. That is
why I make a special mention of that.

In this Bill government have taken
powers to clear the slums and recons-
truct the houses. They have also.
taken powers to compel the owners of
the lands to clear the slums and cons~
truct houses in a way which would
satisfy the sanitary conditions. Uf
they fail to do it, government will
come forward and do it. Governmeng
has also been very careful to see that
the owners of lands do not harass the
slum dwellers. We see nowadays that
people living in slums pay very high
or exhoribitant rents. Government
want to put & stop to it. So they
have said that after the slums sare-
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«<leared when new houses are built
the rent should not be more than six
_per cent; if the houses are reconstruc-
ted, it should not be more than 4 per
-cent. That is a good provision. Other-
wise, owners of land will charge high
-or exorbitant rents,

A suggestion is made that all lands
should be taken over by government
and that they alone should comstruct
‘tenements and lease them. We can
do that if funds are available. But,
our financial position being what it is,
it is not possible to do that in the
‘foreseeable future. Though govern-
ment have set apart Rs. 10 crores
for this purpose, we know that it is
a very small amount. So, I would
request the government to set apart
at least two or three times the amount

* they have now set apart. When we are

" finding it difficult to set apart even
this much amount, how is it possible
for the government to take over all

' the lands that are necessary to cons-
truct houses for the slum dwellers?

Then I would like to make one sug-
-gestion. Private capital should be at-
tracted for constructing houses. Of
-course, we have to see that the pri-
vate land owners do not harass the
slum-dwellers. Since we have now
taken the powers under this Bill we

- .can see that there is a proper lay out
and the houses are constructed in a
way which will satisty the sanitary
conditions. The financial position of
the Government being what it is, 1
feel that private land owners should
-also be allowed to construct houses.

In cities like Madurai and Madras,
we see that if the slums are cleared
end lay out alone is done, bigger
slums are coming up. So, if the slum
cleared area is within the city, tene-
ments alone should be constructed and
the area should not be left as open
developed area. If it is away from
‘town or city, it is better that we pre-
pare the lay out and parcel the lands

_-and allow the people to eenstruct their
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houses; or, if possible, we ourselves
can construct the houses,

There are lots of land belonging to
goyenunmt as well as private people
lying vacant. Z!Jay after day the cost
of land is going up. So,.we find it
very difficult to invest money on
land as we require vast areas of land
should be acquired or purchased in
bulk now itself even though it is not
required immediately. Then we can
have a master plan for a lay out and

construct houses as and when we have
the funds.

Hou;ing shortage is greatly felt pot
only in big cities but also in small
towns and big villages. So, houses
should be constructed as early as pos-
sible to the utmost extent possible.
Recently, Shri R. Venkatraman, the
Housing Minister of Madras, had been
to Russia and he has issued a state-
ment about the prefabricated houses
there. He says that they build houses
very quickly in Russia and we can
follow that system. Our government
should study this scheme and follow
it to the extent possible. It will not
be possible to copy it as it is; it should
conform to our needs and require-
ments as well as our climatic condi-
tions. So, we should adopt such
thingg as, are possible and advantage-
ous in that scheme to meet our hous-
ing needs.

Then, all on a sudden, one fine
morning we find slums springing up
fn parts of citles and towns. We
should be quick in taking action to
remove such slums. Once we allow
them to remain there for some weeks
it will be very difficult to remove
them. At the same time, alternative
sites should be found for them. We
should set apart sites near towns and
cities for accommodating the slum
dwellers who may like 0 go there.

With these few words, I support the
Bin,
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Shri P. H, Bheel (Dohad): Sir, I
have no quarrel over the objectives of
the Bill. It is, undoubtedly, essential
that our people should be provided
with proper shelter and thus their
health and thappiness safeguarded.
That is the primary obligation of the
State and with that end in view any-
thing which is done by the govern-
ment cannot be questioned.

12:59 hrs,
[MR, DEPUTY-SPEAKER in the Chair]

Our big cities like Delhi, Calcutta,
Ahmedabad, Bombay and Madras are
infested with slums. But why is it
so? It is the bad planning of the gov-
ernment which is responsible for thig.
We tried to concentrate all our indus-
trial enterprises in big cities. Un-
employment is a big problem and the
Government has completely failed to
solve it. Our people in rural areas,
instead of sitting idle, have to find
some alternative to fill their bellies
and so they migrate to urban areas
and industrial towns in search of em-
polyment. If a place cannot hold,
let us suppose, more than a million
people and if three million to four
million people try to migrate there for
ghelter, it will naturally Ttesult in
slums and nothing else. People will
try to find shelter anywhere and

everywhere by the road sides, near

the railway stations, near the factories
etc. The best thing the Government
must do is to industrialise our rural
areas so that the rural population will
have the employment there itself and
they will have no need to migrate to
the cities.

That can solve the problem of in-
flux of migrants to the citles to a
greater extent.

13 hrs.

The second most important thing
that the Governmeni must take into
account before they start clearing the
slums is to erect .cheap and pucca
houses, Often our  experience has

. Dbeen that the. Government starts clear.
ing the slum ereas without making

"plaint so far as the
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adequate arrangements to house the
dislodged people. What is the logic
in clearing the people from one area
without giving them adequate shelter
with the result that they camp at
some other place in the same town
or in some other town because they
have no shelter. Moreover, Sir, I am
of the opinion that these houses should
be erected near the industrial area so-
that the people are in a positien to
visit the places of their employment
easily without incurring much hard-
ship and heavy expenditure which may
be beyond their means. If you pro-
vide houses which may be 10 to 12°
miles away from places of their em-
ployment, naturally they will be hesi-
tant to move to those places. It is for
this reason that often Government
finds it difficult to persuade the slum-
dwellers to accept the pucca houses,
well-built, in place of juggies which
they occupy.

The Bill contemplates that after the-
slum areas having been developed,
the land-lord will be bound to let out
the houses to the people previously
occupying them. There is no objec-
tion to this; but it is sure to create:
serious confusion and complications.
Let us suppose that 50 people are
squatting in an open land. Once the
land-lord hag erected a small bunga-
low to whom is he going to let it out?
It is not clear. Evidently, under the
proposed legislation, all the 50 people:
will be entitled for the particular
house which may not be having more
than 5 to 6 rooms and if he is forced"
to let out those six rooms to 50 peo-
ple, that will amount to serious dis--
putes amongst the dwellers themsel-
wves.

Undoubtedly, Sir, I have no com-
Government at
least on paper being liberal in doing
something in the interest of the slum-
dwellers. I do not have with me
the statistics, but I know a lot of
money has been provided for this
purpose. But, one at times is baffled”
to find that nothing has been done to
clear slume from urbsn as well as:
rural areas.
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Sir, if you move ip Delhi, in areas
like Paharganj, Jama Masjid, Sadar
Bazar, Qutab Road, Subzimandi and
New Delhi Railway station, you will
be convinced of my observations. In
spite of our late Prime Minister hav~
ing taken personal interest in this re-
gard and his personal visit to these
-areas a number of times with our local
leaders, nothing seems to have been
done. Those juggies are there and
those slum-dwellers are there, as it
is. Of course, we have in our memory
fresh the forcible removal of thous-
-ands of juggiwalas from Purana Quila
area. Our Hon'ble Minister wooed
them when he needed votes in 1962.
‘But, he became completely indifferent
"when once he got elected and he was
convinced that he was secure at leagt
for five years. Perhaps, some houses
~will start appearing in 1966 or in the
beginning of 1967.

‘'The Minister of Works and Housing
‘(Shrl Mehr Chand Khanna): May I
interrupt by saying that the allega-
tion which is being made by the hon.
member is nothing short of perversion
«of truth. This is not the first time that
this allegation has been made. I go
«on contradicting it. It is very unfor-
‘tunate that this allegation is being
smade and motives are being attribut-
wed,

Shri P. H. Bheel: It seems, accord-
‘ing to him, investment at this junc-
ture is of no avail It should be made
when the next General Election is
Tnearer.

L, therefore, most humbly submit to
“this House that let us co-operatively
.do something to safeguard the health
.of our people. I do not think any
ideology is involved in this.

Mr. Deputy/Speaker: How much
time the hon. Minister will take for
“his reply?.

Shri Mehr Chand Khanna: 15, 20
.minutes, Sir. i
- - Shri- Muthiah (Tirunelveli): I very
smuch sapport the Slum Areas (Impro-
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vement and Clearance) Amendment
Bill. The Bill, no doubt, is not com-
prehensive enough. It is limited in
scope to Delhi; but the principles
underlying the Bill are applicable to
‘the whole country. I hope the Minis-
ter will present a Bill on a future
date dealing with glums all over the
country. Slum is a common feature
of overcrowded cities and towns and
heavily industrialised areas. When a
large number of industries are con-
centrated in a particular place, there
is a tendency for the slums to grow.

ot gwa @7 wgEd (39w)
IAICAL AT, G F F1H A543 |

Mr. Deputy-Speaker: The bell is
being rung-—mow there is quorum.
The hon. Member may continue.

Shri Muthiah: Slums existed in 19th
Century England and their miserable
conditions have been vividly portray-
ed by the 19th Century English nove-
lists. Today, in India, we have slums
in big cities and towns like Calcutta,
Madras, Bombay, Delhi and Kanpur.
Slums are, I submit. a blot on our in-
dustrial civilization. It is the duty of
a responsible and democratic Govern-
ment to remove slums and to provide
good, decent housing condition to all
people, particularly to poor people
and to poor workers.

The problem of slums is not a local
problem. It is an all-India problem.
It is not limited to cities and towns.
It is a problem which exists in rural
areas, in villages also. In several vil-
lages, in the States including Madras
State, slums do exist. There are areas
in villages where harijans live called
cheries in Tamil and these areas are
really slum areas because people are
herded together; they are crowded at
a particular place. Their houses are
very small and the conditions of liv-
ing are not at all good; their standardg
of life are not quite clivilised. They
have no approach roads. They do not
have good and adequate supply of
drinking water. They lack in so many
necessary amenities of life. It is the
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duty of our democratic Government to
do away with slums not only in towns
and cities, but also in the villages of
India.

Our Government, I should say, is
doing good woik with regard to slum
improvemeiit and clearance. The Gov-
ernment is making an effort to im-
prove the slums in Delhi. A party of
M.Ps were taken to slum areas in
Delhi in December 1963 and
‘were shown round. The Government
is making earnest efforts to improve
the slum areas in Delhi, to improve
the old tenements and to build new
convenient tenements for poor people
for moderate rents. It has made very
good arrangements for transit camps.
The new tenements, which have been
‘built, have been built with an eye on
minimum convenience and comfort.
For instance, every tenement built by
the Government in new areas for poor
people, for poor workers, consists of
two rooms, one kitchen, one bathroom
and one lavatory. The rent charged
is only Rs. 13. This is really a great
‘boon to poor people. Slum areas exist
in my own town in Tirunelveli and
these slums in Tirunelveli are those
ereas in which the scavangers and
sSweepers live.

They are most unclean; they are un-
hygienic and insanitary. The huts are
too small for a family of five or six.
The scavangers have made repeated
requests t0 the municipal authorities,
and the municipal authorities say that
they have not got sufficient funds. So,
these poor people live most miserably
in these too small huts. T request the
Central Government to render suffici-
ent financial assistance to the Tirunel-
veli Municipality so that they may re-
move those slums.

Now I come to the Bill. The Slum
Areas Act was passed in 1956. The
Government found some practical di-
ficulties in the working of this Act
end therefore they have brought for-
ward this new Bill incorporating some
new sections. New section 6A pre-
vents the owner of a slum area from
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erecting any building without the pre-
vious permussion in writing of the
competent authority.

Then, the amendment of section 10
says that the owner of a slum area
can redevelop the land only in accor-
dance with the plans approved by the
competent authority. Where a slum
area has been redeveloped in contra-
vention of the plans approved by the
competent authority, the competent
authority may by order take steps to
redevelop the land himself.

There is a new section in place of
old section 19 of the Act. This new
section gives real protection to the
tenants and therefore it is really wel-
come. According to this new section,
proceedings for eviction of tenants
cannot be taken without the permis-
sion of the competent authority. This
is really welcome in the interests of
the tenants; it is very good for the
tenants. The competent authority,
according to the new section, has to
see before issuing the order of evic-
tion whether the tenant to be evicted
can find alternative accommodation
and, if he is to be evicted, whether
the eviction is really in the interest
of improvement and clearance of the
slum areas.

New section 20A provides for res-
toration of possession of premises
vacated by a tenant before improve-
ment or re-erection. New section
20B provides for increased rent for a
building improved or re-erccted in a
slum area. Here the Bill makes cer-
tain provisions, but the Joint Com-
mittee has made certain fair correc-
tions with regard to the altered rent
proposed in the Bill. The change
proposed by the Joint Committee is
reasonable and fair ang it is in the
interest of poor slum-dwellers. The
change proposed is reduction of addi-
tioral rent from 7} per cent to 6 per
cent for an improved building and
from 74 per cent to 4 per cent for a
re-erected buildimg. .
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I now come to new section 37A.
This looks a little controversial. It gives
sweeping powers to Government, It

. barg the jurisdiction of civil courts in
respect of matters which the compe-
tent authority is empowered to deter-

W TR ST faqr Sem ar oamv
X IT 0y et Y awd F%
T AR ST gET T | IAF T
gor ag fr 9w oy afidl ®1 semy

mine under the Act and it bars the O g AT AT A FAGL H F7 ¥
Issue of injunctions in respect of any  FW 3o,000 AT I¥,000 WA ¥ (AT
step taken by the competent authority = 3 e

in the exercise of the powers given @ e f a5

to him,

st Wo Wo Tl : WY awh &
(garre g awrd) g faer far aT
fFmaomgee A aga T AT e &
¥ fog @t w4t wEew w1 aus W
wigaT § 5 W ¥ w0 IiN #iie
a #Y & o Tar fawr agw § amr s
formay i foredi i 1Y afeat & st
qwrg & g¥ | AT qg A Qe Y
T #Y THATR § T 3 & o wfew |
#g A g oo 9% o% gar fadas
£ weq § T worw fr faed e
FATA & &1 9% a9 I A1 WG
¥ e & Y ow I § a8 TR
T ® W

T afqaiet W@ N wg
oR qF g § 5 e o @il
W HA off ) o g R i o
€Y & F ghwn 39 O @l @ Sy
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T g ¢ o9 T AFE A AR
o q i seE F ar fe v afeat
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W sed w7y own A i e ®
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#r faeErdy a1 SEEr WAl ST
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o ? AR ed A at 7 A we
avga g AfET wiE 20 Y A e N
o S e AT, ATFER FY 9T FAT,
9 F IO FET AT AR WY
FAX FIAT Tg BT WRY K W A
FrE 933 wgd X ¢ W
T ar
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& fzat a7 T T E AR
ag faeqa Waady a7 € 5 oo g@
W H wR W\ @ Ao o
% arg ot waefs o1 I8 FIwlT &
T HR A FAeAfy °r a8 wadf
AT | STUF dnd WX gF gA
wr midws 97 98 @ WA AN
W) g8 WET gHdl &1 Atew
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o wEmE g IgAr FALaArw & §
AR sgR  gfeaT wa 92 T Yo TY
w1 AT ®/E CF AOAT
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FANT ¥ 9 FX a1 T F w2
YT T | FET ST G AT gL
Y wIE & | QF a At AT
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ITH W @A & FF FUST a7 FHTary
9T QY ey a9 FJX FT AAGL
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WY, W fa GAE @@ A ¥ AR
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Shri Mehr Chand Khanna: Mr, De-
puty-Speaker, Sir, we have been dis-

cusging all these days the Report of
the Joint Committee. As I stated om
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the first day, this report is of a un-
animous nature except for one minute
of dissent. About the reasons ad-
vanced by the hon. Member in his
minute of dissent I have dealt with
them fully and tried to answer every
aspect of the minute of dissent,

I am grateful to the hon. Members
who have taken part in the discus-
sion. By ang large, the underlying
idea of the Bill has been appreciated
that adequate efforts are being made,
by Governments the Centre as well
as the State Governments, to tackle
this complex problem, a difficult pro-
blem and a human problem. But the
general desire is that enough is not
being done and more should be done.

Whether we call it poverty, whether
we call it the growth of population,
whether we cal] it industrialisation of
the urban areas, it is an admitted fact
that the number of slums in the coun-
try are on the increase. We have to
find remedies to see that we try to
improve the existing slums, clear
them, develop them, and improve
them, but we should also see that no
more slums are created. In doing so,
the economic angle, the financial
availability and all other factors have
to be taken into consideration if we
want to appreciate the problem in its
proper and real perspective,

We have been dealing with this
problem for about 5 or 6 years now.
Schemes worth Rs. 25 to Rs. 30 crores
have been sanctioned, covering nearly
e lakh of houses. If we make an
assessment of the total problem, I
am myself prepared to admit that all

-that has been done is not something
about which any Government or any
Minister would like to take any
eredit. According to the Census
figures of 1961, the number of urban
houses in India is 141 lakhs. The
number of puccg houses is 63 lakhs.
78 lakhs are sub-standard and, . un-
fortunately, the number of houses
which are unfit for human habitation
comes to nearly 14 or 15 lakhs, Even
if we take only urban houses and only
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those houses which are unfit for
human habitation, 14 lakhs, and

even if at a moderate figure of about
f thousand, while we build one-room
tenements and two-room tenements,
pPlus the cost of land and other civie
amenities it would come to Rs. 800 to
Rs. 900 crores. I am not talking of
the sub-standard houses—their num-
ber is very large—but I am only talk-
ing of those houses which according
to Asoke Sen’s Report have been de-
clared as unfit for human habitaticn.

Shri Himatsingka (Godda):
are in towns.

They

8hri Mebhr Chand Khanna: I am
coming to that. My hon. friend re-
minds me of the rural areas. Now,
the figure in the rural areas is as
follows. The number of rural houses
according to the same census comes to
651 lakhs; number of pucca houses
124 lakhs; and the number of kutcha
houses most of which require im-
proving or rebuilding is 527 lakhs.
That is the state of affairs in our
country.

Dr. L, M. Singhvi (Jodhpur): The
last category described by the hon.
Minister is really unfit for human
hebitation, that is, the kutcha houses
which have to be rebuilt.

Shri Mehr Chand Khanna: The hon.
Member may put it in any way he
likes. I do not want to take any
credit for it. The facts are there. You
have at least 14 to 15 lakhs of hou: 's
in the urban areas which are unfit ior
human habitation. You may place the
figure at 5 lakhs or 4 lakhs or 3 lakhs.
In terms of money this will run into
thousands of crores. As Housing Min-
ister, I have got the Low Income
Group Housing Scheme, the Middle
Income Group Housing Scheme, a
scheme meant for the Government ser-
vants, for acquisition of land improve-
ment of rural houses etc., and the total
allotment for all the three Plans in-
cluding this Third Plan is hardly
Rs. 300 crores.
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As Housing Minister I am very keen
and it is my desire that with the sup-
port of thig House, more funds should
be placed at my disposal. But placed as
we are, we have got various other
things, defence requirements are
there and other priority schemes are
there. The allocation of funds accord-
ing to me is very poor and meagre.
I took over this Ministry about
two years ago and I am grateful to
Mr. Banerjee for giving me compli-
ments, for my drive and zest but I
must confess, they have been damp-
ed. It is very nice of him to have said
all that. But then came the emer-
gency. The result wag that even the
priority that was given to housing
came down as the lowest in the list
and the State Governments were
allowed to divert funds meant for
Housing under their Schemes, to var-
ious other priority projects and the
result has been that even the little
that I wanted to achieve could not
be achieved.

I have taken up this matter with
the new Vice-Chairman of the Plan-
ning Commission, Mr. Asoka Mehta. I
have written to him. I have told him
about it. We may not have achieved
much till now, but in the fourth plan,
we should see that whatever funds
are allocated for Housing, under the
fourth plan, there should be a direc-
tive that those funds are not divert-
ed to any other schemes. I have taken
it up with the State Governments.
They have assured me that during the
remaining two years of the Third Plan
they will try to do their level best in
this regard. I have always been an
optimist. But my feeling is that if
the State Governments do not realise
the importance that they should give to
Housing under our socialistic pattern
of society that this is going to be the
third pillar of socialism, then, some-
thing more than this shall have to be
done. We talk of roti, kapra and

makaan. I do not want to talk about’

roti and kapra. But as far as makaan
is concerned, as the Housing Minis-
ter, if I am honestly asked to express
my opinion, I would say that I am

not happy with the results that have:
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the strong backing of the House, I am
even doubtful whether I shall be able
to achieve any substantial result.

Dr. L. M. Singhvi: Has any com-
prehensive scheme been ever formu-
lated? What is the total requirement
for the housing scheme which the hon.
Minister wishes to undertake?
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Shri Mehr Chand Khanna: It runs
into thousands of crores of rupees.

Dr. L. M. Singhvi: After all, the
hon. Minister may tell us the figure.

Shri Mehr Chand Khanna: It may
be Rs. 7000 crores or Rs. 8000 crores
or Rs. 10,000 crores? It is a simple
question 'of arithmetic.

Dr, L. M. Singhvi: Is it?
explanation?

Shri Mehr Chand Khanna: If we
take the figure as 5 lakhs houses in the
rural areas, and if we put the cost of
mprovement at Rs. 1000, it comes to
Rs. 5000 crores. It is a question of
simple arithmetic; it depends wupon
where you put the figure at, whether
it is Rs. 1000 for improvement or
Rs. 1500 or Rs. 2000.

‘Without

Anyhow, I think that there is a
certain amount of confusion and mis-
apprehension with regard to this Bill.
It has been asked why this Bill is not
being extended to the rest of India.
I would submit that slum clearance
ig a State subject, and every State has
a Bill of its own. I have brought for-
ward this Bill only for the Union Ter-
ritory of Delhi.

During the last few years we have
been making honest efforts to devise
ways and means, firstly to stop the
growth of slums in Delhi and second-
ly to remove the slums that are
already there. As a friend of mine
quoted yesterday, the population of
Delhi, according to the census of 1941
was only about 9 lakhs or even less
than 9 lakhs. In 1951, that is, after
ten years, it rose to nearly 18 lakhs.
In 1961, that is, during a span of 20
years, it rose to 27 lakhs, which is
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thrice what it was in 1941, The in-
flow of population into Delhi, whether
it be from Rajasthan or from any
-other part of the country, is at the rate
of 1} lakhs or 2 lakhs of persons per
year. So, the population of this capital
is growing and growing very fast. In-
dustrialisation is also taking place,
‘whether it be at Okhla or at Faridabad
-or Ghaziabad.

So, with the growth of population,
with heavy industrialisation and in-

creasing opportunities for employ-
ment, whether through industry or
through construction programmes,

there is a regular and persistent flow
«of population from the neighbouring
areas into Delhi, and it is but natural,
and it is evident; if people are hun-
gry and they want food and employ-
ment, they naturally have :to go to
those places where those things are
available, and Delhi is one place
where those things are available.

If the different aspects of the Bill
-are properly studied, as is indicated in
the Statement of Objects and Reasons
appended to the Amendment Bill, it
will be clear that there are three im-
portant aspects before us. The first is:

“Unauthorised building activity
in slum areas will be prohibited.”

“This is referred to in clause 5. Then,
‘the second is:

“The competent authority will
have the power to redevelop a clea-
rance area before this work is com-
menced by the owner, if it is neces-
sary in the public interest to do
50.”. "

“This is referred to in clause 7. People
were apprehensive of one thing, name-
1y that things might not be done pro-
perly. The authority or power that
‘Government have sought to take |is
-clearly indicated in clause 7. The
‘third main feature of the Bill is that:

“It will be obligatory on the
owners of slums, who take up im-
provement or re-development work

JYAISTHA 13, 1888 (SAKA): (Improvement and g20
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of their property, to restore posses-
sion of the premises to the previous
tenants in the improved or re-erect-
ed building at a concessional rent;”.

Thig is provided for in clause 12

Another important feature is:

“Proceedings for the eviction of
tenants in the slum areas will not
be taken without the prior permis-
sion of the competent authority.”.

Clause 10 deals with this.

So, in regard to all those aspects
which we found were not of a con-
ducive nature or of a deterrent nature,
an attempt has been made to bring
them into the new amending Bill in
a proper form so that we can go ahead
with our slum clearance or improve-
ment programme,

In Delhi, up till now, under the
slum clearance scheme, we have sanc-
tioned about 40 or 45 projects cover-
ing about 25,000 houses, at a
cost of nearly Rs. 6 crores. One of
the hon. Members, who was a Mem-
ber of the Joint Committee went
round the different areas, and I am
glad that he appreciated the good
work that was being done by the
Delhi Development Authority and the
Delhi Municipal Corporation. All the
construction programmes undertaken
in Delhi are being undertaken by
these two authorities and not directly
by the Government themselves.

Another aspect which is perturbing
the Members, and very rightly so, is
the question of the jhuggi and jhom-
priwallahs. Frequent references have
been made to them. I think that it is
legitimate and proper that references
should be made to them. The condi-
tion in which these jhuggi—and jhom- .
priwallahg are living is a slur on any
human society. I once said, and I
repeat it in this House that till I took
over charge of this Ministry, I looked
at the world only from the eyes of
displaced persons or refugees, and
that was my work, because about a
crore of displaced persons were my
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charge. I had seen the Ashoka Hotel
only from outside, but I had never
lookeq at those jhuggi and jhompri-
wallahs who were living next door to
it. Similarly, it has been rightly
stated by Shri S. M. Banerjee that big
edifices and beautiful houses are built
in Delhi. But what about the poor
servants or the poor labourers or the
poor workers who have to work in
these localities? If we have not been
able to provide them with proper
accommodation, then they have no
recourse but to squatting.

While, on the one hand, I concede
that adequate arrangements should
be made to provide alternative accom-
modation as near to their places of
work as possible to the 60,000 squat-
ters in Delhi, on the other hand, I do
not agree with the suggestion that we
should have no final or crucial date.
After all, Delhi has its limitations.
Delhj hag its' own areas, The bound-
aries, geographical and otherwise, of
the State have been clearly defined, If
we are to allow alternative accom-
modation to every squatter who comes
and squats even today or tomorrow,
then my honest feeling as a Minister
and even as an administrator is this
that we shall not be able even to solve
the problem of these 60,000 families.
They are living certainly in sub-
human conditions.

I admit and concede that everyone
who squatted in Delhi on Government
land before June-July, 1960, when 8
census was taken, should be provided
with alternative accommodation be-
fore he is removed. This is a policy
declaration. I even go further and
say that if anyone of them has been
left out inadvertently, it is my duty
to see that hig bona fides are properly
looked into, any evidence that he
wishes to produce is looked into and
his case does not go by default simply
because he did not happen to be there
on the day when the census was taken.
I am prepared to go to that extent,
but I refuse to go beyond that. It is
not that I have no gympathy with the
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newcomers, but I feel that unless this
problem is frozen, we shall never
be able to tackle it. And with a view
to tackle this problem, we have made
a provision of nearly Rs, 10 crores.
We are going ahead with the scheme.
I may give you the figures. In the
last two or three years, we have
developed plots, sanctioned plots of
80 square yards to the extent of 5,508.
Of these, 4,720 have been completed
and allotted, And 15,430 plots of 23
square yards have been sanctioned, of
which 8,619 have been completed. In
this good task that we have under-
taken, it is my honest wish and de-
sire that, if I continue in office, we
should complete this work. The idea
is not what is being said by some of
our friends. Some of them even came
and squatted outside my house a few
days ago, holding demonstrations and
meetings. The policy of the Gov-
ernment is that every equatter who
is enumerated in the census, or who
can prove his case that he was in-
advertently left out, will be given a
plot of 80 square yards. We are giving
23 square yards to start with, because
we want to tackle the problem, to
come to grips with the problem. To-
day, no jhuggi-jhompriwala has got
more than 12 to 15 square yards. I
am prepared to go with my hon.
friend who epoke last and spcke very
vehemently to any = jhuggi-jhompri
colony. You will find no jhuggi-jhom-
pri more than 10°x15’. We have given
them these 25 square yards today, so
that we remove them from those un-
fortunate surroundings, unsocial sur-
roundings, as Shri Banerjee stated,
and take them to an area which we
are trying to develop.

ot gww = woEw - feh aw
2 7Y ¥ Wy =T g gfat Ay
T

Y AgT 7 ;W F g & &=
¥ aaeTs, TTAE WG WA AT A
o ¥ gwan AE 1§ I gen area
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Now I will dea}l with only one or .
two suggestions, A suggestion has
been made that it should be obliga~
tory on an industrialist who sets up
a factory that he must provide ade-
quate industrial housing. A second
suggestion has been made that even
an industrial cess should be imposed.
The suggestion has not been made for

the first time. The suggestions were

made some time &g0, ang I took up
this matter very earnestly with the
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Ministries concerned. The response Clearance) Act, 1956, as reported

has not been very encouraging, but I
assure the House that I shall take up
“both these matters once again, because
.my Pfeeling is that if we are to avoid
creation of new slums, it is highly
imperative that all the industrialists
who set up industries must provide
.adequate housing for the industrial
workers,

Shri Sham La] Saraf (Nominated—
.Jammu and Kashmir): Under the law
they are supposed to do it now. With
regard to medium and large scale in-
dustries, they are supposed to have
colonies,

Shri Mehr Chand Khanna: But the
advice that I have received is quite
the opposite. You are a former Indus-
tries Minister from Jammu and Kash-
mir, I know it, but that is not the
information that has been given to
me. I may be entirely wrong.

Another question is about prefab-
ricated housing. The Hindustan Hous-
ing Factory is doing remarkable work,
and I am taking up the matter, One
-of our delegations has been abroad to
certain countries, and we are thinking
-of sending another to Russia and some
other countries too. If I am to take
the cue from the Housing Minister of
Madras, I think it is high time that I
myseld went to Russia and had a look
at those houses, 1 think you will not
grudge it.

Shri Hari Vishnu Kamath (Hos-

hangabad): Not the old, but the new
-prefabrication,

Shri Mehr Chanqg Khanna: These
are some of the pointg that have been
‘made.

I am grateful once again to the
‘House that they have given support to
this amending Bill.

Mr, Deputy-Speaker: The question
1s:

“That the Bill to amend the
Slum Areas - (Improvemens and

by the Joint Committee, be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: Clauses 2 to
9. There are no amendments.

The question is:

“That Clauses 2 to 9 stand part
of the Bill”

The motion was adopted.

Clauses 2 to 9 were added to the Bill.

Clause 10—(Substitution of new sec-

tion for section 19)

Amendment made:

Page 5, line 16,—

for “1963” substitute “1964” (3)

(Shri Mehr Chand Khanna)

Mr, Deputy-Speaker: The question

is:

“That Clause 10, as amended,
stand part of the Bill.”

The motior was adopted.
Clause 10, as amended, was added to
the Bill.

Mr. Deputy-Speaker: The question

is: i

P 1

“That Clauwses 11 to 17 stand
part of the BilL”

The motion was adopted.

Clauses 11 to 17 were added to the
Bill.

Clause 18—(Amendment of section
36)

Amendment made:
Page 9,—
for lines 26 to 31, substitute—

*“(2) The Central Govern-
ment may, by notification in the
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Official Gazette, direct that any
power exercisable by the Ad-
ministrator under sub-section
(7y of section 10, section 15,
section 20 andq section 30 may,
subject to such conditions, if
any, as may be specified in the
notification, be exercised also
by the Chief Secretary or by
such other officer as may be
mentioned therein.”,’ (4)

{Shri Mehr Chand Khanna)

Mr. Deputy-Speaker: The question
i
‘“That Clause 18, as amended,
stand part of the Bill.”
The motion was adopted.

‘Clause 18, as amended, was added to

the Bill.

Mr. Deputy-Speaker:
is:

The question

“That Clauses 19 and 20 stand
part of the Bill.”

The motion. was adopted.

Clauses 19 and 20 were added to the
Bill. .

Clauge 1—(Short Title and Com-
‘mencement)
Amendment made:

Page 1, line 4,—

for “1963” substitute “1964"

(Shri Mehr Chand Khanna)
Mr. Deputy-Speaker:
13;

“Clause 1, as amended, stand

part of the BillL”
The motion was adopted.

Clause 1, as amended, was added to
the Bill.

The question

TS AR S T
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Enacting Formula
Amendment made:
Page 1, line 1,—

for ‘“Fourteenth” substitute “Fif-
teenth” (1)

(Shri Mehr Chand Khanna)
Mr. Deputy-Speaker: The question
is:
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

Mr. Deputy-Speaker: The question
is: :

“That the Title stand part of the
Bi]_L"

The motion was adopted,
.The Title was added to the Bill.

14 hrs.
Shri Mehr Chand Khamua: Sir, I
move:

“That the Bill, g9 amended, be
passed.”

Mr. Deputy-Speaker:

moved:

Motion

“That the Bill, as emended, be
passed.”

I will give Dr. Singhvi five minutes.

Dr. L: M. Singhvi: That is actually
diluting the importance of the third
reading, almost wiping it out from the
procedure.

In extending our full-throated sup-
port to this amending Bill we have
only pledged ourselves a new to the
task of clearing slums in this country.
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In doing so we have certainly not ap-
proved of the complacency with
which the Government had proceeded
in the matter so far. It is a welcome
Piece of legislation and this House
would certainly like to ensure that no
obstacles and impediments exist in the
way of slum clearance. But I am
sorry to say that sp far tuere is no
adequate, earnest, collosal and mam-
moth effort on a nation-wide scale to
clear the slums in this country. I would
invite the attention of the House to a
widely reported visit of our Ilate
Prime Minister to the shackle town-
ship in Dairy Kishenchand where a
disastrous fire destroyed a few lives
and much property. So great was his
abhorrence and so deep was his dis-
tress that he immediately said: If this
goes on it appears that you will never
solve the problem of slums; you will
take ages.” He said he had no patience
with the kind of procedural delays
which killed all good decisions under
which the Government often finds
shelter. It would be a fitting tribute
to the memory of the late Prime
Minister and his deep concern and
passionate plea for the amelioration of
the conditions of the poor in our
country if we could see to it that
the abolition of the slums is done
quickly and we had a comprehen-
sive plan for the clearance of slums
and we also set up a separate dynamic
and powerful authority with ample
resources for the purpose of clearing
the slums in this country. It appears
that for some time it was the plea of
the Government that the slum-dwel-
lers would not move away from their
hovels as if they had a deep-seated
attachment to squalor and filth. T am
sure that Government realises that
unless they can give alternative housing
which is adequate, which is mear
enough to their place of work or in
the alternative they provide them with
suitable and cheap means of transport,
it i®¢ not possible for the poor people
to move to houses that may be built

for them. I hope the Government

would do something immediately for
elearing the Capital of the growing
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slums. The hon. Minister circulated
a note which is very promising and it
paints a rosy picture of what is to
come. I wish him god-speed in the
realisation of these plans and we hope
they come to fruition. But it seems
the present allocation of funds is.
hardly enough to implement the plans,
The Housing Minister should come to-
this House with a comprehensive plan
about resources needed for solving:.
this problem and ask the House with
courage and conviction to give him the
Tesources he needs. Mere paper plans.
would not solve the problem, The
inefficiency of the State Governments
or civic bodies should not pe allowed
to be an excuse for the slow-moving
machinery. It i8 in this particular
context that I suggest a strong and
efficient administrative wing which
would arrest the march of slums and
tackle the problem of slum clearance
on a war footing.

Shri Mehr Chand Khanna: Mr..
Deputy-Speaker, I will take a few
seconds only. In view of what has
been stated, I propose to do two things:
after the Bill had been enacted into-
an Act by both Houses of Parliamens.
I shall send a copy of this Act to all
the State Governments as a model to
see if they could adopt what we are
doing in Delhi. Secondly, I propose to-
eall a meeting of the Housing Ministers
and also some mayors of leading
municipalities to impress upon them
the necessity of having a scheme
which would deal with the work of
removal of slums on an urgent war:
footing as had been suggested now.

Mr. Deputy-Speaker: The questiom:
is:

“That the bill, as amended, be
passed.”

The motion was adopted.
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PREVENTION OF FOOD ADUL-
‘"TERATION (AMENDMENT) BILL

The Minister of Health (Dr. Sushila
‘Nayar): Mr. Deputy-Speaker, While
moving for referring this Bill to the
Joint Select Committeee, may I, with
your permission, correct what is
printed here. Instead of 30, it wil] be
33 Members, 22 from Lok Sabha and
11 from Rajya Sabha. Two names
may please be added, Shri Shiv Charan
Gupta and Shri Prabhu Dayal Himat-
singka to the names printed here.

Mr. Deputy-Speaker: She
move the motion.

Dr. Sushila Nayar: I beg to move:

“That the Bill further to amend
‘the Prevention of Food Adultera-
tion Act, 1954, pe refzrred to a
Joint Committee of the Houses
consisting of 33 members, 22 from
this House, namely: Shri K. L.
Balmiki; Shri Sonubhau Dagadu
Baswant, Shrimati Jyotsna
Chanda; Shri N. C. Chatterjee;
H. H. Maharaja Pratap Keshari
Deo; Shri Shiv Charan Gupta;
Shri Prabhy Dayal Himatsingka;
Shri Tulshidas Jadhav; Shri Hari
Vishnu Xamath; Shri C. M.
Kedaria; Dr. Mahadeva Prasad;
‘Shri Yamuna Prasad Mandal;
Dr. G. S. Melkote; Shr1 Gokula-
nanda Mohanty; Dr. D. S. Raju;
Sardar Ranjit Singh; Dr. Sarojini
Mahishi; Dr. C. B. Singh; Dr. P.
Srinivasan; Shri U. M. Trivedi;
Shrimati Vimla Devi, and the
Mover and 11 from Rajya Sabha;

that in order to constitute a
gitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House rela-
ting Yo Parliamentary Committees
shal] apply with such variations

may
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and modifications g5 the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of 11 members to be
appointed by Rajya Sabha to the
Joint Committee.”

Mr. Deputy-Speaker: The motion is
now before the House.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The hon. Minister is not
making any speech?

Mr. Deputy-Speaker: She will reply
at the end.

Shri Prabhat Kar (Hooghly): Mr.
Deputy-Speaker, so far as this motion
is concerned, it is good that efforts are
now being made to see that 5 proper
machinery is set up to punish the
persons who attempt to adulterate
things. The Government expects that
there will be improvement in the
situation by simplying putting ins-
pectors instead of local auihicrities.

I do not know how this is going to
change the whole atmosphere. The
Statement of Objects and Reasons it-
self says that the administration of
the Act during the last about eight
years has revealed that the machinery
provided by the Act is inadequate.
It is a]so bemz admitted here that
there are “increasing tendencies to in-
dulge in adulteration.” What do we
find? Most of the persons who
adulterate food go unpunished. I do
not know why the Government has
not considered taking stern action. be-
cause according to us, this adulteration
of food is nothing but a cold-blooded
murder not only of individuals, but of
the community and the whole nation.
Those who commit murders may do
so under the influence of various psy-
chological factors. But those who
adulterate fooq do it with a cool brain,
with 3 view to doing harm not to an
individual, but to the whole soclety.
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The only increase in the punishment
that has been suggested under clause
7 amending section 17 of the principal
Act is that there is some increase in
the fine and a few months’ increase 1n
the term af imprisonment. I suggest
that the Select Committee should con-
sider providing for sterner punish-
ment for those who adulterate food.

Secondly, it has been found often
that it is mostly the retail shop-
keepers who gre punished and the big
fry, the wholesalers, are allowed to
go ccotfree. In Calcutta, we have
seen that none of the wholesalers, the
big merchants who adulterate food,
have been arrested. No search has
been made in Bara Bazaar and other
places. But only the smaller people
who purchase foodstuffs from the big
merchants are arrested and small
punishments are inflicted upon them.
‘We want that the Government should
take serious measures anq in doing
that the machinery must operate in
such 3 way that no influence is
brought upon the inspectors, because
we find that those who adulterate food
and sell it have got influence. Today,
I would say that the corruption is so
rampant that it is very difficult for
the small honest people who really
want to catch those persons who com-
mit this crime. Unless the Govern-
ment is determined to root out this
corruption, those persons will not be
arrested and adulteration of food
will continue unabated.

It is good that now an amendment
is being made and some changes have
been suggested like some increase in
the punishment. So far as the Bill
is concerned, it is welcome. The
Select Committee must go into the
matter fully and with the experience
galned' in al] these years, the.Select
Committee should improve upon -the
-Bill and provide for such deterrent
punishment -that no one will dare to
indulge in food adulteration. -Other-
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wise, if you simply provide for a fine
of Rs. 2,000 or Rs. 3,000, these persons
who make huge profits by selling adul~
terated food will commit the crime
and pay the fine. So I suggest that
a sterner punishment should be consi-
dered by the Select Committee,  Also,
the machinery should be such that
those persons who adulterate food
may not be gble to drive away the
inspectors by exercising some influence
and they may not be able to go
scotfree. These are my suggestions
to the Select Committee and I hope
the Select Committee will consider
this problem thoroughly, because
every family suffers by adulteration
of food. It is a serious problem. I
hope the Select Committee will consi-
der this aspect and increase the
punishment.

Shri Balakrishnan (Koilpatti): Sir,
today adulteration hag become very
common. Adulteration is deliberately
made not only in food articles but in
every article by putting some substi-
tutes, without any care whatsoever
for the health aspect. Most of the
diseases are due to adulteration of the
food articles and the contamination
of foodstuffs. The food articles in
cities are being sold in the open in
an exposed condition. In Delhi itself,
in places like Chandni Chowk and
Daryaganj and in other places, you
can see hundreds of vendors selling
eatables keeping them exposed in the
open air. You can see flies and other
insects gitting on the food articles.
The people in the city do not have any
hesitation to purchase these food
articles.

Even old boileq fish and old mutton
are being sold in many places, It is
said that bad meat is the cause for
tuberculosis and old fish are respon-
sible for many allergic diseases. But
unfortunately the health authorities
and the municipa] authorities are not
taking -any actoin to prevent the sale
of such things. I want some .action
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10 be taken to prevent such articles
being sold in the open. In this respect
the rural people are better than the
town people. It is not because the
rural people look at it from the
health point of view, but they think
this is a pollution—eating things
which are sold in the open. But the
town people do not feel like that and
without any hesitation, they purchase
and eat things from the bazaar.

Regarding adulteration, I have
hearq that sambar powder and
curry powder are being adulterated
with brick powder. Animal fat is
being used to .adulterate butter and
ghee. I remember that a few years
ago a committee of experts was
appointed to find out a suitable
colouring material for colouring
vanaspati to prevent its adulteration.
I do not know what the result of
that committee is.

In Madras State, the price of soap
nut powder has been going up because
. it is being exported to other States
where there is no prohibition. It is
said that soap nut powder is being
mixed with toddy by the toddy ven-
dors so as to produce more foam in
the toddy. So, they are importing
soap nut powder from Madras State
for this purpose. So, the price of
soap nut powder is going up and our
people are suffering because we are
accustomed to taking bath daily and
oil bath every week and we are not
able to get soap nut powder. Simi-
larly, in Madras I have noticed
many people are putting lime powder
while cooking rice, which is very
dangerous to health. It is very neces-
sary to prevent all such things. So, I
support the Bill

Shri D, C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, I welcome this
Bill for more reasons than one. This
shows the sensitivity of the social
eonscience of our Health Minister
that she has found time to bring for-
ward this Bill. But my question is
this: does this Bill go far enough?
Will this Bill solve the problem?
Will it stop food adulteration? Will
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it put a curb on the activities of
those persons who are guilty of this
heinous social sin? I agree with the
hon. Member who preceded me when
he says that food adulterators are
If somebody wants
to murder me, I would not mind
because it would be quick death;
it will be more or less physical
death. But adulteration means slow
death. It is the insidious poisoning
and debilitating of our system which
is brought about by this kind of’
food adulteration,

As the hon. Member from Madras.
said, we all know that food adultera-
tion is with us everywhere. I do not
know if there is any article of food
which is not liable to be adulterated.
I am told that pepper can be adul-
terated; so also powder. Ghee is
adulterated; chillies are adulterated;.
our flour is adulterated. There is
some kind of stone which is found
in the State of Rajasthan which
when grounded, powdered ang boiled
along with milk gives thicker consis-
tency to milk. A gentleman who:
once came to see me told me that
this stone—I forget the name of the
stone—is having very brisk sale all
over India. All milk vendors are
purchasing that stone and mixing it
with milk because if the milk has
been boiled along with the powder
of that stone it gives the milk a
thicker consistency.

I ask this question. What is the
position of the citizen of free India
today? The air that he breathes is
polluted on account of the industria-
lisation of this country, the food that
he gets is adulterated and the water
that he gets, from Delhi at least, is

.adulterated—as my hon. friend, Shri

Kamath, once put it, that the Joint
Water and Sewerage Boarg is living
up to its reputation by mixing water
with a good quantity of sewerage.

Shri Harl Vishnu Kamath:
have a good memory.

Shri D. C. Sharma: So that, the
water that we drink is not pure. 1

You.
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“think the Indian citizen is living in
very, very dangerous circumstances
and something has got to be done to
safeguard his health, to protect him
from all these kinds of insidious
-things.

I know the Health Ministry is cons-
‘cious of this problem. This aquestion
has been dealt with by the Central
Health Council. Doctors know all
about it. Not to speak of the medi-
cal authorities, I think every citizen
knows about it. But will this deter-
rent punishment prevent this kind of
‘anti-social crime which is going on in
our country on a very big scale, in
the retail shops, in the factories and
among the wholesale dealers? With
all humility 1 would suggest that
even though the penal provisions of
this Bill are going to be tightened
:and made more stringent, I feel that
‘they fall wide of the mark. I think
six months, two years or three years
is nothing. I think these persons
should be dealt with in the same way
in which a murderer is dealt with.

Shri S. S. More (Poona): Flog-
giag.

Shri D, C. Sharma: They are more
“tricky murderers than the usual kind
of murderers.

Shri Sinhasan Singh (Gorakhpur):
«Confiscate all their property.

Shri D, C. Sharma: So, I think the
istinction between the first offence,
second offence and the third offence
.should be abolished. ] think we
should make the committer of the
first offence liable to a punishment
.of seven years along with a fine of
at least Rs. 2,000. 1f that is done,
'perhaps it will put fear of God in the
‘heart of the malefactors who vend
this kind of adulterated stuff. But
if the hon. Minister is very eager to
keep these three categories of male-
factors, it should be done in some
other way. I do not know what
these categories mean. I think a
wrong-doer is a wrong-doer. A
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wrong-doer in the first instance is a
wrong-doer; in the second instance,
he is a habitual wrong-doer; in the
third instance he is an incorrigible
wrong-doer. So, it is better that we
nip the evil in the bud and give the
wrong-doer a big dose of punish-
ment so that he does not think of
doing it again. I feel that this gradu-
ated scale of punishment is not going
to plug the holes in the administra-
tion of this Bill. g

Secondly, I am glad that the food
inspector is going to be upgraded.
So far, the food inspector was an
employee of a municipality and he
was a prey to all kinds of influences.

Shri Hari Vishnu Kamath: Sir, on
a ‘point of order. I am sure you will
agree that my hon. friend, Professor
D. C. Sharma, who is making an
interesting speech, deserves a quorum
in the House.

rum. He might continue his speech.

Shri D. C. Sharma: It is good that
the food inspectors are going to be
upgraded. It is good that they are
being taken out of the jurisdiction
of the municipalities and local self-
government authorities. It is very
good that they are going to be placed
under the State Government.

One of the drawbacks of legisla-
tion at the Centre ig this, that we
legislate in the best possible inte-
rests of our nation and our legisla-
tion is good very often but the imple-
mentation of the legisiation is left in
the hands of somebody else. It is
like producing a baby and not own-
ing it. It is like producing a baby
and giving it away to somebody else,
and asking somebody else to father
that baby. I have read some books.
Some godfathers seem to be good
godfathers and some godfathers prove
to be very ineffective godfathers. So
far as the relationship between the
Centre and the States is concerned in
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the implementation of these Acts, I
-think nobody can deny that the States
have proved to be very indifferent
guardians of the noble intentions of
the Central legislature. They have
been found to be very tardy in imple-
menting these things. They have not
Tad their heart in implementing these
things. They think that they are
bholding somebody else’s baby and
that they need not bother about it.

3 shall leave this problem to the
Joint Committee. They should find
some ways for it.

There is a phrase here ‘centralisa-
tion of administration’. I think we
shoulq deal with this problem not in
‘a piecemea] fashion but on a war
footing. We should deal with this
problem as we deal with the defence
of our country, the defence of our
‘border, or the defence of the inte-
grity of the country. This problem
has to do with the defence of the
‘uman body and the human mind.
And therefore the Joint Committee
should see to it that this service
is centralisedq and that these food
inspectors are given some kind of
role which has to do more with the
‘Centre than with the States. They
should be under the Centre, directly
under the Centre if possible, and not
under the States as is contemplated
in this Bill

An Hon. Member: How will it
work?

Shri D. C. Sharma: It does work,
it can work. We have so many ser-
vices here which are lent to the
States, and we can lend the services
of these food inspectors to the States,
and they can be directly responsible
%0 the Centre. Unless you do that,
mnothing is going to happen.

. The other point is this. Take the
case of major ports, airports customs
stations and railway stations; these
are under the Centre. If these are
under the Centre why not this thing
‘be under the Ceptre? Big cities,
municipal towns, can be under the

‘783 (Ai) LSD—6.
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influence of the Centre, if not every
village or smal] town whose popula-
tion is two thousand or three thou-
sand.

Shri Himatsingka (Godda): Is it
suggested that the States do not want
to prevent adulteration?

Shri D. C. Sharma: I think you do
not understand what I am saying;
and you will never understandq what
I am saying, because one of your
theses about it is this that I get up
and I try to run down the capitalists.
1 do not run down the capitalists,
that is the benevolent capitalists, but
I do run down the stupid capitalists,
those who do not understand what I
am saying. Sir, I am not referring
to that gentleman but I am speaking
in genera] terms. Airports, —major
ports, customs stations are all under
the Centre. (Interruption). Have you
read this Bill. You went about get-
ting your name in the Joint Commit-
tee and you have not read the Bill. I
have read this Bill, as well as the
original Act.

. Sir, as I was saying, major ports,
airports, customs stations, railway
stations, they all are under the
supervision of the Centre. If they
are under the supervision of the
Centre, why not big cities like Delhi,
Amritsar, Calcutta and Bombay be
under the Centre; why not all these
sizable towns be brought under the
supervision of the Centre? This can
happen. If necessary, we will change
our Constitution. Nineteen times we
have amended it, and for a twentieth
time we can amend it, with your
goodwill.

Sir, I want to make two or three
observations so far as the clauses are
concerned. I am glad that one com-
prehensive phrase has been used here,
namely, “in the interests of public
health”. But I would submit very
respectfully that this “interest of
public health” is a good but a general
and vague phrase, It should be
slightly defined in the rules.

Again, I wish to say that there is
a loophole provided in this Bill to



941 Prevention

[Shri D. C. Sharma)

the vendor. He can easily get out
of it. The provision here runs thus:
“A vendor shall not be deemed to
have committed an offence pertaining
to the sale of any adulterated or
misbranded article of food if he
proves that he purchaseq the article
of food” and so on and so forth.
This clause 8 has four sub-clauses,
and I think these four sub-clauses
provide the loopholes. I hope all
these loopholes will be plugged, so
that nobody, no fish can get out of
this net—and there is an abundance
of such fish.

In the end I would say that this is
a good Bill. But, Sir, as you know,
the way to hell is sometimes paved
with noble intentions. This is a Bill
of noble intentions. But I hope it
will not lead us to the hell of adul-
teration but will lead us to the hea-
ven of purity of food, to the heaven
of good health of our citizens, to the
heaven of resplendant, radiant health
for the citizens of India, whether they
live in cities like Calcutta or in towns
like Jhansi and Gurdaspur, or in
small villages of which India has so
many lakhs.

With these words I commend this
Bill for the acceptance of the House.

st qF (W) : INsT AR
qraT & M7 § 98 a1 @ gafame
A% (¥Mew) faw ga & WA em
AT g 39 F fax § wwaof wgear v
gfime FTar § ST T¥ EgmEa
fadas &1 @@ wvar § 1 gt
g 1% faeva & wrar § @) off §27
e & qa¥ ¥ wuR 9 & 1@ w7
&g w7 g | fage ) e i 59 ave
&7 fasr A7 & e &Y 717 39 arfwar-
iR 1 g froa
GIHTT 58/ F1 9T & GrHT oA )
Ifr ag faq oo #d & w9 =7
T & zafae & z@ & fafww s
o A9 17 q F7A g0 qvHEA § Ag
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gfefeafy scw w@t gf ww oW
g % |

%% Gseeqd wald @@ gsigf X
fadiaz W@ ¥ T@EA@ A ¥
RAT W g1 WY ] AR W 39 T
REEH fAFrer ST Q1 gar seen
E|IATT AT & WA & IW WY
q@ER FE WUF qg T

“According to the Annual
Report of the Food Adulteration-
Act of 1958 the percentage of
adulteration varied from 159 to
66.7 per cent in different States
and the all-India average stood at
29.1 per cent.”

fergeam e AmE gwETOw F
TW THIT FT GATHIL 9T 47 | 39 T
& FT0 4g ¢ fF are & swaer
FIET T o, T8 FOET TE 9T ¥
MNFT AT FT A€ & feawr WU AT L
IqH §T (EFY @ W™ ¥ | Garfafaw
I & fag uF AFE gt ofF e
gafafeg ¥ fad 99 SRS § 988
w®E, sEgaed W anfeey af
Y ¥ forg 3 fF w1700 w7 T @Y
qIaT A7 | AT 9% OF qf9EEE A qr
o 99 WiF oarggaEl ¥ fedr o
Y ¥ AfFT o9 §F T F arw
e Zeg @ 9 & qi ag T T FHAr
g1 9T %t Fr§ Afaw 78 War qr 4
TE @ NF F AR E HT T F o
g5 MY F) AT § A TR I¥ WA
#) §ar7 A 7 § | FAE Fy g
Star & TqerTaT qE 9T Wity syqeqr
FT AN Grar & | K OF, N qfw F
FFT & T ¥ Fawar § T F e
i B T @, ®id ¥ T WY ¥, A
A HaT W€ ¥, U gER AW ¥ ¥
wEY WA § | TF @Ry § uF g
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o9 & for q=r w4 ) o9 39 oAy
Sitw & .77 a1 §T 7y fogid gz wrg g,
@ay ay Arar & @Y § foid @ fw -

“Fungus growth has developed
over it and the sample is giving
foul smell; hence it is rejected.”

T g% & ur gEq Wi &1 A
sifw T &1 ar A SifF dar o#
AR § w5 & fqy sy w4w ar
Iq T F I Al 7 ozg il
L -G

“The coW.curd cannot be ana-
lysed due &, want of certain
chemicals a.q] appliances, As
the sample cannot remain in good
condition for a long time, hence
it is rejected.”

@ T® ¥ AR # g T
® 1 d|, I g dvge @i F A
gl @ TEA § S § e SfE
T F 980 @ R thEwd
Tt wg e & wwfad 7€ qfeww
& Fa R0, 30 AT I 3§ TE K
g A1 a9 7T & IF FT fawomor
FTTE AN 9@ & AR qUE F Gy
e F F I fo¥ v ¥ g
P A9 @ geEt # fAdaEe &
| ¥ R AT A7 WeeE A
famar &, Ig ¥ ¥ faerrae AT ¥ 1 TRT
A AT AET TEIHT farar T @,
afew gAR Fgt AARA AT FA a4
WEHT FT I T AT S g
37 ¥ sEEe AEw AR gER
farea = § 1 9F fF fEaR § deow
& w7 faovaw % fAg W97 STy & AW
39 # feerae a1F ST R, q FEAT
w1 TE THEST ST AFAT &, W FEAT
Fgd\ & f aaTL 7Tt ¥ A wg WA T
q1, @ e ar frEav ¥ four @
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TR ¥ §, g gw d AR F
IO T T E

zafaq fadeey +38) 3 @ 9
o fanT FA1 ey fr wr fpdt
FNZawr o § @ ¥ § (e o
S 2, @ A &7 AmEd gHET
ST ifed | WR T 7 argaw
TE wHeT ST §, AR A7 FA
foell Fmw F1 A€ &

za faq § & raeq @ T8 §,
F a7 796 § 1 Tv § savay 9w 3
T AT TEET At T, g A AR
T 7€ 7end § | 39 & feafa 7
g fr 9t af| faetrae w1 sqET
ET AR §, g T, TS Ay A
T afar 2 % g wmv i Ew
ug oY & & 5 Teae a7 9 AN
& Ty & for o Y £ § A
FAT AR E, AT P F oy W qw
sy &

R fegwm § fAaEe g
W FwF TR I WY
& o @ e § | fewdt F qard
¥ aww (WA w7 war) faemn
ST 2 1 O 7 I aET W 9T
g1

TR A F Y Y FT IR
fear wwT , AT ST A Sw
frar s & 1 A ¥ amA aga
o TF 9 T AT | 39 AR § A
W fed o, AfET T IR FY faemEe
1 AFY § o TF FHAAT AGH AT
g | & wwmar g fRogw o W ag
2 fF 39 799 §T EIFT & agd A
eMT foedl & | WEAT JEY S oA
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R W, 98E32 & UT WIT 4F
fear — J

“I know Food Inspectors who
possess cars and you could well
imagine from whence the money
came.”

T fEwEd AR dERedT § swm
W A TNfaEd § I g
1o 78 W\ & i 1 F1€ Goaer Fagergor
& fa¥ fed) AT ¥ ¥ I@T R,
A1 92 73 Ffaefoee wR §afy foeaa
Z ¥ 39 G0 FT JI0AT & § 1 39
foT a8 W § fr & & aw
FoqAY 3T AT A T AT F15 AL feqy
A | FAEAT FT ATA A T qAqREY
& gmfasea &1 fea 3 5% 9T )
FE F FT 7IGL faew & | afg g
Sew #T #¢ dwqe g1, @1 37 &Y
faworaor & fodr faecly SstT =AMl AR
TR feeefi F1 F18 dord g, I 39 F
wex g3 ar ed AT afed | gar
FE R & AqE=GT F i favawy
AR

& & Hfafwd we-da gardy
ATREAT AT-ufFErce 79 § 1 3 AR
¥ 757 fawaree A=rE w8 | OF qHEATR-
9@ d gg faar s —

“Corrupt officials, poor labora-
tory facilities and inadequate law
are the major factors responsible
for perpetual adulteration of
food articles in the capital.

The inadequate and poorly
stafted laboratory of the Cor-
poration is also proving a big
hurdle. It takes from 5 fortnight
to a month to test a sample.

There are only six laboratory
Assistants—too few to cope with
the work.
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Housed in a small room in
Town Hall, the laboratory is
overcrowded. The Corporation

plan to build a laboratory at the
junction of Rajpur Road-Mall
Road with modern equipment is in
cold storage.”

qF Aew A e gw ommw
Fr feafs &\ X W g fa
AFAE gl St 3@ @ew w1 A
fr qergR TS T A AT TR ;|
TOET g1, F47 9§ Feg RIS § I
gAT } AT 37 FT AET A F A7
ANEH daw G W 2

o ®1 wedew sy 39, 9G¥
T, FET AT §, 11§ TR J T
T I T TP fradw @ g,
qV 3T F FW gFEW F FE AN
a7 it 1 S A darT iy aam,
T UF TgT g fawr §, afe mfat
¥ 1 exaeqr Y 7% 2, 3 7O wwA F
T8 g & feTier aAen W oaEr
T g —

“To co-ordinate the work of the
Food Inspectors appointed by the
Central Government and the
State Governments and for the
rigorous enforcement of the pro-
visiong of the Act and the rules
made thereunder, a separate unit
at the Centre and five zonal
offices in the country are pro-
posed to be established. The ex-
penditure involveq on account of
the appointment of Food Ins-
pectors by the Central Govern-
ment and the setting up of
the Central and zonal offices, is as
indicated below".

qradE F& 37 9T Figr IR T 6
¥ i A Aifwfad qw F Far 3
Tqrfud faX TAT | 87 & AN T
AT gIETT 1 AT FI TR
I FX § 3IA AN @ 9@
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g} 1 FIEN ? uF A7 FET g
¥ G SedaeT g, OF Wew S AT
* gelwex g9 W oF TR It
WA & |T AL g | T T T
el N 9 Sfi § Ao #§
e a1 A wE & A ! D
® FEAT §, 9T WO e ¥ A
o o

F % (jii ) § FEr T Y -

In sub-section (7), for the words
‘“as far as possible; call not less
than two persons to be present at
the time when such action is taken
and take their signatures”, the
words “call one or more persons
to be present at the time when
such action is taken and take his
or their signatures” shall be sub-
stituted,

# wwaa g 7 oa W) o arfeasr’
R e g J1igy, wEife 9w ¥ &
FXE F qFEH THA G & | WA
T ALY g £, A7 B ST W qg
T SErERT g aw ¥ 1w A
fafedy 7 & wr faam F fAu Fav 2,
Mg giEaTam | T T &
¥ e geivex 3 feafh aga g g6
&\ gfew wR owTEe T SEe At
T FT qEAT E | W G TR
& qre ff T I F A g,
SERCEC ) S Sl AL A
ge{weT Fg goar € fF oA 3y awE
qr, 9g & ¥ =< four § 1 g &
wwerar g 5 ¥ wee w1 ww e )

Fez g ¥ e § faerae F@
FT 747 goafeoTw gam, ¥ #f W R
aF FT AT TR g —

“In the middle of last year, for
instance, there were large out-

breaks of paralysis in West Ben-
gal and Assam believed to have
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been caused by wheat contami-
nated with insecticide, Then the
country was shocked by large
scale drug adulteration, Shri San-
jiva Reddy, Chief Minister of
Andhra, said in the State Assem-
bly that “more than half of the
medicines” available in the mar-
ket were spurious. Calcutta and
Bombay markets were swamped
by spurious substandard and
adulterated drugs.”

o fegam § favw iR gew a5
g § | 3w & W Ta A feeEe
REeadREr a § | FAdary
fF %% glew AT g =1y o e Gr
TS §, WfF I ¥ FoC FqTET gXav
B3 AN I P AY A9 @ §
W:QW,W,WI‘&IW,W
s2w, ® =y # wfyer < s ot b
F< faar mav &, Afew fo oy 3 /e
#rsT <0 T & 1 gufeT sesEsar
< T A § fr g T ¥ e
gewl ¥ Tegar AR e @y
Y e Ay o7y | fodraw FREY By
o o faar w5 arfee fe gfe aman
Y Teq qTE ¥ g | &, gelong AT
SECUEC IR Gl e
st e w7 g a@fy, a-i o<
g AR T G It FT N
frar ¥ 1 g T € fF e ok
T H17 AT FT T FQ § |
T 0@ FT A9 @ Ay 5 q 3@
o TT% QY _ w9 qgi @ |
T T o fadee FRE F faa
g 1 3w faw ¥ 38 @@ g gRY
< g § 1 afe Y Y ey A
T §, 7 g WY ¥ | WL ¥ ofy
ST qfaie #Y SqEedr &Y S, §v
Tg TS IR AR F 4T | AT
FHFT AT ST a7 WY & 60 o
%3 ey frpe 3 &, I s
&, ¥fF s 7F gl e vy
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[t @3]
AR qq-gfase aff @i, a9 aF ¥
T M 374 g | & gaax g fF g
TF DT F 04T T A5 AIREAT
afr ifed

FTTOT A ¥ oF 77 qF o0
foa & o 7F & 7 g9 ¥ 76w
o T ¥

Mr. Deputy-Speaker: The hon.
Member hag already spoken about it;
he is repeating it.

stay : & qg w0 ARAE 5
FNEAT & ¢ AW w=g argfeez
T TG, I TR T FFAT W
g qrg FEFEd A A HrT T
f TIAF, a9 TF Foray W TrE @
Mg T ana &, oy W wr AF
9Tq FET GFY 5, AfFT IT ¥ IS
FTaET A W)

Mr. Deputy-Speaker: Shri M. L.
Jadhav. I would request hon., Memb-
ers to take 10 minutes each.

Shri Hari Vishnu Kamath: Three
hours have been allotted.

Mr, Deputy-Speaker: There are a
large number of Members who want
to speak, This is to give chance to as
tmany as possible,

Shri M. L, Jadhav (Malegaon): Mr.
Deputy-Speaker, Sir, I rise to sup-
port the measure that is before the
House. In every day practice we find

‘ that in major articles of daily con-
sumption there is adulteration, whe-
ther it is milk, ghee, vanaspati, oil,
chilly powder or some other things
which are of every day use, I find
that this Bill seeks to have more
punishment for the culprit and tries
to have more punishment for the
second and the subsequent offences

JUNE 3, 1964
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Of course, the idea behind the Bill
to have more punishment is a nice
one; but, I am afraid, unless and until
efficient machinery is there to detect
the crime, to see that the crime that
is committed. is brought to light, un-
less and until that machinery is more
vigilant and is more efficient, simply
because the punishment ig increased,
it may not serve the purpose.

I am happy that these food inspec-
tors will not be with the local bodies
any longer and that they are going to
be with the provincial governments
now. Even the Central Government is
going to appoint these food inspectors
so that they can be independent. I may
appeal to the Ministe; that not only
these food inspectors should be in-
dependent but, at the same time, they
should be paid adequately. They
should not feel that doing even their
own work they shoula be tempted to
accept something which may adulte-
rate their own work, Persons who are
going to detect adulteration should
be above suspicion and corruption and
they shoulq be kept at such a level
that they will not be tempted to do

something which is dangerous for
society.
Adulteration of food is a social

offence, It plays with the lives of the
people. What do we find in Bombay
and in Surat now? We find that hun-
dreds of lives have been lost because
of gastro-enteritis or some other
disease, Doctors say that it may be
mainly due to food adulteration or
some such thing. That is playing with
human life. Therefore, I feel, that
more inspectors should be appointed
and these food inspectors should be
given adequate powers, A sufficient
number of them should be appointed
so that they may do their work more
diligently and efficiently,

From the facts anq figures given by
the committee that was appointed to
find out the extent of food adultera-
tion I find that food adulteration is
from 18 to 90 per cent. If adulteration
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is to the extent of 90 per cent, if saw-
dust is to be mixed with chilly
powder, supari ang other articles of
daily consumption, 1 think, that is
playing with human life. Such things
should be checked; otherwise, that
may endanger the health of the
society. I# the heallh of the society is
going to be affectad, then the offender
should be brought to book.

There are instances Wwhere poor
persons are brought to book and big
merchants or big persons arc let ofl.
That sets a bad example and creates
a bad impressin on sociely, that is,
that some influential person may com-
mit a crime and is let off. 1 feel that
the machinery shoulq be such that it
should try to check the evil of
adulteration.

I am happy that the Bill is going
tc the Joint Committee, I am sure,
the members of the Joint Committee
would apply their mind prope:ly and
see that this evil of food adulteration
is checked and the offenders are
‘brought to book propeily.

With these remarks i support the
measure that is before the House,

Y v Tag (F0T)  SATSHE
wareg, T faa # w w0 ¥ fag
F wrreeq 7Y S Y q@GT AR
v FTATE | AW B 74 faw A IHQ
f  Ffew g fomr & 0 anfaad |
ar§ &, S a3 F wrT e faerr
ol

% Y g fF 9 3ne faeew 7
geiFad &, T€ UAT 7 FH 5T FT Y
F FTEr SqAET T UG F [T | VL
AR %zm B, =aw Fi,
ff &% " | 3w faw ¥ wesEw
gz O # amar @

. “Under the Act, the power to
appoint food inspectors vests with
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the State Governrents except at
major ports, air poris, customs
stations and railway stations. The
common practice followed by the
State Governments ‘s tu zppoint
the Inspectors of local authorities
as Food Inspectors. For the proper
enforcement of the Act, it is con-
sidered necessary that the Cent-
ral Government also should i:ave
power to appoint ¥ooq inspectors.”

# o7 F3ar g 5 ‘At Y g
‘o wT faar w1 w9 a8 w7
femr s @ fawwa Y @AT | 2
Tty § geireT AR dg9 mEd
¥ gOiFRT FTH AL FT GHT | AT
TEF IR FA TAAAC &, Tl W FTHH
TAAHE §, qETIERy qaARe & AfE
fT fY fro THo dto arr FIF g
oY F AT G FET &, A
g fad FT T Af q97 T §,
o7 AR fro THo dro i fad w3
FH AL 4T @Y § AT T TATHEH
A Gz e ¥ $edaes v F
fFe o & w0 AT AT (ETena)

TF ATHIE B . WTHT 4T
w7

=Y g fog - e 5 fam qma
¥ ord @t qEad OF &Y S |
ITer wEEA, A AT F OgA R
wr & 7 oAy wTar wrg ofr fafeey
T g

I :aw g : ey fufrex &
LI C

st Hiw? Wy d@ (Fer)
F g a8 @ &, s § femema X
w®EN

Tt o fag . g § samer el
1 a8 & fF a8 arr 1 G T
¥ AT A | @ AT e 1]
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ot AfT FT 35,000 at diw &Y
¥ § W IT qAH FT A AIA
M FW X F qifyg aff F a2 §, 9@
g 7 g § AR W FEY @ oo
T & AR § g 1T AFT 9 7+ @)
A AR A SR gigd I 1 3w
G FT ATHA F AW O, 344 T
& A8 <, anfaad & 9T 9T g faer
MY, 3 19 & @ faar Y | 39
20 F AR AT § Fof 7w ) wvANTL
A F FA@T T 9T £ T X
MY UF M 9T asqr FT fAAv
AfeT ) FFRITRI AT T F
IR ¥ fa@ W) &, SART A7 HIT AT
TR, a9} 777X Weee & &7 )
2 1 IR FIF R A, FISTT B AT
& I, WIFE F AT F A T,
ZIaT 419 § 3T 39 19 F @W
fwar sty =rfed | 9T aF e Agr
F S g8 FW AL =TI | oM
FA 1 a0 ) § AfFT 8w W A4
BF a7g T TG FW & g 9 A%
T Grdr & T Fi SR A HQ & |
9T IF fEeH w¢ fad AW F E ok
FIEFH g § ST FTF = FAAT QA
AT I9 fAAEE ®1 TF TG GHA |
fam FETR £ foem #7 & off T9AT
ST 2, 3T FETH F & W T ]
&, 97 fadlt 1 Y a2 T At PR
FAT § a7 7R faerae W) €Y 1 3N 0
gafeg o&%T 3@ 9@ & & fF fom
fast ¥ FEMA T9qT § 99 fyat #wY
aw @ T8 W fafadt 3faw o9
QX I | 9 AT EAN, 99 T TG

AGAT I o0 AW | W < A A
T8 31 1 o A7 foF¥ TS q@v @y
FE I°T | frer wifewl & wOd gqw
B & 1 a8 Tar 1 & AN o o T W
& arad we Y < feErg A ow
3qF g A A O feaard
T faw wfew oY § 7€ g A<
¥ Med F1EF TG WA | 9w T
T qg FTA AGF a0 6 ma f
I FiETeH A STAST & FAT 3T FTd
g 3T F @w 7% gEd) At A
FIAQ F J@, I9 IF Tg A XA
e agY &

15 hrs,

THF AT GG AT TEG AT
ST gTFT T9 9T 93T A8 TE & 6
TAFT TT &7 T &7 AT | T gHA
TgT ¥ 3§ ¥ Hfa ag wawe e
g g 1 W UF arwr F@T | arar
Tafad amEy Ty a1 f5 AT T T
I IR WA A7 IF T2 FRAT Ty
fa w7 q& | WG ¥ JE g T
N fa wifes Grar § @ 9 aeEr
& AR A iear & T & A 1 Ay
< ITEAT SATET QAT QIfaT SO0 ¢
TET 9T qF ¥ v ]9y, 47 5
gER W F A1 fFav v g

39F W19 QI g T qge e
@R T gE Y IFFT qAeIF AW
T & AfFT 3fEm & @ew &
| SHHT AT & | T S §F & G
qfamr qer w8, @rfor &9 s
g 1 97 3 qARERR ¥, O F,
TN § AT § 7Y R 0% HE AL WHo-
qfo FAET ¥ qguay § WK ST B ¥
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T ewa @ fr 8 B fod aw
TR W § w7 5 g@ ¥ faerfaen
7T T §, g9 #Y oo W@ Ay &0
&% fa w9 T a0 77 7% feeelt
& Fifeal § mw @R Fa qeT B
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wiEe 7 “av gfear” #§ famr
qr fa i @7 AET AT T AT
F1 &Y Y g A T oY F frArEe
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=Y FATAr § Fg el ®9UT S &
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9 ¥ IO T | € WY T AR
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I FET KT T IEIG G | AT A
TEIEN T TUKT AT GIT FF BT
FETAA ATET, SHT AT JTQ 03y,
Y Ig e ) I, JAT qg QA ALY
&1 AT | I WV gUA TEIFREAAT §
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a7 ¥ fgg R | T FT W
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¢, g &0 R N aF faeray s § 1
IgRT FiT F fAU @I oF FE
wqifae F3 WX TN 59F (7 O s
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FT1 #feew & fww 780 ox W s
a1 7 W, TergT I T G ey
G AR I | TGT I AT AE F AW
FETER E | ATASTAT & 1 TF FeAT-
FTT, AL T, AL FFAFIL AT
Y T | ZA =TT 00 § faer
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T €, awrgT G AE g ) gafay
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AR 9 F GH M T W TET MG
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FTH IAX AMAT AG & 1 N FIA AW
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9 17 7 TG { AFT FR A
qréfsr & WY 8 FAH 77T A | g AW
A9, 79, O F AT F GE TG |
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AR, AAT FF AT ATiATT T
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FT I F Fa71 7g fradg g M,
FTAT FT ITG ZY FFW | F FLFHT
R F I AT Avga § w7 wT aw
ST §E AgFetwT AT W I
77T Iq A fraf Framay grfaw
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qT Y@t g WTET § 1w | oW
I ATG, WO AT H ¥@ A, W9 ALY
TET | NTEAT GEFTRTT AR F
A ¥ G F AAZ FT F I
E ofsa @ aa o fr @1y garaf
FTFM F § F T 5@ T § ey
& oww g 1w gER s
faa =it #wwre fag 7 8% & awen
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Shri Tridib Kumar Chaudhuri
(Berhampur): I am afraid 1 cannot
join in the chorus of welcome that
has been accorded to this Bill, It
passes my comprenension how a Gov-
ernment which keeps this Bill pending
for two or three sessions and comes
with a solemn declaration in the Sta-
tement of Objects and Reasons could
bring foward such a supercilious and
tinkering measure and ask us seri-
ously to commit this measure to a
Joint Committee of both the Houses,
in order to properly streamline the
working of the Act.

As a matter of fact, the provisions
of the Bill are such that the declared
objectives would not be achieved at

. all. What are the major objectives?

They are only two and are stated in
the Statement of Objects and Rea-
sons, firstly that the penal provisions
should be made more deterrent, and
secondly that there should be centra-
lisation of the administration of the
Prevention of Food Adulteration Act.
I make bold to say that neither of
these two objectives can be secured
by the provisions of the Bill as they
have been formulated.

We are told that the Central Coun-
cil of Health at its meeting held in
October, 1960 recommended that the
penal provisions of the Act should be
made more deterrent, and the servi-
ces of the food inspectors instead of
being left to remain under the locay
authorities should be provincialised.
Here, we only find that power is taken
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under clause 4, for the Central Gov-
ernment to appoint some inspectors.
Really, if Government had taken the
recommendations of the Central Coun-
cil of Health with any degree of
seriousness and accorded to them the
importance that they deserved, they
should have looked to section 9 of
the existing Act and especially to
rule 8 of the Prevention of Food
Adulteration Rules prescribing the
qualifications for food inspectors, A
lot of things was said on this point
by other hon. Members. They had
pointed out how much of money
these food inspectors had earned ille-
gally, how many of them had built
houses and purchased cars and so on.
As regards their qualifications, unless
we prescribe proper qualifications for
the food inspectors, and unless we
appoint such people as can generally
supervise the administration in a
central manner whether on a State
basis or on an all-India basis, howso-
ever deterrent the punishment may
be or the penal provisions may be,
nothing will be achieved. In rule 8
to which I have just referred, we find

that a person shall not be qualified for -

appointment as food inspector unless
he is a medical officer in charge of
the health administration of a local
area. Every municipality and every
corporation has a medical officer in
charge or a health officer or some
such officer, and he can be appointed
as a food inspector. He is generally a
graduate in medicine or a licentiate
in medicine, But sub-rule (3) of these
Tules is important, because it makes
the appointment open to the holder of
a qualification in sanitary science, re-
gisterable as an additional qualifi-
cation by the State medical councils.
By virtue of this rule, a class of very
low-paid officers has been created who
are known all over the country as
sanitary inspectors. It is really the
sanitary inspectors who have been
charged with the administration of
the Prevention of Food Adulteration
Act. When you vest the power to en-
_force these penal provisions, in the
hands of these people, you can easily
imagine how the cadres of this ins-
pectorate get corrupt. I would submit
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that we must have properly qualified
men who must have been trained in
nutrition science, or who must be at
least graduates in chemistry, if not
in medicine in every case, and there
must also be proper centralisation not
only on the State basis but also on the
all-India basis. I do not mind if the
local bodies and panchayats in the
rural areas appoint sanitary inspec-
tors, but there should be some kind
of supervisory staff over them, either
from the side of the State Govern-
ment or the Central Government, but
unfortunately, we find that no such
provision has been made in the pre-
sent Bill. So, what is the use of merely"
increasing the punishment?

Shri Bade: He is the inspector of
the sweepers,

Shri Tridib Kumar Chaudhuri: He
does so many other things also. But
he has power in his hands to send a
man to prison if he likes. My hon.
friend Shri Bade knows as a lawyer
how in thousands of cases in the
motussil courts, these cases under the
Prevention of Food Adulteration Act
are bailed out . . .

Shri Bade: And fail miserably aiso.

Shri Tridib Kumar Chaudhuri:....
and how the administration fails mis-
erably in enforcing these penal pro-
visions. So, it is no use merely in-
creasing the punishment. Some atten-
tion should be given to the question
of prescribing proper qualifications-
also. The hon, Minister should con-
sider whether she cannot take up this
thing and see ‘that proper and ade-
quate qualifications are prescribed for
these food inspectors as will prevent
any unqualified person on a very low
salary being employed as a food ins-
pector. That aspect must be guarded.

Now, I come to the penal provisions,
contained in clauses 7 and 8 of the
Bill, which relate to sections 16 and
19 of the parent Act. Government per-
haps feel that because the punishment
has been made more deterrent, the
defence allowed to the accused should’
be somewhat lenient. Clause 8 pro-
vides that the following defence
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should be available to the accused
vendor, namely that he did not know
.and could not with reasonable dili-
gence have ascertained that the arti-
cle of food was adulterated or mis-
branded. I wonder whether this term
‘with reasonable diligence’ had been
properly vetted by the Law Ministry
;and by other people competent to
pronounce an opinion on these things.
This phrase will at once open the
-door wide open for escape. It is
.almost an escape clause.

Shri Bade: The word ‘diligence’ is
a very loose word.

Shri Tridib Kumar Chaudhuri: Both
the words ‘diligence’ and ‘reasonable’
are such. The word ‘reasonable’
makes it justiciable. As regards
‘‘diligence’, we have not defined this
lerm in the parent Act. I wonder how
‘the draftsmen of the Law Ministry
could have passed this expression in
*he Bill. I hope that the Joint Com-
-mittee will look into the whole thing
and redraft it properly.

1 have another caveat to enter
regarding the penal provisions. The
‘punishment may be made more deter-
rent, but the point is one of imple-
mentation and enforcement of the
provisions. Unless you do that,
nothing will be achieved. I say this
in all seriousness because I appen
from West Bengal. The first\Chief
Minister of West Bengal in indepen-
dent India is widely believed to have

lost his job because he set about
making a determined drive against
food adulteration. The story goes

‘that he caught in Burra Bazaar area
three truck loads of tamarind powder
which was used for mixing with atta
flour. Within a month of the day the
search was made, he lost his job.
Even the Statesman, the representa-
tive of British imperialist interests
was forced to comment that a good
man had gone. So, do not get away
‘with the idea that by merely taking
the power of appointing inspectors by
‘the Central Government, you are go-
ing to achieve anything. The whole

* Act should be re-examined
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to see
how the administration part of it is
properly centralised in the sense in
which the Planning Commission ask-
ed you to centralise the administra-
tion of the Act. Unless you do that,
nothing will be achieved. I hope the
Government, if not in this Bill, at
least in some subsequent Bill, will
take care of that aspect of the mat-

Mr. Deputy-Speaker: What time
will the hon. Minister take for reply?

Dr. Sushila Nayar: About 20 to 25
minutes.

Mr. Deputy-Speaker:
called at 4.40.

She will be

Shri Hari Vishnu Kamath:
began at 2.20 I think.

We

Mr. Deputy-Speaker: We began at
2.05.
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Shri A. N. Vidyalankar (Hoshiar-
pur): Mr, Chairman, Sir, like other
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friends although I am supporting the
Bill, I am doubtful whether it will
succeed in its purpose. In fact our
thinking is on the same routine lines.
We are providing for more deterrent
punishments and instead of allowing
local authorities to exercise power of
appointment of inspectors, now we
will assume those powers. But does
our experience show that the inspec-
tors working under the Centre are
working very vigorously, successfully
and honestly? Is the Central admi-
nistration such that no one can ques-
tion or doubt its capacity and pur-
pose? The whole House is worried
about this. We want improvement
and efficiency in our administration.
I expect even now that our
Health Minister just as our Home
Minister has promised that he
would root out corruption within
two years, would effectively deal
with the problem of adulteration. It
is a social problem; it cannot be
rooted out merely by making laws.
By centralising administration I am
afraid, adulteration would also be
concentrated around the Centre. Those
who are small producers now  in-
dulged in acts of adulteration. Now
this will be done by bigger people
who could function at a central level.
In R!mayan it says:

«F 7 TR IZT q974T, AT farr
Ffq = feamar

Just as the demon extended its form
Hanuman also extendeq his body
not only to match hers but in double
proportion. By this centralisation,
adulteration would also be centralised
and it will assume similar propor-
tions and similar scale. That is not
the solution of this problem.

=Y HfER S aXAT: FETH W
T T AL E |

Mr. Chairman: The Bell is rung—
now there is quorum.

Shri A. N. Vidyalankar: We should
arouse public conscience and public
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opinion. We have not made any

efforts to do that. We have to edu-
cate the people. Democracy depends
upon education of the people. Our
people should be prepared to fight
against this evil of adulteration. Gov-
ernment and people should fight cor-
ruption and adulteration. How many
publications have been brought out for
this specific purpose by the Health
Ministry? How far public support
had been obtained. How far have
they appointed local committees?
You go on appointing inspectors. My
friends have already talked about
the inspectors. People know  what
these inspectors are. One of the hon.
Members stated here that each ins-
pector gets every month his fixed
money quota from each shop. What
have we done to prevent this? You
should have done something to prevent
this. In this capitalist society, every-
body works with profit motive. The
present problems are inherent in a
capitalist society. Unless we adopt
very strong measurers and methods,
the problem cannot be solved. This is
not the proper way. I agree with
what Mr. Hem Raj has stated.

In 1954 I was also a Member of this
House and in the Select Committee on
this subject I also made some contri-
butions. At that time also we were
told that after this Bill was passed
everything would be improved but our
expectations had been belied and we
have not succeeded. Government
should be firm and they should do
something. Some other method
should be applied.

Instead of appointing an inspcctor, T
would say that public men shnuld be
given authority and power to dispose
of complaints. Just as honorary magis-
trates used to be appointed. Respec-
table local people like mayors, presi-
dents of municipalities, etc. should be
given power and  authority to deal
with complaints of adulteration sum-
marily. In such a way, you will be
associating the public with this and
then only your legislation would be
successful.
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At present mostly the retailers are
challaned, Often they get these
things from the wholesalers and
manufacturers who are not touched.
Only the retailers are touched. Somey
times the retailers complain that ins-
pectors pick up samples from their
shops and they were challaned.
Even if they sold packed articles and
revealed that they had received such
articles from the manufacturers, no-
body cares to enquire from the manu-
facturer or the wholesaler. Generally
the retailers are not responsible. So,
Y submit that genuine people should be
given all protection. Only those who
are real culprits should be challaned.
But your inspectorate will not succeed
in doing this. As I said, the inspector
raj cannot save us. In a democracy,
the whole people should be vigilant.
The spirit of vigilance should be crea-
ted among the public. That side is
being neglected in our administration.
The public education should not be
neglected. The association of the
public with the administration can
alone solve the problem. Neither your
legislation nor your Inspectorate would
be able to do much, You may pass
this amending Bill and thereafter you
may go on changing the law but your
expectations are not going to be ful-
filled through this process.

Dr. M. S. Amey (Nagpur): Sir, I
thank you for giving me an opportu-
nity to speak on this Bill. I am glad
that Dr. Sushila Nayar has been able
to find time to introduce this Bill in
this session. She is the Minister of
Health and nothing contributes to
health more than food. As regards
production of food, I do not hold her
responsible for it; it is the responsi-
bility of some other Minister, the
Minister of Agriculture. But she is
responsible for whatever little food is
there to meet the hunger of millions
-of the people in this country. At least
that food should be pure. That res-
ponsibility she has to take up and
discharge.

My hon. friend, Prof, Sharma began
his speech with the statement, “Would
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this stop adulteration?” I only want
to give him this reply: No Bill by
itself does anything at all. That is one
thing. Secondly, the motion before
the House is for referring the Bill to
a Joint Committee. It is the duty
of the Joint Committee to find out if
there is something wanting in.the Bill
and to make it more effective and
more practical, The Joint Committee
should make a proper recommenda-
tion. This Bill is simply for referring
the Bill to the Joint Committee. I am
glad that Dr. Sushila Nayar, the
Minister of Health, has not come with
a motion to get this Bill passed hurri-
edly by the House. She has given
enough time for the members of the
Joint Committee to look at the various
points and make it more effective. It
is the duty of the Members of the
Joint Committee to take this oppor-
tunity to furnish the country with a
measure which shall be not a mere
law on paper but an effective
measure. They should try and bring
out a measure which shall be a contri-
bution to the solution of the problem
before the country.

Reading the statement of objects
and reasons, I found two things, which
are very important. It says that the
machinery provided by the old Act is
inadequate and therefore the results
that were expected of the old Act have
not come. Now the object is to see
that an adequate machinery is provid-
ed to carry out the measures provided
by the law. The second object is
that punishments which have been
provided in the old Act were found to
be not very effective, and so more
deterrent punishments are to be re-
commended. I was told that some of
those persons who indulge in adultera-
tion are fined a few rupees. They make
such huge profits by adulteration, and
a fine of a few rupees is, therefore, a
very easy thing for them to pay off
and carry on the nefarious profession.
So, for an offence of this kind, the
punishment must be very deterrent.

In fact, I might say that I look upon
the adulteration of food as serious an
offence as poisoning of food, What is
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adulteration? It is to introduce into
food some substance which is not food
and ask the people to take in the
name of food something which is not
food. It is really poisoning of food.
That. is the gravity of the offence.
Without food, no man or woman can
live. So, adulteration of food is an
offence against every man and every
woman, So, considering the enormity
of the offence, the punishment should
be more deterrent.

But the thing which struck me most
is that the Bill proceeds from certain
recommendations. That is very good.
The recommendations indicate that
the local bodies have not been able
to implement the old Act, and there-
fore, it is no use keeping the power
of implementing this measure in the
hands of the local bodies wholly. Then
the recommendation of the Planning
Commission is that the whole thing be
centralised, I think it is a very
serioug affair. In this House, most
of the Members are champions of de-
centralisation. In fact, the district
councils, the panchayats and all these
things have come in because it is be-
lieved that it is decentralisation alone
that can give the real content to the
democracy for which we stand.
Yet, those who have experience of the
working of these local bodieg feel that
this is a responsibility which cannot
be kept solely in their hands. That is
an important thing which we have al-
ways to bear in mind,
work, the proper carrying out of
which concerns the life and health
of the people of the country, cannot
be left in the hands of those bodies
which are concerned only with the ad-
ministration of a very small region.
We cannot entrust them with the im-
plementation of a measure, the pro-
per carrying out of which, the ad-
ministration of which concerns the
life and health of the whole nation.
So, 1 want that the changes that are
proposed here.are such as to keep
the implementation of this Bi'i free
from the hands of the local bodies.
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Then, coming to the question of en-
trusting this work to the State Gov-
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ernments, not only in this matter but
as regards agricultural reform, land
reform and other matters for which
we consider the State Government to
be the proper body to be entrusted
with, the complaint has always been
that we have not reached our target
because of want of co-operation, pro-
per help and assistance from the
various State authorities. Therefore,
we find decentralisation has nut been
a success in such matters, It has not
resulted in real effective work for the
good of the people, Bearing all these
facts in mind, so far as the working
of this Act is concerned, I think it
should be left to a service of inspec-
tors, properly educated and trained,
imbued with a sense of responsibility
and supervised by the highest body
in the country, namely, the Central
‘Government, If that is done, if they
are chosen by the Central Government
and they are properly trained, there
is a chance of this Bill slowly work-
ing and eliminating the evil of adul-
teration. That is the submission that
I have to make,

980

Here I will narrate my experience.
When I was a boy, coming out of the
college, in the year 1913-14, I was
thinking of good public life, pat-
riotism and all that sort of thing, My
countrymen were preparing, as patrio-
tic people of every country should,
for the independence of our country.
One day it so happened that I had to
go to a particular place, which was
the place of my father in law. On the
way, I had to stop at an intermediate
place. I stopped there with a friend.
He took me to the market. Since
there was a crowd in the shop, we
could not talk there and he took me
behind. There I foungd 10 to 12 women
sitting and making some kind of
selectiong of small stones, big stones
and so on, I came out and asked my
friend what it was for. Then he told
me the story, There is a small stream,
on the banks of which are found
small, white tiny stones. They collect
them. What do they do with them?
They take them to the market and
categorise them according to their
size, The best kind of rice in
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Vidarbha comes from there. In that

market they mix these stones in every
gunny bag of good rice and it goes to
the mofussil as the best rice, I was
surprised to hear that, He could not
say how it is allowed or permitted but
he said, that is a regular business, I
was told that it is a universal practice,
there is hardly a merchant who does
not know something like that.

This is a national calamity which
should be put
sternest measures possible. So, the
administration of it should be left in
the hands of honest, loyal and patrio-
tic citizens, If you do it, T am sure
before long the inspectors will be in
a position to corner these people and
in course of time destroy them,

|t WiHR | AT ;AW
wERT, 78 W g 9zt § frerae
FAHT F AR A Faret v €, g &
ag T Far § | Ifew & awern g fE
TH AN § 99 § 929 9 T T
HF | S 9 FR F foaw 3T W
ATTAN B 1T H ) e AT Y
{aaEe F1 &) SoErer &1 98 A
AT D S Er 1 & Aqmh wgrear
YOF A goAT ARATE | WM ¥
e AY A @ T feee meR ¥
Ta A ATE g wqT ) ot g€
TR aF faqEd) A, qx7d a€ 9,
FH & T ) TE A | IgF ET
Fored AW STET A7 9T T
TEHL I AT 47 | 5 T @y
F ol Al A A | ST IwT T8 F@
Tt ur fe gawr fewar fewi Strom,
TEER! gEET A T4 AT femy g
37 &R\ TTHIEATE, T F AT
AEE | SWET W AEr A H
e T@I A o9 40 & 9
A\ 7Y, DaT For T | GfeT dar
3 Foar a1 Swwy 7 fewamar aar

JUNE 3,

a stop to by the.

of Food Adulteration 982
(Amendment) Bill

1964

o A A H g @ e g
feselt M a7y 1 faend T frasr
qZT T AGC AN 9% 927 | Tg §H IS
g mar afew g wanh o F ae
gL T TN |

fAdmEe T 27U FT AT G ¥
T FHTQ T TN & AfeT v §
g% fTaE 9% @3 33 &, 9 fremae
F7 faTen) & 1 a9 T2 fasrae ST O
FAEE TTA 21 AT ¥ avay g g7
g, 7 fAsmae € &% aFd g 199 78
T fremae 73 } @ ;3| o W)
F7E FAraeTd 98 7T & 1 o g S@nn
F1 gz faamEe 40 faard § 1 T8
7 o) fPARETQ ¥ v Awdr e ?

99 FH FIE BT AR ¥ § A
grefrl N gFE o & AR an §)
@ FATAT HAGAT F7 I TV @ A
¥ R A F997 8, SEH BIET AR
FTIFT FI A TN ¥ 1 T8 7T FHTA-
TR gFAT BT TG A awAT
& Fif 7% gy gEAT AT A &
fog Tqay farerar & 1 W ) Ay
Fwifar 7 w1 T fearar fesar
M &1 g WAL B AT & AW
o, A i faaar g, & gwm-
TR A FFET R T8 B8R AT
g

TfAES FT E AT &, TAwT W)
w9 W g F e g O el
] AT FreArg fred Tifew fF a8
AT AT FUN TS T56T F7 O O
% | AfFa gran | g ? 3= afuwrq
qizwts fag Ta & 9K "z & arw
& g SR g 8 | oF FeEd
g
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gz arer arstt Far fawrsr, fare
T¥ g qH
g afg swd wd A9 e
SHE T §F N
gy wfg wsr ag i TR & fw fow
FW F TTGT GEHAFT & &,
Jaadt I T e § ) mw g
g T fAarae @, g ey @ fAame
AN RN 1w A= Frfs-
o gt &, @, ¥ g7 ) T F ey
AT 2§ | 3 AV @ wfedy #Y Hh
gafeT T € w7 T FH AW &
Fgw 7 foar Srav § )

oF 7gq 91 fasmae § foast @@
HooFT  aqomET AEATE | 2F AW
A o wwifeg gf &
IE FET EfF OF e F AT 930
FIT A T g fawd
Fo3 FIAT TF T TOT  Av
FIFHT Ful & AW Ys FXE T AT
AT Ty faaet & fF AT
0T St IR N FH 7T Arar
HorgT @@ AT S § 1 @ feafve
foremE ot & 9 | TEIRT N IR §
¥ I T 4 &1 UF U AU
T FTEF § W W AR AW
T TqaT R 99 ¥ forq for
ST | I TH JIE & IqR T o
ST @ Y 9 fEwrs FE R
foar ST gFar & 7 @R wANT S
ferma &% & ¥ g1y ®eEr S ST
AT 1 gt a7 § g fear
frgFH T gwzar g 9gr 9
arft fafre fat & 0
TEAITATR AT TG
=g W A g g
uret  feafee fawdt &
HIF T qTEW 7@ FT G
2w g s fammae =& WY
wfgd Hfew faeEe g 31 e

g
wet
a7

43 5o

JYAISTHA 13, 1888 (SAKA)

of Food 984
Adulteration (Amendment)
Rill

feeft ®ide ot femr 9@ arem
g | W fet § fammEr #@
9,000 To Gar 77 faar olv v@H &
900 w0y W frar F  wEET TAT
farer 1 ag AT W ot WwW
moa fw Fafedls form & o
gT foaT AEM | W PR O T A
qo0,0v0 %o T W AR q,000
To FTH ¢ feaT 1 FHH | FAT FET AT ?
g 1w g dar wfre ==& gf,
g &1 g & meY mfvw AT |
ag AT qTEIT , S a2 99 Toffa
§ AeEr § SAF! SrEgE AF,
FAGT FT A TEATFT TR & ®Y
¥ITF 99 SO ¥ 1 Fg IR
gT #F gwdr &7 YA T EE
W IR TAFI FT T FAE,
A FEf FF ST TR AH |

QF ATAA Te® : w4 R ol 7

|} i Mw T g F
¥ A FT RN WAL AT FAT
TT 7 3 qIfEd 93 1 fooma @Y
grft fF ag fasmae #31 afw =g ar
B § @ gf avaT g, @@ s
9FT FT & &N ! oHA? faft w7
et q felt aww, a9 faw
I Y 9T W

agt 9% FME T g I F
e fEy e ¥ % Nwdw
¥ far At @ ' §ET BRA ggH
Srar & frogaag 3wy g @)
fafaee? @ge @1 g2w agw s g f
¥ g W GAWT A &4 W)
O & qET a9Ha gL fqr
Farg | R daRE T F w9
& ad qF dw@g & fotg 7 9 F &
Dr, Sushila Nayar:
protest against the hon. Member say-

ing that the Minister sends word thad
thig case is his. Either he should

Sir, I strongly
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prove it or these words should be
struck off. It is completely un-
warranted.

W IR ¥ @I e g A
o @ fF aler & o W T ¥

Shri Priya Gupta (Katihar): There
are many things which cannot be
proved officidly,

MiTR @ FFEaEd

q% aqar whav g o i i aw F
wefeizg & ffg od § 1 od 18

it &% dfwat @ &0 o raa i

o AT § oA gfdar 9 faed

g @ foiz wdy gar &1 & St =g
g5 = g s fmama= ¥ fad

AU FT RIS AT 9TAT |

_ Mr, Chairman: The hon. Member
should not cast aspersions on the
judiciary.

ft wiwTe s T : Aq@fmd
o 7t Fgar 1 A Fgar g o Faedw
¥ T A9 g e w4 ¥ fod wE
frstrae a1 et Fo@ & A1 3awT
o § A ET AT AT § | wifET FE
fafre A gt fed f& v wdA &,
g: wgA ¥, ey avg & faviar s 9 o
Fa1 Fw § f = i a1 @ wwenw
90 AT | AN TR FIS TS &
o5 #1E X aver wd Q) ag fAug A
zafad 3R Fg7 1 waerd 7 & 5 folw
Tt & Iy warar 9 |

@ I w78 W& Foag
T 49T FET F FAT g AT
¥ aET ¥ w1 A
ey f ox adr qamft aie #7
Wad | 7T I TOFET A
@ USH AT F2T qFAT & fF @ Ay
8 ¥ #=T I7 AT A ¥ w5 |
W g ¥ Ig TR USW

-

F  THET ¥ F§ GO § !

IRE TAT "B AT AR AW TG
T & A | A FE E fF o qF
fasqer s &Y ghr, @9 d% frermae
AN At ¥ A Sy
frarae w1 Fen a9’y £ )
wEE W WY wEAr weg A e
Igd A ¥ = frar & ol
grft TR A @ e
Tge! UF7 ¥ fag € ael & va
DRGE AR EF T A
fererarr & Ff @k Rfegal ¥ Y wifew
& 3 3T ¥ TFTE A a9 § gufay
R A faerar | v fawdy
¥ o feada adf € 1 gAR @i T
faeTA g 11 &R T e € /e T
et #Y7 2T & 1 gafay F fAaea
¢ fr s 5 a® Tow TR @O
a9 7% a9 I wfeE #) Negea
fasm @M A 1 T gEIRIC
g 3 gdY aXg & "R 9@ )

AR g feame @ frerw
¢ @ TaF o QU 9O FTO WA
ot TS qUT FAT F\T AT A FT |
TR & Fa frar ) @ s g
1 %5 g1 § ag 6g # fa=rar nE
< fear, gF a7 § 9w T qiw ¥wW
FT I AT R Fo | WX IFA TH
TE ¥ ¢ "7 97 Q@) I9F T ¥s
To AT A | 39 a@ & Fammae Q)1 &1
T gfere @S @, 3R @9 @,
TB g1 FAT | TG HA FIAW FiE
I gFMT & a1 T qq7 gAT §,
T A MY ) W IR JF g A
wHa<t & arg 497 ;A /) F7 G WA}

o7 7w ey fv oF #3 e
T weeE F) JEa ¥ oy fw
FT A § HRER AT | uw fEy
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STaY T g | X@ar g 5 @ e
F urg A & 5 Za) wre, gw warfar
T &, 7g FEE aF W@l | g
gaifeat a1 foan femar @ war
T I FTCET &1 foom ard soy
J7 ¥ W@ A fox falode s @
w1 g 1wy fafodw sfawm 91 s
@ @ & fF OF UST 18T TF YT waET
ISER F W QI 9T NI FTHE
Ty 9 1 wEEa 3 9w ¥ @ fr
TS FES @) WM F AX ¥ wew &, 0
F1 7 BiF wFET F %), WF IR
FET 977 FI R | T TG ¥ AT T
FgaT WM | TF feq A @@ IO
giw & o7 &< A= A 5§ wr@w
[T AT G 1 B ¥ g9 ST A
qqr 9 f @ a@ g I aw @
T FTETT AT F AW A weq § AR
N IgF TEFR § T N T § 7
g

ra frazw 2 5 afe o =
WSRTHT §) & @O § T g« AT
#1 fasger st QA IR AT S|
Toree Y AN & STy 7w I

Shri Kapur Singh (Ludhiana): Mr.
Chairman, before you call the mnext
speaker may I make a small sub-
mission? The hon. speaker who has
just now finished has made certain
observations which call for action and
which cannot be allowed to go un-
checked. Previously he spoke about
lice creeping round the ears of the
hon, Minister, That may be allowed
to pass. But later on he said that the
hon. Minister of Health herself in-
terferes by way of corrupt practices
in the tests of laboratories, Either
these remarks should be withdrawn or
they should be proved by way of
evidence to be produced here on the
floor of this House or they should be
expunged.

to the hon. Minister by name He
made a general remark.

Shri Kapur Singh: If it is a
general remark, that is all right.

stamawy (@) gt
HRI1TT, FB €] 7 T a1 w17 fear
2 fir 2o & g W faemae 1 WY &
T W@ AN § I 3T T H
Tt o A EN W F
for Tge) T QFT 1Y g AFA F o
S T AN G § I wAAT §
T& AT ¥ gATE A 3 § W arad
AT A R e & T fF aw ™
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Tg faor & qrg § 9T F @ At
ATHAT S YF &1 ST | FB AR Feb-
fF za e T Qv AT N T FE
2 fr & qum af o 5 @ fawr )
ANE T T ANT FE | Tg TF AT
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AN T &

Tgi T T T & W § qv
wiaa fagraw fag § F51 f5 o
22 ggm 7 A N ) qord
¥ m 3 F71 5 gaw A & faerae
Qw1 M w7 « O ¢ o o9
% e oF 94 § T9 FA F a9
F A% | OF ARHT ¥ F fa oA F
et § faarae A @ 1 §7 Q=
fF == ¥ G | wEw g fa et
& oSt & F@uT 71 ser fyergr @ o
& T "W FP &7 ], fyerae
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IR W A gwwre fag 3 wwr
f& o/ & 3o wig frarel), @@ ¥
T gt faemen | Sfes gwte og
A FF T AFT T AT AUqY @Y
TFT, I IGAT AT 14T | 9 TF A G
IHT g § AR QW a9 7% g
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[ F fo §ov wa #ifad

g wiTHe faqt ¥y FAE BN
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I =T A & TR FH 97 ATAAD
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W Y § A AR R O & ufw
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oaFT g oF g ¥ e

FT SrFET § WL TH HTO0 [0
1 &1 ff A7 g foadt o @
T & | AR AT g9 FTOr A JAAES
g & 1 9fF 5 Teega TFe, qaNY
¥ Y g g fadrae A fardy qedr
4t gafaq ag I8 gaar @ fF s
e ¥ afmd & Iaar ok e
T8z T Wy AR 9IER 39
o2z ¥ mifasta #1 e Fr I8
auraAT T AR g8 wafer faw @ v
93T | 9 St Tae ¥ g ferar AT :—
“With a view to preventing out-

break or spread of infectious diseases
g AT IqH I qg forar o @ -
In the interest of the public health”

g 7wl T gEdr A oS
@ L oA AF g T '
TATHEE AEd oiE ¥ gadeEs
#; IR g2 gEiEd ¥ AF
fFar st o ¥ gw fasmae
#Y gt g€ fiard #1 g8 azg ¥ AT
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a2 F1 dgAd fFar 9w $R
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ff e gadaed qm s @ &
o qadidt ¥ fagq # fafqey wdia
F AT W §
1627 hrs.
[MR, DEPETY-SPEAKER in the Chair]
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weft gt & 7 g@d #% oF e
geft X & v o "gdfr i i
pag et g 7 faar #Tad ol )
FuATIE FT FHT F AT TF I T
Tg o & fF o FrE e aER & W
21 Ay & @t ag = ae fr7 #§ fawr
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FTAM & FY a1t {1 for FaeAmae ot
TR #t UHT ¥ 9T FEw w0
T ¥ & F G A9 qrar § afew
TFR F W § FAET AR T
IO F FT AT T&GT FT qA0igy
fs fewie & aEER I A T RN
o g 48 & fF w9 w1 Y IR
¥ 7w &Y et § A FY a7 awA §
v SfE AR F T A’ g
wfar & e fag Srammd ®
i ¢ T gy E AR g A
o g Y I Al faw . ol R
WX ag foamadt faert § | q@fad
{T FgAT & 6 caTeeg wATT 1 HATAT
gax ot Y oft fenddew § 9% fF &
feuréde & fowst fF & gy HQT
& 99 AATAAT FY AT €T @ FT AT
T & i ragas QT B TEgEl 5
AT 7 N I, IART IATEHA HF AAT
¥ forar s arfe T # A FA
T qEY 1Y WL IAH A N AT I
ferrae £ w1 Y AgT T A TO> |
wgr ag waten faq o fear S
wEaEE § g 4@ W wEwET & F
[ # e 73 AR T fag 1@
HATAa & whaEd gal A1 qeg 7ATd
¥ 3 o ga¥ fod woer #3 | TT g
¥ g7 Qeear W ENT | 99 qH AT
& e ¥

= Ho Mo = (H%THT) :
IMAE WEEd, ag AT NEwA A
G Teeead (wiee ) fae a7 3,
§ gumar g, f o0 danw ¥ gEa
FFAE QU G AT Ay g | S A=
0 g ¥ 37 8 § 7 ad fawfa
F ST g S Ay areon € fF
oz gt g1 o &, mag feafa #
g™ g Gt @A w2 1 fiEee
I GF TTqaA THE, LY FT RS
F5 ¥ faq ag 1 fadr @ w2
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[+1 3o vo wsw]
YR AT I 3 Tg AT R AV AT
2 9as ot qadeT 99 w7 JeW 2
TS FUFTT AT FT AT ATAH TG
frfegmmaT o s g H & 1
I F TG ¥ Y e o & g
10w ITEt & Frq A T9 W FT AR g,
TY A § qg Y 0T &, Ffww, [|wyaAT
e, w8 A #, T e g &
§ A 98 T T[T F @ F ] A
g1 I qF gg AT I AATHETA &
g # WO AT AET qATHEG I
¥ gra § 99 IF W I9 IF TAH-
Y 75l o wias da ¥ faegw
fae 7t ST, a9 9% 19T qET A
I & T FY T IR FTT O10 |
dfs g # g A9 Y A =
T Rt &1 qgT TWEH @A W
I9 F AMEEGIN F T AN aE
FH FET G §, TEiAC 9 &
FvoT g2 glar g f& = @ #+v
FUTILATE, & LT A Y 29
faery & faa go fadas =var sran
2 T Ag 9 QIT F vy A g7 S
g AfEa 39 &1 TRy A9 @
qar }, FEIF FANEAT FIF Tl
# it AT W fgrea g wfed,
7g fgrma T AW AR WK
g areY £ 1

T ¥ wfafaa 2w & gamrERl
¥ qrg oHY wigs wfsx &, e ¥ &
TaAHE & AIY F T #1999
o § FTHY § 1 HT IR A
F@ & @ ymaw F fom Fmoqz
FgFRT F1 farar @ ot faederd
& & T Ao 3R QO A FI AT E )
g zag 71 frreY &3 A o & =i
qmET § 39 & FaT O fafam §
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3 99 s ¥ faradr s@d, ad
1 W TG B oarr {0

TQ THTT TO0ET F AT A qFT
o AYF FHA ; qEy, W
FAFIAT & FIX IT F FTH F7 @Y
T AR AR, N & fafaet
¥ & §g ywad & fa¥ IFr gy
I € | T 57 J F Ay F FA=nfa,
I # farart 3 aret w1 fafaeedd
¥, wafq sore F 1w H, gqAr
afgx &t & 5 3 wror %) afcfeafa &
ferge® & AAEET F faars w8
QT @&y FTAAEr F @4, few ¥
faetrae &t 73 At g7 S o

WX @ 7 fooe € o 5 73
I F G FTAT IUA & AT g,
o & g &Y UzedwA &F A% | 3@
¥ qarfas w7 o 7, ¥feT 3w
FAA F a0 F ara o) feafq F a8
AT TEL GAT 1 819 41 H qa8q # T
g faselt & 99 & ot g7 frar
war § 5 F197 T & anag foafa &
FIE G G AT § WIX 3/ qFEAY
¥ 39 A 3o gAd fay aw & 3R
garEt & qarfas ag gHfew fa=r wmar
mr #

# Fgr =g g v osw feald &
At friRo &T T &, o &Y 9 §©
qrat ¥ |y g1, AfFT ww [ A Y
af<feafa &, 5@ & da1 giziz g W
ol 1€ BT g AT T & 1 @G
W F9 W H TP FET E, A FAT
qref &1, St Fegdt & fw gw =1 fgegeara
¥ FHTSETE FTAW FIAT &, T F w7y
A ¥ WATHIG T &7 G FEAT T |

o AW A ST T T WRIAT
R AT §, AL TAAY T AF IO

998



§§§ Prevention

mar & f @RI & Sfya & arg faqareg
@ R | WA AV IT WA HY
QFAT IEAT &, d S qd S
¥ @e quraEE & T 93 99 g
THE & faegw ' F
wrfgd | SET wAEAr ¥ 3@ AFIC F
FT GFT & TFT § |

ey & weT § 5 wdr adew
Tq FTAT F; AQE@ A & | I8 TW AT
a2 fa=rt #X fF 2w« af@nT of-
feafgat & wafexs @ § faemae
TR AN FAT F qEwO F Ay
6T ¥ ¥ A T AEAE ST
Fifgd | @aw ¥ w7 gF A IR
g AT @ Y, 9w & qar T Fwr 2
fr g0 qETSAT FTAH F AT R E |
ot  FE | el wy ¥ ag Afq gaw
FT IFY 8, AT wa aF N TS FIH
g1 &, 39 & qar T " asar f
FE 1A W 99 AfT 9T 77+ ) @
g

ST AT A AT TR, I AT AT
& 7wl § qAwER W &9
& ®7 ¥ R GHITAR FEA FE &7
oo g1, o 39 & a1< €Y 39 W &Y
@ qE F FEA § A9 Z1oawaT
sy g gare fasga a=wIT g )

ot fom AEw () gwers
gz, & wq F a9 wda g 5
g ¥ q@ A w1 ogRg foar) &
ot "oy fagelt faal &1 gam o wsY
uF qrofaee wrE ¥ gAred fFar ok
I F fFs F99T F TF G599 ¥ AT
sgrEaTa famm

R ST R IQ@T: AT AW
F@ g

= firg AW : q@ g §
gg @37 ¥ A9 § | 39 I F A

JYAISTHA 13, 1886 (SAKA)

of Food 100:
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Bill

fauai & fawg & iy s=r afasn
warar | A fggt s oF e g A &
Fgar agar g 7 58 e & fra-fe
FX R ARAT Ffwefee Fgma &
o1 g1 47 F#4ig ®9Y 9% IT FT 407
o § 1 afvw 39 1 fasdre a1
22

NN WEET : U WA A1 & b
AT qeew faw & aR F A

=t fr Araaw : § gsenw T
o w1 g ! fafeada a9 s
€ | IR F7r § fF stw wrfen
ST & AT Fiaw qref J a2 Fav fagy
F | SR & feRiwrT waww ¥
fafadada & 1| & a8 7 @07 g T
FWRE, 9 A9 F AW | ToA qTEE
qrr W9 F oF T o

Y AR M AT : I9 FT G
faer & #1E dvavs 4E &0

=) gorow fag  (FRAAY) o Surede
wErem, Sy F an fafedw s §
TG GG FT TF FT THIC I77 M,
AT 1T T WL T TEIA FIQ |

At voae c F gmw RATE -

=t g fag - 39 F1 w7 AT
5 s & am fafsfa @ &2
Fr g Fan fafeda i # A g ?

=t frr Avoaw : afwr e
IgF & | FAET F AT 9¢ R IY THA
L i

IATN WERY : AAAT AT
faa & a1 A qH9 )

=t B omw c A faw F AR A
#g WIE | §9 AeF & g% ol A
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[=f fera Ao
9T qry § | gufae qET ATAT FEAT
Rarfew aff § ) 1@ 9w § o 09
FET IY AR AAF q@ T FGY 07 |
W & dar dav g, @ qrA gee W
¥ g

T§ A wre R AW
T faar o

=t oo g : 7 T AYHE §
Prddag AmrAAE?

ot frxr Ao ;- & e ¥
T & 5 qeeda & ae F
o # & Wy | qfF =
g I W1 fF B e 1w
-FTH F1 3F a<@ ¥ A& FX 0 &,
ZAfAY TEHT TETHAA gHT WK
-gHferg Heft wgreT ag uifew faw Av
£ | WS I8 37 17 71 ¢ B gy
‘P 78 T ST H e 31 Fa
T & Tagriae @ g 1 e
A feedardy 1 fevvery & sigan g 1
FHfAT A gg At famr a3

Frgmagmg Fur rse &
T F1 ZIFAT AT 4 Fg0 5 G IR)
&, W 99 ARTqT F! I FEAT,
HIAY AT T TG | A TS AT
B TR IIE A58 F TS AIFHA Y
F AR =3 A 753 XA E ) qF
¥z w98 TS WW § |

UF AEAANT wIW . GUT B
g R 7

ot fra AEn o gae @ g
FfFT oF €3 & w3 %1 giv 5 @w
SR §, I8 AN AT AT TG 2

TeiFeTl Y g FE W &
s g F seqe o rgAg F )
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T 7 o Mo o & A
3T FT F19 2§ 7R qar 7y 5 5
TRAE FIET & | gw Y w7 qgne ¥
forg darT 7

SR WA W, &1 & A
fergeama # oF 7 ¥ T, foad
¥ar ¥ warw frar § 5 gw amfesw
9T I | e #F drfeew @ g
o & 1 g wr ot Y 9@ ¥
ggraar 3 sfgr ok wee FT
=fgT |

gt 9F UIRUA FT g g,
IgH T 7T U, -’ A sfew,
gq wfes § | "rer ial § qE gy
T o wr & 1§ v 9T ¥
o FTE fFag @ A A A
Fraffaa %, fow & 7= § 95 g9
fadt o gad 9 o g AR qaT-
gadt faer &5 | & s w9 § Q@
£ Tt e dar e w3 FHrd s A
& AR w=8 faw awdt § 1 W
IR A 7Y, 75T AR fAerae A=y
N faerdt &, @ 3w Y 91F FAT 1
oo IEW 3@ 4@ &7 & 5 ogmd
Tz @99 ®—AK 98 &7 §—
aifs amar Sy ot N A, & @ AR
@RATET g1 AT I TFIC 30 FT
FETT F 1

o FateT A : A, faany
us I gt & g 7 39 o 7 v
fear &1 g7 & forg & g7 7 ooy
g1

9, SAEy A g8y § 5 98
faer From & A Aofae 77y & fF
g fas Fvq@ &1

SY 9% : g A A Ay & 5 3a
fawr ® avew foagr sy
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At AHTT TR J@( ;g T IH
fa=r &r Gmga frar & )

Mo FATAT ATAT : W § AR
T R E 7 FEy ¥ fr oA gwe
o @ g1 ¥ waAr WA g oA
FEIT FT SRl FAT fEw g
g @ g T A
9, g g oW gmIdr @
gy gxFTe S Afg st €y, s
& fergeam A9 g § GO aXW
Tgw a9 § 91 fifg T W @, 5w
fifg a3, sETEReE S #F Afify ax
AT G FET § | FT FAFT
s Y { A o4r, IR
I TG T AT IEF! W WA qQT @
g | Tg F99 FT gTHT afeqdi <
saafrag T8 §, T=d o wEwtEa
g, WY 97 wEAld g | 59 WAl
1 g fray ¥ &, oA wEw
T A A iy & g T A S
TG F E Y ! gweAd A § A9
F | FA TEM 9GO E 1 TR
T R fE A e g T
Y I A w7, miwar fadre 57
I gamy § f5 g T @ §
T AT JEAM, SR AT ST |
TR E T ? wga & fx fufaee amaan
AT § o5 og AT WISHT & SEFT X
q, Tg TATT A §, TWE IFE AT
(Few=iy)

Shri S. M, Banerjee (Kanpur):

Shall 1 rise on a point of order? She
should reply to the debate.

Mr. Deputy-Speaker: Order, order.
She ig replying. Irresponsible state-
ments cannot be made,

3o goen q@e ;- § Ares T
T W | T fafwed W owéw
783 (Ai) LSD—S8.
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i

Tq A ¥ & FOEAT | A FEA
ar warfa® df @y #1 el sgfewd
gqa & 7% | ¥ gama & fafaeeT &
qs A f2ar w7 I/E ar fear o
FT IA%T 9 AT IX TFET 4T "4
¥ty wged ¥ Fg f& mw ag ®=;
FLIEE, FFERE T T 95 FT Fg7
T 5 4 ggw, ¢efeg 59 &
O B EET & A AT I AT &
AT ag WIGH TG & £ T & 7=
Trafgw & ai § ofiw & fau o=
e ifear FEREd Faewr §
% fom feeft &7 fawrag 1, a8 w8
oraT § 7 wHafeg % A T
ag W geaT § wAaraw e & folr
¥ 9% 95 vAfEE F7F et
FY TAATE FT qHA §, T TEET FIAV
ThaT & | T wEY & faely ® A
9% F 1 gedy fAemae areft o T of
57 A ¥ w1 XA aF A Gy
(ewata) 7= gl fect o 1 Y
#¢ wgl 9% faarae Ay fawd 0
g /AT g SR WTHl I9 A &
g TG w7 GFAT § | & e gy
g & 5% F1 ox faat o OfY, =i
Ty w19 fFa, #97 ¥ o9 ARy aq
gFTE ...

=Y AETT T A7 ;9 faeelt #
& & A i fooolt A & g &
g 1

o AT TWL : WS TG FIA
T T T OF TR & T TR
% forar & 5 7w @ 5 7 (s
fazafaw g nfed e s & o o
T faedfgg o s & que G
gft € 1 A WA FWA qWH AT
T EFIRE A X 75 39 &7
R W § T AR R NG T
gt fF Q & wR9 ar g &1 F oA,
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[ﬂoﬁlﬁ'm‘m]g
Ffe o ot g0 o §i of FaA ¥ el
FTH § 1 A 9 T g FIAA A1 TR
g

g wwe @ ¥ w9 & fF gl
Arafaat &1 i 9T 1 T Q
39 W a9 ¢ 5 o oy T A
& et o= wrar & €2 7
AR FrE g AT § 9 A7 4 W9 §
@ a1 g A fem Y aw g, =%
3 frr @Y ara g ) o felY § e
IGRT IFET GET AT I
IFHST F T AWT FT A AT TR |
TR Y g NS @ AT & 9 T
R W FM ¥ sl =R
T FT I AW § AR ITET
Fom qfkFd g 1 AW A oA A
THY § AY g TF ST T, W § AT
ET TF, HET § R WK I & 7
g o7 fawdr &\ T faemEe
Tpw ¥ fqy i e weww T
Fgr fF Afaw w3 91 g anfed
# 7@ a9 71 faega Wt § 1 Afew
X A9y S g Anfgd 0 wfEE
AfaF @Y gOFIT F gA & FAT AN
grr & | Afaw @7 s 99 & for
™ % §UF O St wE g w1 wfaf
fafacr #war g, 991wy fowdrerdy
guEAT R, W fomerd #1 9sE
ERI, FH FT R0

R O OF wgwa & | ¥ faeey

TS ¥ @ qAft w5 oww wedr
i

fy sitwre s a7
F Ag FH AT |

Y, TS

To FIAAT AW IW WY T
T B T Y AT I T
o% &g 747, § 79N 7% Y w97 arHv

(Amendment) Bill

FTar g fv faaw g sazar gm,
# g, ft mfc # ManaE a3 F7@1
FT @AW | IAH WG g FE6qeT

Aw fem w7 g fean f i & s
=g & wHT | A el § ol
fray TR 3" wwsar feg AR 9y
ol gEEd T | T AHR
TF WATg 97 ST T ST 7 07 559 AN
f F & @t T T FFE 5w
S FY AT §, T AGT TN F7 qAI9
g d FTH 21 gwar §

WiFed T AR F agd 39 78
g TR w8 i § T W
£ 1 0F Mg W TF g TR F
foft w3t @Y ¥ et a1 R,
IAH THATH QAT § | WX A H=BT
§ a9 1 aga w=er I & wfew W
T & O I wfeat a7 ey §
@ 3fee ¥ gud fawfw &1 €2
madlizy ® f5  JEEEr g1 9%, |
I AFG @, arfy e &
aa'tﬁf‘ra’mw“ g, a1 I5FT gEA F

T WY1 fAw &% | IAST G &Y
mm%fﬂ 2z afaw ¥
@y ¥ o IAH F1, I7 @ 5
IRt Afaface afaw § @ 9@,
e Ffafens afew § gom v agr
WAT| I FTH dT T L TaTHET
#1 8, forey g=o1 gl a1 fomd wiwm
grft, § F601 1 IfFw ga T fagaw
¥ g wyt dgF IRwT @A A
Wy Tt § qifE e & o I S
TAFE TR ST g @ §, THT J@T
%, 99 ¥ 7 737 § g B, q€ "W
FC TF |

Tad T gt &, 79 T S
g% fr frad fory el & A ey
¥R 7o Wik A | T IF 5 T
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I G N 1 g wEAA A
armater 7@ fed M watla F e
7Z FT T FEG TR | W e
¥ w=y 77 X A1 @ FF) AT
A ST wEL AR few W @,
#H IAF FT TG, SaH| WA § AR
N Ffrwr ] | A A oA
water 817 #T a1 9ifgR & fx
B awan fr e ¥ § A w7 R
AT 7Y 7w Y & 99 FE
A §, TN ST & Fop ATy S8 W T
a e 78 2

=Y gaaw fag ¢ oo w9 AT
g R AT g TR A fead
97 gy | el FwEer

At AT A g7 7 A
TR

Fro Jaitett AAT ¢ AAL AW
e T arqor A g7 a1 § gadr o
TR A F ) qEt WA I W F
Y AT gAY Y 9AH qRE Homo
o i §9 WA geedt w1 w5
g | TR g AR § A7 " AT AT
AN F Fow, g F G F A EE
¢ & A 59 O IART TAT T T
5 f& 13 Fr 71 AR I 9T TR
Fr ag wafad v av 7 ¥ 1 T Car
faware & f& mfa & T ag @@
qr 7g 7% D F3T Frag vt Ifaa
T oA qfF g S
TE

o g Tag ¢ afe el & m
g a1 g% IqF fau =t wir awy §
FfFa et w0, AR A @ ¥
ST A F CEEEw W fwar s
ST @

AN X Mad@ TN A
feedt ¥ #7 ooft T w4 &
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o galer qre : AY g A9
art mfiw & gt § 1 ofaw ww aw
I SAE 9 A gAr AEY §
g T qima M aw R

TTEEWA F) UFT ATY, T IT &Y
58T &, ATy WY TS0 §, g UF F1TIor
t 1 T FH A et ses aem R EFT E
Tt I a @Y FT7 H=ST SeF Afw
WR G oF AT faarg ¥ o9& a7
wifez & f w1 S T =T @I
# g T B Fa g fr et v Y
FHAEFEATY, FEAF AT A AT Y
Fro g 1 ¥ ag oYy At g 6w
Froee ¥ wry # fay Sakedw sqmar
Y sifgd | ag ara st &t @ v s
# saar et gfegde ST S1fed W
7 97 Toq T #7139 AR § 97 forg
£ 7T gw 39 w19 & gAAT foaet e
g FFY & &% TR W FW &1 www
F € afw F17 v 1 8% | gAY
AN FTw FEA § fom § fr oiw
FAAF L THAT & I FTEW XTI G
fear § 5 7 & s oY gl =g
= A@fedT oy § 37 # e St
A et oY § AR OF Ry
FATRT W F1E F§ @ I § 1 ST 8
fo gt ma wrar § faw & fr o
T IE 3G FI & I 71 AT GG T
gee foam o &%

et mreir gaew X w1 7 3
T H qH QA AR oq@ ww o Ty
Tl ¥ WA § TR I g AW ww_
gi1fe T yaga § & <t § o
q® 3 7 ¥ Wi gae W @I |
# uF THo o & FATET { T gk §,
It 7 I3 gu & 1 & FEg AEA E
5 Tgiv a1 wrag uHo dto ¥ T
FT gt 1 forr g gem, fFT R
¥ & TG T FT AN N 7N F
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[re gafier amx]
ar | 3 9 ag GATa oy a8 fem &1
A AET AR A F wEw A ey a®
¥t A o T (zETRw) |

St RS Ty : AT TE FRT
(Interruption).

e gaften AR ST wE F
AT FT q1T Y oy A H oww F
3RT 9§ FET gt g 7 sA A At
QN I FA I A7ET F Iy w7 oy
wiat & Fqav g

7 T Y & wral w1 | A€ A
4% &T qq FEAT A S, KGAHT
ANFTH FEATE | gH U9 FE3T v
FIN TS AR TST F qgeds a1y
FH FH | F WA § AT FQ T

=} ¥'o WMo IS : TG FT AT § |
T FY G I WA AT |

INAR WEET : JEY, WX |

Shri S. M. Banerjee: Sir, you should
protest. What is this language? She
cannot use this language. The difficulty
is that you cannot follow Hindi.

Mr. Deputy-Speaker: Order, order.
Shri S. M. Banerjee: Is she en-
titled to use that language?

Mr, Deputy-Speaker: Order, order.

To gl AT : IT AT A
w7 & B oy ard w¥ B g
feedr-7g} Twa & 1 7g feedy ww
HR T & TOa TAS F1 F FEAT AT
R (=)

»Y Ao WYo FAWAT : HT AT THEFT
HIIRT T IS Y ALY Mfosrs
Tgt &, afFT S 9§ a8 "W T
Fg Twdl |

JUTENE R : HTEX, WET |

JUNE 3, 1964

of Food Adulteration
(Amendment) Bill

I0I0

Shri S. M, Banerjee: Then you can
allow any language.

Mr. Deputy-Speaker: Order, order.
She must be hearq now.

Shri S, M. Banerjee: Does it mean
that she can say anything she likes?

Mr. Deputy-Speaker: Nor can you
say anything you like,

Shri S. M. Manerjee: Sir, I rise on
a point of order,

Mr. Deputy-Speaker: Order,
There is no point of order.

order.

Shri S M. Banerjee:
“Order, order”?

What is this

Mr. Deputy-Speaker: I say there is
no point of order.

Shri Hi N. Mukerjee (Calcutta
Central): Sir, he is rising on a point
of order.

Mr, Deputy-Speaker: What is the
point of order?

Shri S, M. Banerjee: My point of
order is this. Right from the beginning
of her speech—her sentiments must
have been injured; but that is a dif-
ferent matter—she has been saying in
Hindi

TT WS ®1 S AW A AqTAT |
Even now she said: g @ooy &1 &t
S T sma | No Honourable, no
Member,

An hon, Member: It is not unpar-
liamentary.

Shri S. M. Banerjee: There are
many things in this world which are
not unparliamentary. But, after all,
we expect better behaviour from a
Minister.

Mr. Deputy-Speaker: Sajjan is not
unparliamentary (Interruptions).
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o gt AW : 17 § FE T
ara wgY, F I avw g | fagar &
A g, IAM T TG qH | AT Ao
Ty fat e & o AT fgey Y o
T IR 99T 3 AT Y, TITHEA
g g

Y Fo Mo TAAT : HIT FT G 177
FAT GATTATT  FT X F |

3o gt AT ;T TIIAE
FOEAMITFETY ... ..

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): Sir, I want
your guidance on one point. The hon.
Minister has stated, and it is a fact,
that all her life she has been working
in the villages. Actually, she visited
hundreds of thousands of villages and
suppose she tells me that, faaT ag

ECISE G LU GOl I

o gy | will readily accept it.
I have nothing to say against it.

Shri Brij Raj Singh: Not I,

Shri Sham Lal Saraf: If Shri Brij
Raj Singh does not accept it that
does not mean it is not a fact,

Mr. Deputy-Speaker: Order, order.
In any case, I have not upheld that
point of order.

TMo  FarT A@AT : WAL I A TE,
TF IR AT gR AT & AT TIT AT
g1 AEF 3w ¥ fa¥ 39w G E
wfEa g qur & fF ag Hfew §hm |
AFa v, F AT WY
X AT qET 97 FE TE I A § F0g
fade g fareetr T, Qar qF &
FgY & f oy e orfeds F8r 5@
g 1 g ¥ 39 9T a1 ALY g aFAE |
o A arfefas #1 a1y g X
OT qF G R | FE TR 9T § T

JYAISTHA 13, 1888 (SAKA)

of Food
Adulteration (Amendment)

Bill
AT, FEFY ITH ZW TTAT FGEA,
Tg TW @Y ITHT AANT A agH |

et & gree &7 wTew F A A
Far 5 fom @ o afemmi dadt &
T G AR dwd & gz @ g
Eaadas CECIE RS R pil s - e
AN A GE. TE F QAFAT FeT Y
9 & fodr Few oo wfed, wo
fefar dmafed 1 @ & fay fagar
FTwHaFn g I RE
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HEA qIET A A FF IA T NATHA
§ TAT g T A A I g
TN I WY 9<F GF ql aqq A |
T AT AT gH AW AT @A 4R
TR HYAT FIH T 74T | 4T
Foa s | feft A e e gw 2 fead
Tfesgme frd §, frav «famea
fRr g, At ¥ aqens fr @ qeex &
¥§.033 TGN FLAR ITH &
33,94¥ 1 gd fHeft |

o7 gATT L UF s ¥fF g
ST Y ogEd avw & frowwm o
AT 59 SEEe FAE B gAY 7g faw
STA @ I F AfgEar F wER
€@ ¥ 97 WY gEET a1 af@dT 73T A
FTTEFAT AAAY, qg IG A FAET FT
/T 1 39 F a7 48 fA07% a5t 9 R
AN AR JAAET GGG 7 S 9
FEAT ENT a8 FEA A forw wFT FT
fagdas ag ITEd, AT | wfE} ag
FAGTIFELIITTTH g9 &
2 fada® %1 TH FET | ag A av
qF FSMTATR A TITEF | fawre
T @ At faer 3, wir AR € W@,
qore 31 9T | g S Y A
AT GEl A 919 g 5, arie-
ar¥iE S SAGT F A GA I, G F
T A T ] AT F AONGT F
1, aify fagas 1 g9 o= w=or
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[s10 gafmr amy]
T /FY § 37T woer FX, foray A9-

£ 9% Tgq SNTIET AT W JATT AT
TioT B S FT FF FX |

geet ¥ fey § 99 A @ &%, Sy
| eI AT F ATIIHAT G TG F A
7g fadms o wxA & amwy § 0 AT Qi gem & vy |9 |
3Iq F1 sheaneod it 3w ¥ Fal

Fgrr g]‘ ugq_ﬁ agawa'é‘f iT‘IHT,(. iS.Mr. Deputy-Speaker: The question

wifs 3 #1 sfreRdym 3w F F
F9 T g g, el avw sl v
A & R ¥ ger fv g -
g # Ffaferme sl gasd
g%y w7 afgd | 29 & Ay
I3 7% ¥ GeHewT F s § ®W
H T T | 9 ¥ W 0s
Y Y uF ek W § v
AE T UTEWA TR § | 99 3 0F
Fa-FALY ot foord @ o7 9ol gedaey
# fafedn & at § oW ufas
faie frar s @ &1 AR SF FY
s gara s asar g, faaar sw=er
e st gFar &, S faar s
fagdr ot qrod @ gwgA fadaw
¥ € agad T g el ¥
fx gn weeetem F) foad siedy O 77,
& | TET TTFTE SAA FEIT HT T AR
t 1 sfrafwt @ @ gafds
¥ wry 9fF7 T B AL AT Fg
¥ gRi9zT 3T @A 413 99 Y weE
AT @R | T F HATAT ST UTeS AT
ey T o L F g e F v §
I F WEEeT A T F7 gEAN F W0
1 Fferewi ww@ @wm 9X qar
T 8. FE F IEGITT I FY A goeA
FTGRT |

zagfee ¥ a8 fadas ag7 Famm
a1 S A e A g, SO FOT
oF & AIANT gl F1 O AW ¥
s frard Rz afay &
o AT AT AT £ 1§ wvwm 7y g
fo oY vz F4ET wew fagea s @

“That the Bill further to amend
the Prevention of Food Adultera-
tion Act, 1954, be referred to a
Joint Committee of the Houses
consisting of 33 members, 22 from
this House, namely: Shri K. L.
Balmiki, Shri Sonubhau Dagadu
Baswant,; Shrimati Jyotsna
Chanda; Shri N. C. Chatterjee;
H. H. Maharaja Pratap Keshari
Deo; Shri Shiv Charan Gupta;
Shri Prabhu Dayal Himatsingka;
Shri Tulshidas Jadhav; Shri Hari
Vishnu Kamath; Shri C. M. Keda-
ria; Dr. Mahadeva Prasad; Shri
Yamuna Prasag Mandal; Dr.
G. S. Melkote; Shri Gokulananda
Mohanty; Dr, D. S. Raju; Sardar
Ranjit Singh; Dr. Sarojini Mahi-
shi; Dr. C. B. Singh; Dr. P. Sri-
nivasan; Shri U. M. Trivedi;
Shrimati V. Vimla Devi, and Dr.
Sushila Nayar and 11 from Rajya
Sabha;

that in order to constitute a
sitting ot the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House re-
lating to Parliamentary Commit-
tees shall apply with such varia-
tions and modifications as the
Speaker may make; and
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that this House recommends to inted by Rajya Sabha to the Joint
Committee.”
Rajya Sabha that Rajya Sabha do The motion was adopted.
join the said Joint Committee and 17 hrs,

communicate to this House the The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, June
names of 11 members to be appo- 4, 1964/Jyaistha 14, 1886 (Saka).

GMGIPND—LS I1I—783 (Ai) LS—17-6-64—967.
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